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LOK SABHA DEBATES

LOK SABHA

Thursday, December 2. 2004/Agrahayana 11, 1926 (Saka)
The Lok Sabha met at Eleven of the Clock
[Mn. Speaxer in the Chain

[Translation]

SHRI RAMJI LAL SUMAN (Firozabad) : Mr. Speaker
sir, | have an humbie suggestion....(Interruptions)

' [English]

MR. SPEAKER : May | Make a request to all the hon.
Members? If you want to draw my attention, then kindly
raise your hand. Please do not go on interrupting with the
help of your vocal representations. It only disturbs the
House, and does not help your cause also. | do not call
those Members who interrupt the House.

(Interruptions)

MR. SPEAKER : What do you want? It is the Question
Hour.

[Translation]

SHRI RAMJI LAL SUMAN : Mr. Speaker Sir, my
submission is that question No 21 and 28 are similar....
(Interruptions)

[English]
MR. SPEAKER : Let me see.
ORAL ANSWERS TO QUESTIONS
11.01 hrs.

Hike in Prices of Petrol, Diesel,
Cooking Gas and Kerosene

+
*21. SHRI GURUDAS DASGUPTA :
SHRI TEK LAL MAHTO :

Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state :

(a) whether the prices of Petrol, Diesel and Cooking
Gas have been raised w.e.f. November 4, 2004 midnight;

(b) if so, the details of the price increase effected
for Petrol, Diesel, Cooking Gas and Kerosene during the
last three years;

(c) whether it has also been decided to increase the
price of LPG at the rate of Rs. 5 per cylinder every month
till the entire subsidy is wiped out;

(d) if so, the extent of subsidy on different petroleum
products;

(e) whether the Govemment will take suitable relief
measures to help the people by rolling back the increased
prices; and

(f) if so, the action being taken by the Government
in this regard with special reference to recommendations
made by the Group of Ministers in respect of hike in prices
of petroleum products?

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI
SHANKAR AIYAR) : (a) to (f) A statement is laid on the
Table of the House.

Statement
(a) VYes, Sir.

(b) The details of revisions in the retail selling prices
(RSPs) of petrol, diesel, domestic LPG and PDS kerosene
from 1st April 2002 onwards are given in the enclosed
Annexure.

(c) It was earlier decided that the RSP of domestic
LPG cylinder would be increased by Rs.5/- per month till
the end of 2004-05. However, later, it was decided that this
monthly increased would not be effected.

(d) and (e) Considering India's high dependence on
oil imports, the increase in international prices dqes
impact on the domestic consumer prices of petroleum
products. However, steps have been taken to contain
the impact of such increases in the domestic consumer
prices of four major products, viz., PDS kerosene,
domestic LPG, diesel and petrol. The Government reduced
excise duties on petrol, diesel and domestic LPG by 4%,
3% and 8%, respectively effective 16.6.2004. Later,
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effective 19.8.2004, the excise duties on petrol, diesel and

Product Goveriment  Oil PSUs' Total
PDS kerosene were reduced by 3%, 3% and 4% Subsidy under- Subsidy/
respectively. Also, effective 19.8.2004, customs duties on recoveries under-
petrol, diesel, PDS kerosene and domestic LPG were recoveries
reduced by 5% each.

PDS Kerosene 0.82 7.08 7.87

PDS Kerosene and domestic LPG are subsidized (Rs.ltre)
products. In addition to the Government subsidy, oil PSUs
have been sharing the burden by not passing the full Domestic LPG 22.58 113.03 135.61
increase in international prices on to the domestic (RS./Cylinder)
consumer prices of these products. Despite the steep
increase in intemational prices, the selling price of PDS In addition, oil PSUs have had under-recoveries :
kerosene has not been increased since 1.4.2002 and during 2004-05 for non-revision in the domestic consumer
the RSP of domestc LPG was increased by only prices of petrol and diesel in line with the international
Rs.20/- cylinder each, effective 16.6.2004 and 5.11.2004  Prices:
respectively. During the first half of 2004-05, the estimated ()  No Group of Ministers has been constituted by
provisional under-recovery/subsidy on these products was this Goverment to consider issues relating to the rise in
as follows: prices of petroleum products.
Annexure

Revision in the retail selling prices of Petrol, Diesel, Domestic LPG and
PDS Kerosene at Delhi from 1.4.2002, onwards

Petrol Diesel Domestic LPG PDS Kerosene
(Rs.Nitre) (Rs./litre) (Rs./Cylinder) (Rs./Litre)
1 ' 2 3 4 5
01.04.02 26.54 16.59 240.45 8.98
04.06.02 28.94 17.99
16.66.02 29.18 18.23
16.08.02 29.00 18.05
01.09.02 29.20 18.34
16.09.02 29.66 18.68
01.10.02 29.91 18.91
17.10.02 30.24 19.23

01.11.02 30.26 19.25 241.20




*Due to variation in state levies

**Due to increase in distributors’ commission.
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1 2 3 4 5
16.11.02 29.57 18.57
01.12.02 28.91 18.06
03.01.03 29.93 19.07
16.01.03 30.33 19.47
01.02.03 30.71 19.84
01.03.03 32.10 21.21
16.03.03 33.49 22.12
16.04.03 32.49 21.12
27.04.03 31.49 20.12
01.05.03 31.50 20.13
16.05.03 30.40 19.18
01.06.03 30.30 19.08
26.06.03 9.01*
01.09.03 32.40 20.33
01.10.03 241.60**
16.10.03 31.70 19.73
16.12.03 32.70 20.73
01.01.04 33.70 21.73
01.03.04 33.71 21.74
16.06.04 35.71 22.74 261.60
01.08.04 36.81 24.16
05.11.04 38.00 26.28 281.60
16.11.04 37.84
Notes:



7 Oral Answers

[Translation]

Production Cost of Petrol, Kerosene,
Diesel and LPG

*28. SHRI RAMJI LAL SUMAN : Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state :

(a) whether the basic production cost of petrol,
diesel, kerosene and LPG in the country is less than that
of the cost of the imported one;

(b) if so, the assessment of the Govemment in this
regard,;

(c) the basic production cost of the above men-
tioned product during 2004-05 from April to September;
and

(d) the difference of costs and average cost of these
products in the international market during the above
mentioned period?

[English]

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF PANCHAYAT! RAJ (SHRI MANI
SHANKAR AIYAR) : (a) to (d) A statement is laid on the
Table of the House.

Statement

(a) to (d) Oil refining is a continuous process and the
cost of refining of individual petroleum products is not
worked out separately because all products are produced
together. The details of average production cost of select
public sector refineries during April - September 2004 is
given in the enclosed Annexure.

At present, the Oil Marketing Companies pay to the
domestic refineries the import parity prices of petrol, diesel,
kerosene and LPG. The average refinery gate price of
these products during April — September 2004 on import
parity basis was as follows: ’

DECEMBER 2, 2004

to Questions 8

Product Average refinery
gate price
(Rs./MT)
Petrol Rs. 21,293
Diesel Rs. 18,353
Kerosene Rs. 17,913
LPG Rs. 17,472

Annexure

Average Production Cost per ton for all refined products
taken together of select PSU refineries during
April-September 2004 (cost includes cost
of crude, refining cost including
depreciation but no retum

on capital employed

Refinery (Rs.MT)
I0CL-

~Guwabhati 16722
—Barauni 16887
—-Haldia 16590
—Mathura 14198
~Panipat 15022
CPCL 15625
BPCL 15664
KRL 16540
HPCL-

-Mumbai 15484‘
-Visakh 15617
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SHRI GURUDAS DASGUPTA : Mr. Speaker, Sir, we are
sick and tired of the...(Interruptions)

SHRI MANI SHANKAR AIYAR : | am sorry, Sir. | have
to say before Mr. Gurudas Dasgupta puts his supplementary
that “(a) to (f) : A statement is laid on the Table of the

House."

MR. SPEAKER : Mr. Dasgupta, you are in a hurry to
put your questions, and you did not allow the hon. Minister

to mention it.

SHRI GURUDAS DASGUPTA : Sir, we are sick and
tired of the ritualistic statements. Even-the most vocal
Minister like Shri Mani Shankar Aiyar is facing difficulties
before the House.

It is well known that the decision for increase of prices
of petrol, etc. has caused widespread resentment and
protests, including among those parties who are supporting
this Government. Will the Government consider a rollback
or not? Is the Government responsive to this issue? It is
for the Government to decide as it is a political question,
and | do not want to go into it. | am sure that the hon.
Minister is aware that the Indian consumers are paying
140 per cent tax on petroleum products, and 60 per cent
on diesel. This is one aspect.

The other aspect is that we are importing quantity of
10 million petroleum products, and a quantity of 117.6
million is being produced within the country itself. Out of
that, we are exporting 13 per cent. May | ask my hon. friend
Shri Aiyar to kindly respond to my question in view of this
fact? Will the Government consider full or partial roliback
of the tax rate, and make good the logs of revenue suffered
as a result of enlarging the direct tax-base of the country?
| am asking this because India is one of the least taxed
countries.

SHRI MANI SHANKAR AIYAR : Mr. Speaker, Sir, | am,
unfortunately, not the Minister of Finance. So, | cannot tell
you how we can restructure the fiscal system in this country.
But | am a bit surprised at hon. Member Shri Gurudas
Dasgupta of the CPI asking this particular supplementary.
| am saying this because it was during the Government
of a party of which he was a Member, which in its dying

AGRAHAYANA 11, 1926 (Saka)
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days, that is, on the 21st November 1987 - when it had
hardly any life left in it - brought out a Notification. It set
out how prices were going to be dismantied under the
APM. ...(Interruptions)

PROF. VIUAY KUMAR MALHOTRA : Sir, what has the
CPI, and the previous Government got to do with this
Question? The hon. Minister should reply to the specific
question asked by the hon. Member.

MR. SPEAKER : He can look after himseif.
++ * “(Interruptions)

MR. SPEAKER : The hon. Minister has just mentioned
about the supporting parties. Please do not interrupt him.

.« « v {interruptions)

SHRI GURUDAS DASGUPTA : Sir, he is misusing his
position.

MR. SPEAKER : Please you yourself have referred to

SHRI MANI SHANKAR AIYAR : If the intentions
expressed by the CPl on the 21st November 1997 had
been fulfilled, then the price of LPG in Delhi would have
been Rs.492, instead of Rs.281.60, as it is today. The price
of kerosene would have been Rs.20.06, instead of Rs.9.01,
as it is today.

Sir, | have inherited a system of partial dismantiement
of the APM, and we have attempted to try and introduce
some element of humanity into a system that has been
designed not to deal with high volatility in -international
prices. We have based ourselves on the principle of
equitable distribution of burden between the consumers,
the OMCs, and the Government, all in the interest of the
citizens.

We are suffering huge under-recoveries on account
of the fact that we are preventing our oil marketing
companies from realising market prices and in consequence
of this, huge under-recoveries. The resources available
for investment in the oil sector and the rest of the economy
are declining. Shri Gurudas Dasgupta and his friends
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should not forget that the petroleum sector contributes to
the exchequers of the State and the Central Governments
over a hundred thousand crore rupees a year, which is
more or less equivalent to the Central Plan outiay.
Therefore, | have to look at all these issues in the totality
of the perspective of this country and not in this narrow
manner.

PROF. VIJAY KUMAR MALHOTRA : It is not a matter
concerning Shri Gurudas Dasgupta and the hon. Minister.
It is a matter concerning the whole country. The Minister
is referring, again and again, to Shri Gurudas Dasgupta
and his friends. One hundred crore people of this country
are suffering because of this.

MR. SPEAKER : He is informing the country through
Shri Gurudas Dasgupta, Kindly put your supplementary;
this is not a matter of discussion.

SHRI GURUDAS DASGUPTA : | am not starting any
debate and | am putting my question. The Minister has put
himself in bad light by referring to 1997 and not referring
to 2001.

MR. SPEAKER :
supplementary.

Forget that and come to your

SHRI GURUDAS DASGUPTA : He has made a remark
which he should not have because it is in a bad taste and,
sometimes, it is cr'laracteristic of a person. How can | help
it? It is in a bad taste and it is characteristic of a person.
We have to tolerate this.

MR. SPEAKER : The issue is a very important one.

SHRI GURUDAS DASGUPTA : He has been speaking
of subsidies and he has been speaking of taxes. This has
been the most patent ground on the basis of which they
had been stalling the argument for a roliback. May | know
from the Minister as to what is the volume of subsidy that
they are giving and what is the total revenue they are
collecting? My specific point is that the Govemment is
making use of the issue conceming the price of petroleum
products to raise revenue surreptitiously leaving other
areas from which they can collect_revenue. Therefore, will
he kindly confide as to what is the total volume of subsidy

DECEMBER 2, 2004
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and what is the volume of total tax that he is collecting?
| hope, he will be able to find out today because he is
not the Finance Minister.

MR. SPEAKER : That is correct that he is not the
Finance Minister.

SHRI MANI SHANKAR AIYAR : The subsidy that
is currently provided for is from the Budget. It was
Rs. 4,495.80 crore in the year 2002-03 and, in 2003-04,
from the Budget, it was Rs. 6,292.44 crore. This year, we
estimate that the total Budget subsidy for these items will
be around Rs. 5,000 crore. | cannot give you an exact
figure because the rates had been changed during the
course of the year.

SHRI GURUDAS DASGUPTA : | would like to know
as to what is the revenue that you are collecting.

MR. SPEAKER : Please wait till he completes his
answer.

SHRI MANI SHANKAR AIYAR : The revenue that
comes to the Government, | have already said
...(Interruptions)

SHRI GURUDAS DASGUPTA : | want the figure
pertaining to the State as well as the Centre.

SHRI MANI SHANKAR AIYAR : Please give me a
chance to answer. | have already stated, Sir, that the total
contribution of the oil sector to the exchequers of the
Centre and the State together amounts to approximately
a hundred thousand crore rupees. Of this, the Central
share is approximately Rs.70,000 crore. It is out of these
revenues that an Expenditure Budget is prepared. If you
add Rs.70,000 crore to Rs.30,000 crore and come to one
hundred thousand crore rupees, this is approximately
equal to the Central Plan outlay. The entire development
effort of this country will be put into jeopardy if we blindly
accept the idea that the only role of the petroleum sector
is to provide revenues to the Government. ...(Interruptions)

MR. SPEAKER : You cannot go on having a running
question here.

SHRI MANI SHANKAR AIYAR : What we are
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attempting to do is to balance the interests of the consumer
in the oil sector by sharing the burden equitably between
the oil marketing companies, the Government and the
customer, but without affecting the revenues that will be
available for spending on development. Do we want to
invest in our future or not? The revenue is not for
consumption; the revenue is for investment in our future.

[Translation)

SHRI TEK LAL MAHTO (Giridih) : Mr. Speaker, Sir, in
reply to part ‘'C' of the question it has been stated that in
the context of proposed increase on LPG by five rupees
per month, it has been decided later that the monthly
increase will not the effected but there is no mention of
the date from which the decision will be implemented.
Along with this it has also been stated in reply that no
Group of ministers has been constituted to consider the
matters related to increase in the price of petroleum
products. My question is when the Group of Ministers will
be constituted? The hon'ble Minister should place it before
the Cabinet. | would like to request that the group should
be constituted at the earliest and concrete steps should
be taken in this regard.

[English]

SHRI MANI SHANKAR AIYAR : With regard to the
prices of LPG, they were raised by Rs.20 on the mid-night
of 4-5th November, 2004 and prior to that, an announcement
was made that with effect from the 1st of every month, they
would be increased by a sum of Rs.5. But before the first
date in that series, namely, the 1st of December, 2004
came, the Government made an announcement that they
would not be increased with effect from the 1st of
December. So, until and unless that decision is changed,
there will be no further increase in that on a monthly basis.
As | stated earlier, the previous decision of the CCEA with
respect to increasing prices by Rs.5 every month stands
rescinded. It has been proved that it is rescinded because
prices were not raised by Rs.5 on the 1st of December,
2004.

Secondly, as regards the question as to when a Group
of Ministers will be constituted, there is no proposal before
the Government to constitute a Group of Ministers on the
question of the pricing of petroleum products.

AGRAHAYANA 11, 1926 (Saka)
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[Translation]

SHRI RAGHUNATH JHA : We have also given you in
writing in this regard.

MR. SPEAKER : Everyone has given.

SHRI TEK LAL MAHTO : The reply of my question has
not yet been given.

MR. SPEAKER : The reply has been given.

PROF. VIJAY KUMAR MALHOTRA : They should make
it clear as to when they are giving to roll back the price
or are they not going to rolling back.

[English]

MR. SPEAKER : Q.No.28.

| have clubbed Question Nos.21 and 28. Shri Ramji
Lal Suman.

PROF. VIJAY KUMAR MALHOTRA : Are they going to
roll back or not?...(Interruptions)

MR. SPEAKER : Shri Malhotra, | will call you. Then,
you put specific question on that.

(Interruptions)
MR. SPEAKER : | will give you an opportunity.
(Interruptions)
MR. SPEAKER : | have called Shri Ramji Lal Suman.
(Interruptions)
[Translation]

SHRI RAGHUNATH JHA
...(Interruptions)

Had you done s0?

MR. SPEAKER : You please sit down.

PROF. VIJAY KUMAR MALHOTRA
promised...(Interruptions)

They had

SHRI HARIN PATHAK : Let them declare openly that
it will be hiked.
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[English]

MR. SPEAKER : Shri Harin Pathak, | want such
Youthful energy to be utilised elsewhere.

(Interruptions)
[Translation]

MR. SPEAKER : It is upto twenty third. Today many
days have not passed.

SHRI PAWAN KUMAR BANSAL : Their intention was
to increase the price of a cylinder to Rs. 400 ...(Interruptions)

MR. SPEAKER : You please sit down. Save something
for outside. If you speak out everything here then what will
you speak outside.

SHRI RAMJI LAL SUMAN : Mr. Speaker, Sir, the price
of petroleum products has been increased 19 times by the
Government from 1989 to till date.

[English]

MR. SPEAKER : Shri Ramji Lal Suman, has he
answered your question? | have clubbed Question Nos.21
and 28. This shows that you are inattentive.

(Interruptions)

MR. SPEAKER : Mr. Minister, | have clubbed this
Question along with Question No.28.

(Interruptions)

MR. SPEAKER : If Mr. Minister is not ready, | cannot
blame him.

(Interruptions)
MR. SPEAKER : Mr. Minister, | will help you.
(Interruptions)

MR, SPEAKER : | have clubbed these two Questions
together.

MR. SPEAKER : Please put a question relevant to your
Question.

DECEMBER 2, 2004
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[Translation]

SHRI RAMJI LAL SUMAN : Mr. Speaker, Sir, the prices
of petroleum products have been increased 19 times since
1989 and whenever the Government increases the prices
of petroleum products it has only one ground that the
prices of crude oil have hiked in international market hence
the Government are compelled to increase prices. Mr.
Speaker, Sir, yesterday it has been reported in newspapers
that the price of crude oil has decreased in international
market, but oil companies have clearly stated that they
would not decrease its price at any cost. Mr. Speaker, Sir,
through you, | would like to know from the hon'ble Minister
as to what is the basic price of petroleum products
especially petrol and diesel and whether the Government
propose to formulate any fuel policy in near future. The
Government have no comprehensive fuel policy. Will the
Government propose to formulate any fuel policy
immediately.

[English]

MR. SPEAKER : It is a very good question. Let him
answer.

[Translation]

SHR! MANI SHANKAR AIYAR : Mr. Speaker, Sir, 70
percent of the crude oil is imported in the country. There
is no difference between domestic crude oil and the
imported crude oil and both are used in the same refinery
and 93 percent price of petroleum products are linked with
the price of the crude oil. When 70 percent of the crude
oil is imported in the country then it is quite natural that
as per the policy that was announced in 1997 and is being
implemented in the year 2002 the price of the domestic
oil is determined on the basis of price of the crude oil in
the international market at which we purchase it and then
average refinery gate price is determined. Our contribution
to the refinery is only 7 percent. | have stated in my reply
that there is slight variation in average refinery gate price.
As for example the price of one metric ton of oil in 10C
refinery, Guwahati comes to Rs.16,722. There is similar
variation in petrol price as well, howeve\r, in my reply | have
given comparative prices in the intemational market and
the domestic price at the refinery gate. Piease excuse me,
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there was some mistake on my part. The average
production cost of petrol in Guwahati was Rs. 16,722 and
average refinery gate price was Rs. 21,293. Thus there is
some difference. There is no much difference between
average gate prices and the cost of its production as the
price that is paid by the consumers also include sales tax.
There is no share of Central Government in sales tax. That
is fixed by the State Government and the State
Governments have imposed heavy sales tax on it. That is
why | have written to the State Govemments that they
should pay attention to it. My humble request to them is
that they should reduce sales tax on it as the Central
Government have reduced its duty on it so that consumer
could get some relief. Except Orissa till today none of state
have contributed in this regard. In reply to my letter Orissa
Government stated that they were already pondering over
it. The sales tax on LPG in Orissa has been reduced. But
other States have not taken any step in this direction. | feel
that they should take into account it.

[English]

MR. SPEAKER : Shri Suman, you have got a very
comprehensive answer.

(Interruptions)

MR. SPEAKER : Now, Shri Harin Pathak, please tell
him not to put it again.

[Translation]

SHRI HARIN PATHAK : Thank you, Mr. Speaker, Sir.
In reply to this question hon. Minister in UPA Government
has stated that in view of public resentment, demand by
the Opposition parties and other Members, the Government
have decided to withdraw proposed Rs.5 monthly hike in
the price of LPG cylinders. They were stii making
fuss...(Interruptions) Let him increase the price, | will keep
opposing it...(Interruptions)

[English]

MR. SPEAKER : Please do not get derailed. You are
making good points.
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[Translation)

SHRI PAWAN KUMAR BANSAL it has been
withdrawn in view of public resentment. ...(Interruptions)

MR. SPEAKER : The public will decide it.

SHRI HARIN PATHAK : 10 lakh people attended
yesterday's rally. Mr. Speaker, Sir, | would like to draw
attention of hon. Minister towards this fact.

[English]

That the procedure the Government adopted resulted
in increased black marketing and in scarcity of gas
cylinders to the consumers. Why did that happen? That is
what | want to know from hon. Minister.

[Translation]

The announcement made on night of 3rd and S5th
November regarding monthly hike in the price of gas
cylinders by Rs.5 from next month onwards led to black
marketing of gas cylinders and created a scarcity as
everyone, who had registered his demand for cylinders,
say for 6-7th November, or 12th rushed for it. Consequently,
people did not get gas cylinder even upto 30th. | would
like to tell the Government that on the one hand lakhs of
consumers were deprived of cylinders, on the other hand
dealers made crores of rupess. People failed to get gas
for 25 days whereas dealers made crores of rupees as
a result of this announcement made in advance. | would
like to ask the Government, whether it would reconsider
such policy so that poor people are not put in trouble.

SHRI MANI SHANKAR AIYAR : Mr. Speaker, Sir, since
even | did not know of an increase of Rs.5 on 4th
November, how anybody else could know about it. The time
when it was decided. ...(Interruptions)

MR. SPEAKER : Please try to listen to the reply.
SHRI HARIN PATHAK : He is making a mockery by
doing so.

SHRI MANI SHANKAR AIYAR : No mockery is being
made. An announcement regarding price hike of Rs.5 per
cylinder was made on 4th November. When it was decided



19 Oral Answers

not to effect the hike, no one know that a hike would not
take place. The hike was not only to take place on 1st
December but every month. it may have made some impact
on the market. If black marketing took place, none
complained to me about it. Harin Bhai is my...(Interruptions)

[English]

MR. SPEAKER : It is a very good question. Now, let
the hon. Minister reply to it.

SHRI HARIN PATHAK : | had registered for a cylinder
on the 7th but it was not given. | am talking about my own
case...(Interruptions)

[Translation]

SHR! MAN! SHANKAR AIYAR : Excuse me, so far,
none has made any sort of complaint to me. Now, he has
made a complaint...(Interruptions)

[English]

MR. SPEAKER : If the hon. Minister is giving a wrong
answer, then you have every right to take it up.

(Interruptions)
[Translation]

SHRI MANI.SHANKAR AIYAR : Now he has made a
complaint and | would get it inquired. But we must
understand that the hike of Rs.20 per cylinder may rarely
have affected the market. Secondly, | will have to see,
whether scarcity was resulted because of black marketing
or were there other problems also. Contractors, who had
been given contracts earlier, have declined to fulfill their
commitment because of hike in steel prices.

In addition, in absence of marketing distribution plan
at industry level, some of the tenders had inadequate
capacity to make desired supply. | had given an assurance
in Rajya Sabha in August that waiting list will be cleared
by September. And today | assure you that the Waiting List
would be cleared by December. The process is going on.
As far as black — marketing is concerned, if hon. Member
has some specific information about it, | would request him
to apprise me of that.
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PROF. VIJAY KUMAR MALHOTRA : Mr. Speaker, Sir,
| would like to ask whether the Government propose to
roll back the price-hike.

[English]

MR. SPEAKER : Mr. Malhotra, | will give you an
opportunity to speak. Mr. Raghunath Jha.

(Interruptions)

MR. SPEAKER : Nothing else will be recorded except
what Mr. Jha is saying.

(Interruptions)*
[Transletion]

SHRI RAGHUNATH JHA : Mr. Speaker, Sir, would like
to ask hon. Minister whether the present Government is
following the policies of its predecessor Government and
its working only in the direction of price-rise, whether any
alternative policy...(Interruptions)

[English]

SHRI MADHUSUDAN MISTRY : Sir, how can they say
like this?...(Interruptions)

MR. SPEAKER : Has the Speaker asked for any
assistance from you? The Chair has not asked for any
assistance from you. Do not stand up Hke this.

(Interruptions)
11.26 hrs.

(Prof. Vijay Kumar Malhotra and some other
hon. Members then left the House.)

MR. SPEAKER : It is all right. It is a part of
parliamentary procedure. Mr. Jha, if you do not want to
ask your supplementary, then | will call the next Member.

(Interruptions)
[Translation]

SHRI RAGHUNATH JHA : Mr. Speaker, Sir, | would like

*Not recorded.
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to ask hon. Minister whether the preeent Gowt. is following
policies of its predecessor Govt. leading to price-
rise...(Interruptions)

[English]

MR. SPEAKER : Nothing is being recorded. Why are
you saying this? | will call you later if you want.

(Interruptions)

MR. SPEAKER : Nothing else will be recorded except
what Mr. Raghunath Jha is saying.

(Interruptions)*®

[Transiation]

SHRI RAGHUNATH JHA : Can the Govt. not make any
alternative policy to check price-rise? Is it true that hike
in price by American Companies is adversely affecting us,
whether the Gowvt. propose to any alternative policy in
Commutation with neighbouring countries so that it does
not affect common men so frequently.

|English)]

SHRI MANI SHANKAR AIYAR : Sir, since the hon.
Member made a reference to our neighbouring countries,
may | avail this opportunity to inform him that with regard
to kerosene, whereas the price in Delhi is Rs.9.01, in
Bangladesh it is Rs.15.19 and in Nepal...(Interruptions)

[Translation]

SHRI RAGHUNATH JHA : Mr. Speaker, Sir, Kerosene
is not available in the market for less than Rs.20 a litre.

[English]

SHRI MANI SHANKAR AIYAR : There are two types
of kerosene that are sold. One is free market kerosene and
the other is the PDS kerosene.

[Translation]

SHRI RAGHUNATH JHA : Hon. Minister, please make
everything free.

*Not recorded.
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[English]

SHRI MANI SHANKAR AIYAR : Currently, | am talking
about subsidized kerosene rates. | think it is important for
the House to be informed that as against approximately
Rs. 9 in India, Rs. 18 in Pakistan, Rs. 15 in Bangladesh,
Rs. 15 in Nepal and Rs. 11 in Sri Lanka. As far as LPG
is concerned, the cost in Delhi is Rs. 281.60 as against
Rs. 384 in Sn Lanka, Rs. 470 in Nepal and Rs. 355 in
Pakistan. This being so, | think, the idea of our collaborating
with our neighbouring counties might have the effect of
only so influencing our policy as to raise the prices.

Sir, it was the Government in 1997 which announced
the dismantiing of the APM. This was implemented or
began to be implemented by the NDA Government. Now,
our Government has been running a different policy
although we cannot escape from the general policy
parameters which we inherited from the past. But in the
process of doing so, we have introduced a system of
having surveillance on pricing of all petroleum products
during a phase of high volatility. We keep prices under
extremely close monitoring. The Prime Minister has already
announced that he has under consideration a regime
which will provide us with greater stability in the domestic
market. But, | think, the hon. Member needs to recognize
that we would have had an unprecedented rise in prices
in India if we had followed the policy set out by the 1997
and 2002 Governments. Our prices would have gone
through the roof. We have very carefully managed the
prices. Now, seeing that there is some decrease in
international prices, | hope we will be able to introduce
some more stable price regime within the country.

[Translation]

SHRI RAGHUNATH JHA : Sir, Government control on
Kerosene be abolished. Common people have to shall out
entire money, it is of no use, Control on it should be done
over with. ...(Interruptions)

MR. SPEAKER : May | make a request?
(Interruptions)

MR. SPEAKER : Hon. Member, sit down. You are not
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helping yourself. The question is answered. If you are not
satisfied with the reply and going to interrupt the
proceedings of the House, then other hon. Members are
not getting opportunity to put questions. They have as much
right to do that. If you are not satisfied with an answer, then
there are other methods under the rules which you can
take recourse to. Please let us behave in a manner that
the rules have some primacy. You cannot monopolies all
the time. Therefore, although you have taken more than
half an hour because of the importance of the matter —
Members rightly want to put questians — | will allow a few
more Members to put questions. Please cooperate. Then
you can have this opportunity.

Shri Braja Kishore Tripathy — not present.

SHRI L. RAJAGOPAL. : Hon. Speaker, Sir, | appreciate
the Government's concern. ...(Interruptions)

MR. SPEAKER : Reciprocate the effort that is being
made by the Chair.

SHRI! L. RAJAGOPAL : | appreciate the concerns and
then the compulsions that the Government had to increase
the prices of petroleum products. However, | would like to
ask the hon. Minister whether there is any proposal to
reduce the LPG prices for the BPL and lower middle class
families. It not today, will the Government consider a
proposal to have a differential pricing of LPG for BPL and
lower middle income class families?

Is it fair to adopt import parity price when it is supposed
to be expon parity price which should be used for fixing
prices of all the petroleum products?

SHRI MANI SHANKAR AIYAR : Mr. Speaker, Sir, there
is no proposal before the Government to have a differential
pricing for domestic LPG. There is already a differential
pricing between LPG for domestic users and LPG for
commercial users.

With regard to import parity pricing, the fact is that it
is the benchmark. But the price that we are actually
charging in respect of LPG today is approximately Rs.210
below what it would have been per cylinder if we had gone
on full import parity pricing for LPG.

MR. SPEAKER : Shri Basu Deb Acharia. Please put
pointed question.
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SHRI BASU DEB ACHARIA : There is an urgent need
for scrutinising the refinery cost and profit vis-a-vis the
actual profit. We should not burden the consumer by hiking
the prices of petroleum products. It is because of the hike
in the prices of petroleum products that there is a
cascading eftect on the prices of other commodities.

The Government is also allowing unhindered profit to
some oil-producing companies - especially to a giant
private sector refinery.

MR. SPEAKER : What is your question?

SHRI BASU DEB ACHARIA : The revenue which the
Government is getting is more than rupees one lakh crore.
Without increasing the price, the Government can manage
the situation. | say this because the refinery cost is much
less than the profit that the oil companies are making. By
reducing the margin of profit, the Government can reduce
the burden imposed on the people of our country. The
increase in the price of petroleum products directly hits the
common people of our country. So, | would like to know
from the hon. Minister of Petroleum whether the Government
~ in view of the reduction of crude oil price in the
international market and in view of the demand for the
reduction In the tax, cess and duties — would consider
reducing the price which has been increased from the 4th
of November. | would also like to know whether the
Government would roll-back the price of diesel, LPG and
petrol.

SHRI MANI SHANKAR AIYAR : As | have already said,
prices are under constant monitoring and measures have
been taken in the very recent past to reduce excise duties
and customs duties. | regret to say that the States are not
cooperating by reducing the sales tax at least
proportionately which, | think, they ought to be doing. But,
in order to put these issues into perspective, | think it is
necessary for the hon. Member to be informed that the
profits of the oil marketing companies in the public sector,
in the period April-September 2004 compared to  April-
September 2003, are already down by Rs.3,167 crore.
Further, under-recoveries in this period of April-September
2004 were of the order of — please hold your breath —
Rs.9,801 crore. This is the burden that we are bearing. We
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calculated this. As a result, if we were to slash the duties
on crude oil and petroleum products down to nil, that is
to say, we withdraw all tariff protection and bring refinery
margin down, the loss that would be suffered by our oil
companies will amount to Rs.5,092 crore. If we take
measures without recognising that this is the goose that
lays the golden eggs, you are going to kill the goose. |
do not think that is in the interest of the country. We need
to balance the interest of the consumer against the interest
of growth in the country. That is what we are attempting
to do. We have protected the Indian consumer from the
worst effects of the rise in international prices in a way
without paraliel in any other country of the world, either
developing or developed. This, | think, needs to be kept
in mind. ...(Interruptions)

SHRI BASU DEB ACHARIA : Sir, he has not
responded about the roll-back, reducing the prices.

MR. SPEAKER : We will not have a discussion now.
You have already taken 40 minutes on one Question. So,
there is no case to persist with it.

[Translation]

SHRI RAJIV RANJAN SINGH 'LALAN' : Mr. Speaker,
Sir, |...(Interruptions)

SHRI ILYAS AZM! : Mr. Speaker, Sir, | have been raising
my hand for quite a long, you are not giving me an
opportunity to speak.

MR. SPEAKER : | will call you also. Please keep
patience. Those hon. Members who interrupt, will not get
an opportunity to speak.

SHRI RAJIV RANJAN SINGH 'LALAN' : Mr. Speaker,
Sir, recently there has been a steep hike in the prices
of petroleum products. The entire country has been affected
by it especially the farmers and the poor have been most
severely affected by it.

Sir, | agree with what Gurudas Dasgupta said that
the reason for the petro products being costiier is that there
is heavy rate of duty on petro products.

MR. SPEAKER :
question repeatedly?

Why are you asking the same
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SHRI RAJIV RANJAN SINGH 'LALAN' : Mr. Speaker,
Sir, | am not repeating his question. | would like to know
from the hon. Minister as to what is the average cost of
the imported crude oil, what is its production cost and how
much tax has been imposed on it?

[English]

MR. SPEAKER : He has answered those things. You
may put something new.

[Translation]

SHRI RAJIV RANJAN SINGH 'LALAN' : Mr. Speaker,
Sir, | would like to know only this from the hon. Minister
as to what is the average cost of imported crude oil?

[English]

MR. SPEAKER : Mr. Minister, you have to answer only
about the import cost. You have already answered other
things.

SHRI MANI SHANKAR AIYAR : Sir, | can easily provide
the details to him.

MR. SPEAKER : You need not give all the details, you
may give a broad idea.

SHRI MANI SHANKAR AIYAR : In Delhi, the prices of
petrol, without any taxes, would have been Rs.17.42 but
it actively is Rs. 37.84...(Interruptions)

[Translation]

SHRI RAJIV RANJAN SINGH 'LALAN' : Sir, | want to
know about the impart price...(Interruptions)

SHR! MANI SHANKAR AIYAR : | am replying to it. If
no tax is imposed on it then it would cost Rs. 18 and 4
paise in Defhi instead of the present value of Rs. 26 and
28 paise. Similarly dutiless LPG Cylinder would cost
Rs. 229.69 instead of the present cost of Rs. 281.60. When
no tax is imposed on kerosene it would cost Rs. 6.95 per
litre against its present cost of Rs. 9.01. Several taxes are
imposed on petro-products which are a source of revenue
to the Govemment and the country can develop only when
the Govemment has its eamings in form of revenue
receipts. When the issue of paying heavy duties and taxes
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on petro products is raised, its response can be summed
up by paying that the country's development can not take
place without it. As far the protection of the interest of the
consumers is concerned, banks the Union Government,
State Government should also share the burden of taxes.
The State Governments 100 need to reconsider their sales
tax structure. ...(Interruptions)

SHRI RAJIV RANJAN SINGH 'LALAN' : Mr. Speaker,
Sir, hon. Minister did not tell about the import price.
...(Interruptions)

[English]

SHRI MANI SHANKAR AIYAR : Sir, | was also asked
as to what we are spending on crude oil imports. During
2003-04, we spent around $18 billion. This year, we may
have to spend about $24 billion. Therefore, we have to
understand that the price of crude is going up and
something has to be done about it.

[Translation]

SHRI RAJIV RANJAN SINGH 'LALAN' : | want to know
the average cost of imported crude oil?...(Interruptions)

MR. SPEAKER : He has spoken about it.

(Interruptions)

SHRI RAJIV RANJAN SINGH 'LALAN' : He has given
a mixed clear reply. | am asking about the cost of the
imported crude oil...(Interruptions). Sir, | am not getting the
reply of my question. ...(Interruptions)

SHRI RAMDAS ATHAWALE : Mr. Speaker, Sir, the
entire country has been affected by the increase in petrol
and diesel prices. Sir, my submission is that there is a need
to reduce these prices. We had made an electoral promise
in this regard. | want to know by when the Govemment
propose to reduce the prices of petro products? Secondly
| am of the view that there is a need to formulate a policy
in regard to bring at par the prices of petrol and diesel
in all the metropolitan cities i.e. Mumbai, Delhi, Calcutta
and Chennai because the prices of these commodities are
Rs.4 to 5 more in Mumbai. |, therefore, would like to know
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whether his Ministry propose to take a decision in regard
to strike a uniform price policy or not?...(Interruptions)

MR. SPEAKER : Are you going to reduce the prices?
Please say 'yes' or 'no'?

[Translation]

SHRI MANI SHANKAR AIYAR : Mr. Speaker, Sir, we
can have some control on the domestic oil prices through
our efforts but in view of the fact that we have to import
70 percent of our total oil consumption and the soaring
international prices, increase in price is inevitable. The
disparity in prices of petrol in all metro cities is not due
to the fact that oil marketing companies or refineries are
selling there petro products at varying rates but because
of the varying sales tax structure in various states, a
peculiar situation has emerged in Maharashtra. The tax
in Mumbai is more than other parts of the States. State
Government has the power to make it uniform but hon.
Chief Minister has yet to respond to my query raised twice
and the situation is likely to prevail till any clarification in
this regard arrives. It is owing to this reason that the
consumer has to shall out more money in Mumbai and
the disparity in petro prices in Mumbai and Chennai will
continue.

[English]

MR. SPEAKER : There should be specific questions
and specific replies.

[Translation]

SHRI ILYAS AZMI : | do not want give any speech, |
just want to ask Petroleum Minister about the rate per
barrel at which petrol is purchased from Iran and other
OPEC Countries under the agreement and about the
Holland and American market rates they show to get
money from common man, at what price, do they purchase
from there? The second thing is that on the basis of which
they have increased prices of oil this time, after that there
has been a reduction of 15-15 dollar in the Intermnational
market. When are they going to reduce prices according
to that? ‘

SHRI MANI SHANKAR AIYAR : | need to give a
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clarification about the international prices we pay, we call
it Indian Basket, because we do not import from any single
place, we import it from many places, so we have made
a formule...(Interruptions) Please listen to me, please
understand.

MR. SPEAKER : What is this, you ask the question and
then you don't have the patience to listen to the answer.

SHRI MANI SHANKAR AIYAR : In North-America the
purchase is done on the basis of Western Texas
Intermediate Index. In Europe it is done on the basis of
Brent Dated and in Asia, it is called Oman-Dubai Index.
The oil imported in the Country comes from various places
and keeping it in mind. We have prepared an Indian
Basket. In the year 2003-2004 when we were spending
approximately 28 dollars for one barrel in the Indian
Basket, this year till now we have spent approximately
37.50 dollars per barrel on average, there has been such
a difference in the prices. Consumer doesn't buy crude oll,
but he buys petrol, diesel etc. Yes, no doubt the price paid
by the consumer in America is less than what Indian
consumer pays but the reason for this is that there less
tax is levied on it and because of less tax the consumption
is so high that whatever is left is very less for me and you.
Moreover the rates in Europe are higher than America
and even more than India. If he wants the complete
International comparison then we will send that to him.

MR. SPEAKER : All right.

SHRI ILYAS AZMI : Mr. Speaker, Sir, my question has
not been answered.

[English}
MR. SPEAKER : Nothing will be recorded.
(Interruptions)*

MR. SPEAKER : You are a senior member. You are
such a helpful member, please understand. Extend your

help.
*Not recorded.
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{ntroduction of Bullet Trains

+
*22. SHRI ANANDRAO VITHOBA ADSUL :
SHRIMATI MANORAMA MADHAVRAU :

Will the Minister of RAILWAYS be pleased to state :

(a) whether the Indian Railways propose to intro-
duce Japanese style bullet trains on some routes;

(b) if so, the routes identified therefor alongwith the
speed of bullet trains;

(c) whether the Indian tracks are found suitable for
these trains;

(d) if not, the steps taken by the Government to
upgrade the tracks as per Japanese standard;

(e) whether Japan has agreed to provide technical
assistance to modernise basic infrastructure with a view
to run bullet trains in India;

(f) if so, the details thereof, and

(g) the time by which the bullet trains are likely to
be plying on identified routes?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) : (a) to (g) A Statement is laid
on the Table of the House.

Statement
(a) Yes, Sir.

(b) to (g) A Techno-economic feasibility study for
running High-speed trains between Mumbai and
Ahmedabad has already been initiated through RITES
(Rail India Technical and Economic Services). A proposal
for a development study has also been submitted to
Government of Japan. The Issues raised shall be examined
on receipt of the feasibility report.

SHRI ANANDRAO VITHOBA ADSUL : Mr. Speaker Sir,
in reply to my question, the hon. Minister of Railways has
mentioned that a techno-economic feasibility study for
running high-speed trains has already been initiated. |
appreciate that it is the demand of the day. But there are
8o many routes of Railways which are to be upgraded.
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There are so tracks which are to be updated and the
Railway Ministry does not have sufficient funds. Now, these
high-speed trains will be feasible depending on the funds
of our Railways. | wish to ask the hon. Minister whether
it is possible and if it is possible, how will they raise the
funds.

MR. SPEAKER : We are awaiting their report. Till now,
the report has not come.

SHRI R. VELU : Hon. Speaker, Sir, this is now at the
initial stage. We have given this project for development
study by the Japanese Government. They have authorised
their own International Co-operation Agency and their
International External Trade Organisation Agency to go into
the techno-economic feasibility aspect along with our
RITES, which is also doing it. RITES, as such, is doing
its work and they would complete it by December this year.
Later on, the Japanese Government will also co-ordinate
and give us the development study.

As regards the funding part of it, we have not yet
decided on that. It may be from the external agency. That
will be decided only after the receipt of the development
study.

MR. SPEAKER : A very good answer.

SHRI ANANDRAO VITHOBA ADSUL : Sir, the
metropolitan cities ¢f Kolkata and Delhi have started Metro
trains, but Mumbai, being a metropolitan city and the
commercial capital of India, has no Metro trains. Is there
any proposal before the Railway Ministry to have Metro
trains in Mumbai?

[Translatioin)]

MR. SPEAKER : Mr. Adsul, this question is not related
to Metro Rail, earlier you had asked a very specific
question about bullet train. ...(Interruptions)

[English]

SHRI ANANDRAO VITHOBA ADSUL : | can understand
that. It is a part of that. If the Railway Minister is prepared
to answer it, then he can.

MR. SPEAKER : Mr. Minister, are you in a position to
answer?
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SHRI R. VELU : Sir, although it does not relate to this
Question, development of transport system of the
metropolitan cities is the responsibility of the Urban
Development Ministry.

MR. SPEAKER : Shrimati Manorama Madhavaraj — Not
present.

Now, Chaudhary Lal Singh
[Translation]

CHAUDHARY LAL SINGH : Mr. Speaker, Sir, here we
are talking about running a bullet train. With your
permission | would like to ask hon'ble Minister as to when
he will inaugurate the non-bullet train made ready for last
six months in our Udhampur. The people there, are
demonstrating against him as well as use. | want that he
should run this train along with Bullet Trains.

[English]

MR. SPEAKER : Mr. Minister, are you in a position to
answer this question?

SHRI R. VELU : Sir, | require a separate notice for
this.

MR. SPEAKER : Very good, very specific answer. Thank
you.

SHRI M.P. VEERENDRA KUMAR : Sir, the Minister has
initiated development study for Ahmedabad-Mumbai route.
Because of Vallarpadam Terminal, there is a lot of traffic
congestion in Cochi, Kerala. Will the Minister initiate a
study to have bullet trains in Cochi, Kerala?

SHRI R. VELU : Sir, as | mentioned earlier, we have
now taken up the route between Mumbai and Ahmedabad
for development study. Depending on it success, we will
be able to identify other routes in the whole of India, and
maybe Cochi etc. will be taken up later.

MR. SPEAKER : Cochi is far away.
[Translation]

SHRI RAM KRIPAL YADAV : Mr. Speaker, Sir, through
you | would like to say to the hon'ble Minister that the
decision of Government to run Bullet Trains like Japan is
very good, but in his reply he did not say anything about
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Railway lines, this puts us all in doubt about the railway
lines they are considering? Whether the railway line going
through Bihar to Kolkata is under consideration, or ra-ilway
lines in other parts of the country are being considered.
...(Interruptions)

[English]
MR. SPEAKER : Unfortunately not.

[Translation]

SHRI RAM KRIPAL YADAYV : | would like to know from
the Minister whether in future he is going to make plan
for starting a train from Capital Delhi to Kolkata via Patna
that it goes through your area i.e. to your area. Does he
has any such proposal if so, then whether he would
conduct a study in this regard?

[English]

MR. SPEAKER : Mr. Minister, are you thinking of his
State and my State?

SHRI R. VELU : As | told you, depending on the
development study, we will identify other routes. In 2000,
we had identified Kolkata-Tatanagar, Kolkata-Dhanbad.
Hyderabad-Bangalore, Hyderabad-Chennai, Bangalore-
Chennai, Delhi-Lucknow, and Mumbai-Ahmedabad.

...(Interruptions)

SHRI RAM KRIPAL YADAV : What about Patna?...
(Interruptions)

SHRI R. VELU : These routes had been identified in
2000. Now, we will definitely identify such of the routes
which are going to be techno-economically feasible.

MR. SPEAKER : | am very happy we are concerned
about bullet trains, and not bullets.

(Interruptions)

MR. SPEAKER : Shri Motiair Rawale, no question on
bullet.

[Translation]

SHRI MOHAN RAWALE : Mr. Speaker, Sir, my question
is about Metro. More than 75 lakhs of residents in Mumbai
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suburbs travel by train daily. | would like to know from the
Minister whether there are any plans to make parallel
Railway for them [English] Have you got any plan for the
parallel railway?

MR. SPEAKER : It does not arise out of this question.

SHRI MOHAN RAWALF :
Railways.

Sir, it is related to the

MR. SPEAKER : No, you are an intelligent Member.

SHRI P. KARUNAKARAN : It is a good news that the
Government is going to introduce the Japanese bullet
trains. But at the same time, due to the compulsion of many
States and the MPs, every year the Railway Board is
introducing new trains whereas the Government is giving
less importance to infrastructure. Is it one of the reasons
for the frequent railway accidents that ars taking place?
So, instead of going to Japan and other countries, will
you think about to strengthen our infrastructure and save
the people?

SHRI R. VELU : Sir, safety is the prime responsibility
of the Railways. We have undertaken, on a large scale,
the work of the renewal of tracks, improvement of signal
system, atc.; but that does not deter us from going ahead
with a new concept of introducing bullet train. This is
separate and that is separate. On the question of the
aliotment of funds, we have already taken up this matter
with the Planning Commission and our hon. Prime Minister
to sanction the necessary financial assistance to cope up
with our throw-forward which is now of the order of
Rs.46,000 crore. So, we will definitely take this into
account.

(Interruptions)
MR. SPEAKER : Accidents have to be stopped.

(Interruptions)

MR. SPEAKER : People will suffer from accidents. You
do not refer them to the Planning Commission.

(Interruptions)

SHR!I R. VELU : No, Sir, the accident rate has aiso
come down.



35 Oral Answers

[Translation)

Film On Lok Nayak Jal Prakash Narayan

*23. SHRI SANTOSH GANGWAR :
SHRI NITISH KUMAR :

Will the Minister of INFORMATION AND BROADCAST-
ING be pleased to state :

(a) whether the Censor Board has passed the film
made on the Lok Nayak Jai Prakash Narayan without any
change;

(b) whether Prasar Bharati had banned the telecast
of the said film on Doordarshan;

(c) if so, the reasons therefor;

(d) whether film producer was requested to make
certain changes in the film; and

(e) if so, the details of such changes alongwith the
reasons therefor?

THE MINISTER OF INFORMATION AND BROAD-
CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL
REDDY) : (a) to (e) A statement is laid on the Table of the
House.

Statement
(a) Yes, Sir.

(b) and (c) No, Sir. Prasar Bharati has informed that
the film is scheduled to be telecast over Doordarshan's
National Channel on 4th December 2004 at 9.30 p.m. in
the prime time film slot.

(d) and (e) Prasar Bharati informs that some changes
were made through discussions between Doordarshan
and film producer, which include insertion of credit caption
of Ministry of Gulture, correction of Map of Undivided India,
editing of some audio bytes, editing of portrayal of physical
torture in the Lahore Jail, colour correction of British Flag
shown in Hazaribagh Jail and insertion of designations of
interviewees.
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SHRI SANTOSH GANGWAR : Hon'ble Speaker, Sir,
How this Government is working, whatever has been said
about Shri Jai Prakash Narayan shows what kind of
treatment is being given to patriotic people here. During
the regime of previous Government it was decided that on
the birth centenary of Shri Jai Prakash Narayan some
functions will be held. A Committee was set up under the
Chairmanship of hon'ble Vice President. in the Committee
it was decided that a documentary film will be made and
screened. Unfortunately the film could not be completed
till 12th October, 2003. Shri Prakash Jha gave it two months
later...(Interruptions)

[English]

MR. SPEAKER : There will be no time for reply. Please
allow him to answer.

[Translation]

SHRI SANTOSH GANGWAR : When the film was
submitted in Prasar Bharti, it did the job of Censor Board.
| would like to say that the answer given by hon'ble Minister
is completely false. The words asked to be removed were-
became a victim of dictatorship, slogan saying remove
Indira, dictatorship will not work. One more important thing
was that the then Commissioner of Chandigarh had given
a statement that it was asked by an important leader to
delay the treatment in Chandigarh. ...(Interruptions) Will the
Minister tell us whether the job of Censor Board has been
given to Prasar Bharti? Now, when the Censor Board has
passed the film, whether the film will be telecast on the
4th. It is my request that the jobs of censor Board and
Prasar Bharti should be kept separate. Whether there will
be transparency in future and how the Government plans
to work in this direction?

[English]

SHRI S. JAIPAL REDDY : Sir, | would like to ignore
the tendentious comments made by the hon. Member.
However, | consider it necessary to answer the questions
raised by him.

MR. SPEAKER : Do it very briefiy.
SHRI S. JAIPAL REDDY : It is no doubt true that the
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picture, the documentary film, was cleared by the Censor
Board on 28th October. | would like the House to note that
in case of all films, be they documentary or otherwise, even
after the clearance by the Censor Board, there is an
internal preview in Doordarshan. In the same way, some
internal preview was held. Discussions were held with the
commission producer. The matter is over. The film is being
telecast on 4th December. Corrections were mostly factual.

There was only editing of two audio bits and nothing
more. You can see the film day after tomorrow, enjoy, and
get educated but do not get agitated.

WRITTEN ANSWERS TO QUESTIONS
[English]

Reservation for SC/ST and Weaker
Section in Private Sector

*24. SHRI BALESHWAR YADAV :
SHRI HARIBHAU RATHOD :

Will the Minister of SOCIAL JUSTICE AND EMPOW-
ERMENT be pleased to state :

(a) whether the Government has held any talks with
the 'Corporate-world' and politicel parties for providirig
reservation in employment to SCs, STs and weaker
sections in the private sector;

(b) if so, the details thereof and the reaction of the
corporate world and political parties thereon;

(c) whether the Government propose to enact any
law in near future in this regard;

(d) if so, the time by with it is likely to be enacted:;

(e) if not, the other alternative measures proposed
to be taken for enforcing provision of reservation in the
private sector;

()  whether the NGOs funded by the Ministry are
implementing the reservation for said categories; and

(g) if so, the details thereof?
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THE MINISTER OF SOCIAL JUSTICE AND EMPOW-
ERMENT (SHRIMAT| MEIRA KUMAR) : (a) to (e) According
to the National Common Minimum Programme, the
Government has to initiate a national dialogue with all
political parties, industry and other organisations to see
how best the private sector can fulfill the aspirations of
Scheduled Castes and Scheduled Tribe youth. Accordingly,
218 organisations of the industry and trade in the corporate
world have been addressed to elicit their views/comments
on affirmative action including reservations for Scheduled
Castes and Scheduled Tribes in the Private Sector. After
receiving their response, meetings will be held with the
industry and thereafter, consuitations will be held with the
political parties and other organisations on this issue. The
future course of action depends upon the outcome of the
national dialogue with the industry, political parties and
other organisations.

(f) and (g) The NGOs are agreeable to implementing
the Reservation Policy. The Terms and Cenditions of the
grat to NGOs include a provision for implementing
Reservation. The grant is released only on acceptance of
the Terms and Conditions. The DOPT instructions provide
that all NGOs employing more than 20 persons on a
regular basis and in receipt of annual grant-in-aid, which
exceeds 50% of its recurring expenditure, should follow
the “Reservation Policy. The Ministry has now started
actively monitoring the implementation of the reservation
Policy.

[Translation]
Crash of Aircraft

*25. SHRI RAMDAS ATHAWALE :
SHRI RAM CHANDRA PASWAN :

Will the Minister of DEFENCE be pleased tc state

(a) the number of fighter aircraft crasheci during
2001i-2002, 2002-2003, 2003-2004 and 2004-2005 till
date, place-wise:

(b) the number of persons killed and wounded in
these accidents, accident-wise and the financial loss
suffered by the Government as a result thereof:
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(c) the amount disbursed as compensation, acci-
dent-wise,

(d) whether each air crash has been investigated;

(e) if so, the details thereof and responsibility fixed
therefor, accident-wise and action taken by the Govern-
ment on each investigations;

(f) the steps taken by the Government to prevent
such accidents in future;

(g) whether the Government is seriously consider-
ing to take steps not to use fighter aircraft Mirage; and

(h) if not, the main reasons therefor?

THE MINISTER OF DEFENCE (SHRI PRANAB
MUKHERJEE) : (a) to (h) The number of fighter aircraft
crashed during 2001-2002, 2002-2003, 2003-2004 and
2004-2005 till date place-wise, along with the details of
pilots killed and civilians killed and injured, the financial
loss suffered by the Government, the amount of compen-
sations paid to the affected civilians, the findings of each
crash investigations, responsibility fixed and action taken
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in each ce s« aro given in the enclosed statements |, Hl and
.

A continuous and multi-faceted effort is always
underway in the Indian Air Force to enhance and upgrade
flight safety. Measures to enhance the quality of training
to improve the skill levels ability to exercise sound
judgment and situational awareness of pilots are being
pursued.

Constant interaction with Hindustan Aeronautics
Limited (HAL) and Original Equipment Manufacturers
(OEMs) of concerned countries are also maintained to
overcome the technical defects of aircraft. Besides, anti-
bird measures are also undertaken.

As of now there is no proposal to ground the Mirage
2000 fighter aircraft. These aircraft are amongst the most
modern fighter aircraft in the Indian Air Force inventory. The
past flight safety record of the aircraft since its induction
has been excellent. The operational capability of the
aircraft has also stood the test of time in all crisis situations
including the Kargil conflict. There is no doubt regarding
the reliability of this aircraft as an operational plattorm.

Statement-|
S. Date of Type of Place of No. of No. of Financial
No. Accident Aircraft -‘Accident Pilots Civilians loss suffered
Killed kilted/injured by the

Government
1 2 3 4 5 6 7
1. 10.04.2001 MIG 21 BIS Srinagar 01 —_ 10,01,63,563
2. 06.05.2001 MIG 21 BIS Suratgarh 01 — 3,32,32,200
3. 08.06.2001 MG 21 M Pathankot - — 1,46,00,000
4. 04.07.2001 MiG 29 Adampur 01 — 20,41,17,498
5. 05.07.2001 MG 23 UB Jodhpur - —_ ' 12,35,84,543
6  28.08.2001 MiG 21 FL Tezpur 01 — 1.46,36,149
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1 2 3 4 5 6 7

7. 21.08.2001 MiG 23 BN Halwara —_ - 2,58,50,400
8. 17.09.2001 MiG 21 BIS Suratgarh 01 - 3,32,71,495
9. 26.09.2001 MG 21 M Pathankot - an 1,46,39,600
10. 25.10.2001 Jaguar Ambala —_ —_ 94,19,57,665
11. 13.12.2001 MiG 21 BIS Uttarlai 01 - 3,33,35,617
12. 27.12.2001 MiG 21 FL Tezpur — —_ #1,86,02,000
13. 04.01.2002 MiG 25 Adampur -_ —_ 11,83,29.000
14. 21.02.2002 MiG 23 BN Pathankot - —_ 4,60,00,000
15. 15.03.2002 MiG 23 MF Uttarlai — — 5,43,18,000
16. 04.04.2002 MiG 21 BIS Jodhpur 01 _ 2,06,94,064
17. 11.04.2002 MiG 29 Adampur 01 _— 91,89,16,159
18. 20.04.2002 MiG 21 T69 Tezpur 02 - 2,01,38,659
19. 26.04.2002 MiG 21 M Sirsa - - 1,59,85,000
20. 03.05.2002 MiG 21 BIS Adampur - 9/5 3,32,35,000
21. 09.05.2002 Jaguar Ambala 01 - 94,21,31,524
22. 07.06.2002 MIG 27 ML Srinagar - - 16,14,86,000
23. 26.06.2002 MIiG 23 BN Halwara - — 5,40,84,460
24, 27.06.2002 MIG 21 BIS Barrackpur — - #1,56,36,000
25. 15.07.2002 MiG 21 T69 Bagdogra - — 1,43,26,596
26. 09.09.2002 MiG 21 BIS Jodhpur — - 2,64,94,398
27. 09.09.2002 MiG 21 Ambala - — 1,01,880
28. 11.10.2002 MiG 21 T69 Tezpur —_ - 2,00,61,559
29. 21.10.2002 MiG 21 BIS Uttarlai - —_ 3,35,18,000
30. 05.11.2002 Jaguar Ambala - 13/8 94,05,37,119
31. 14.11.2002 MiG 21 T 69 Bagdogra 02 —_ #1,42,87,000
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1 2 3 4 5 6 7
32, 19.12.2002 MG 27 ML Kalaikunda - —_ #16,02,42,236
33.. 26.12.2002 MiG 21 BIS Srinagar - 1/2 10,00,25,000
34. 28.01.2003 Jaguar Nal 01 — 93,09,08,173
35. 04.04.2003 MiG-23 BN Halwara — 7 #5,40,24,500
36. 07.04.2003 MiG-21 Bison Ambala - 077 #2,73,58,000
37. 04.06.2003 MiG-21 BIS Uttarlai 01 — 3,35,36,000
38. 07.07.2003 MiG-23 BN Halwara - - #4,99,17,852
39. 14.07.2003 MiG-21 T 69 B Srinagar Runway 02 - #10,02,26,482
40. 22.07.2003 Jaguar Ambala - —_ #94,93,63,820
41. 28.11.2003 MiG-21 BIS Nal - - #4,40,37,250
42. 04.12.2003 MiG-29 Adampur — - #20,29,00,000
43. 07.02.2004 MiG 23 BN Jaisaimer 01 - #4,37,73,229
44, 20.02.2004 MiG-21 M Bhuj — 5117 #2,74.27,144
45. 26.02.2004 Jaguar Nal 01 - #31,82,44,436
46. 02.04.2004 Jaguar Ambala 02 - #1,88,05,87,692
47. 28.04.2004 MiG-27 Jodhpur - 01 #18,33,26,200
48. 07.05.2004 Jaguar Ambala - - #94,93,63,820
49. 19.05.2004 MiG-27 ML Hashimara 01 - #19,99,99,082
50. 23.09.2004° Mirage 2000 Gwaltor - — #1,29,52,14,704
51. 12.10.2004 Mirage 2000 Gwatior — - #1,29,62,14,704
52. 01.11.2004 MiG 21 BIS Nal - — #3,35,36,000
53. 05.11.2004 MIiG 27 ML Bareilly — - #19,99,99,082
54. 09.11.2004 Mirage 2000 Gwalior — - #1,29,52,14,704
Total 22 39/38 6.03,32,05,321
#indicates total provisional figures 9‘.35.84.95.937

Grand Total 15,39,17,01,258
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Statement-il

Sl Date of accident Type of Aircraft Place of Compensation paid to the

No. accident affected civilians

1 2 3 4 5

1. 05.07.2001 MiG 23 UB Jodhpur 18,500

2. 28.08.2001 MiG 21 FL Tezpur 1,34,81,883

3. 26.09.2001 MG 21 M Pathankot 6.61,587

4 25.10.2001 Jaguar Ambala 6,000

5. 04.04.2002 MiG 21 BIS Jodhpur Under process

6. 03.05.2002 MiG 21 BIS Adampur 92,27,669

7. 26.06.2002 MIiG 23 BN Halwara 12,000

8. 09.09.2002 MiG 21 Ambala 20,000

9. 11.10.2002 MIG 21 T69 Tezpur 2,05,000

10. 05.11.2002 Jaguar Ambala 76,75,440

11. 14.11.2002 MiG 21 T 69 Bagdogra Under process

12. 19.12.2002 MiG 27 ML Kalaikunda 48,240

13.  26.12.2002 MIG 21 BIS Srinagar 12,563,000

14.  04.04.2003 MiG-23 BN Halwara 62,11,080

15. 07.04.2003 MiG-21 Bison Ambala 10,43,400

16.  07.07.2003 MiG-23 BN Halwara 3,90,000

17. 20.02.2004 MiG-21 M Bhuj Under process

18.  28.04.2004- MiG-27 Jodhpur Under process
mmt -l

SI.No. Date of accident ' 1“"‘fype of Aircraft Causes of accident Responsibility fixed/Action taken

1 l2 3 4 5

1. - 10.04.2001 ‘MiG 21 BIS HE(A) Review of Operational proceduras

and provision of simulators
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1 2 3 4 5

2. 06.05.2001 MiG 21 BIS HE(A) Disciplinary and Administrative
actions taken against senior super-
visors

3. 08.06.2001 MiG 21 M TD(E) Maintenance improvements at over-
haul agency

4, 04.07.2001 MiG 29 HE Nil, as pilot killed

5. 05.07.2001 MIiG 23 UB TD(E) Maintenance improvements at over-
haul agency

6. 28.08.2001 MIG 21 FL BH Bird hazard combat measures im-
proved

7. 21.08.2001 MiG 23 BN HE(A) Administrative actions taken against
pilots

8. 17.09.2001 MIiG 21 BIS HE(A) Improved monitoring and training
of pilots

9. 26.09.2001 MG 21 M TD Modification of component and
maintenance improvements

10. 25.10.2001 Jaguar HE(A) Administrative actions taken against
pllots and supervisors

11, 13.12.2001 MiG 21 BIS TD Modification of component and
maintenance improvements

12. 27.12.2001 MiG 21 FL HE Administrative action taken against
pilot

13. 04.01.2002 MiG 25 HE(A) Administrative action taken against
pilot

14, 21.02.2002 MIG 23 BN TD(E) Maintenance improvements

15. 15.03.2002 MIG 23 MF HE(A) Administrative action taken against
pilot

16. 04.04.2002 MIG 21 BIS TD(E) Administrative taken against main-
tenance personnel

17. 11.04.2002 MIG 29 HE(A) Administrative action taken against
supervisors

18. 20.04.2002 MG 21 T 69 HE(A) Maintenance and training improve-

ments
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1 2 3 4 5

19. 26.04.2002 MG 21 M HE(A) Administrative action taken against
pilot

20. 03.05.2002 MIG 21 BIS TD(E) Administrative action taken against
supervisors

21. 09.05.2002 Jaguar HE(A) Maintenance and training improve-
ments

22. 07.06.2002 MiG 27 ML TD(E) Maintenance and training improve-
ments

23. 26.06.2002 MiG 23 BN TD(E) Maintenance and training improve-
ments

24. 27.06.2002 MIG 21 BIS HE(S) Under finalisation

25. 15.07.2002 MiG 21 T69 TD(E) Maintenance improvements on
engines

26. 09.09.2002 MIG 21 BIS TO(E) Maintenance improvements on
engines

27. 09.09.2002 MIG 21 BISON TD(E) Maintenance improvements on
engines

28. 11.10.2002 MIiG 21 Te9 TD(E) Maintenance improvements on
engines

29. 21.10.2002 MiG 21 BIS HE(A) Administrative action taken against
supervisors

30. 05.11.2002 Jaguar TD Maintenance improvements

31.  14.11.2002 MiG 21 T 69 HE(A) Administrative action taken against
guporvbon and support survices

32. 19.12.2002 MiG 27 ML MD Maintenance improvements and
quality assurance at overhaul

. agency

33. 26.12.2002 MIG 21 BIS HE(A) Administrative action taken against
pilot

34. 28.01.2003 Jaguar HE(A) Training improvements

35. 04.04.2003 MiG-23 BN TD(E) Maintenance improvements and

review of modification




51 Written Answers DECEMBER 2, 2004 to Questions 52

1 2 3 4 5

36. 07.04.2003 MiG-21 Bison TD(E)) Maintenance improvements at over-
haul agency and review of opera-
tional procedures

37. 04.06.2003 MiG-21 BIS HE(A) Training improvements

38. 07.07.2003 MiG-23 BN TD Maintenance improvements

39. 14.07.2003 MiG 21 T 698 HE(A) Review of operational procedures

40. 22.07.2003 Jaguar HE(A) Administrative action taken against
pilot

41. 28.11.2003 MiG-21 BIS HE(A) Administrative action taken against
pilot

42. 04.12.2003 MiG-29 TD(E) Maintenance improvements

43. 07.02.2004 MiG-23 BN HE(A) Nil

44. 20.02.2004 MiG-21 M TD(E) Maintenance improvements

45. 26.02.2004 Jaguar TD Maintenance improvements on fuse

46. 02.04.2004 Jaguar HE(A) Administrative action taken against
Commanding Officer.

47. 28.04.2004 MiG-27 V] _

48. 07.05.2004 Jaguar Ul —

49. 19.05.2004 MiG-27 ML Ul —_

50. 23.09.2004 Mirage 2000 ul —

51. 12.10.2004 Mirage 2000 ul —

52. 01.11.2004 MIiG 21 BIS ul —

§3. 05.11.2004 MiG 27 ML ul —_

54. 09.11.2004 Mirage 2000 Ui —

HE- Human Error
HE(S) - Human Ermor (Servicing)
TD(E) - Technical Defect (Engine)
BH - Bird Hit

HE(A) - Human Error (Aircrew)
TD - Technical Defect

MD - Manufacturing Defect

Ul - Under Investigation
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Construction of Tunnel

*26. DR. COL. (RETD.) DHANI RAM SHANDIL : Will
the Minister of DEFENCE be pleased to state :

(a) the present status of the construction of tunnel
at Rohtang pass in Himachal Pradesh alongwith estimated
cost thereof and amount spent thereon so far;

(b) the amount proposed to be spent during the
current financial year;

(c) the target date for completion of project;

(d) the benefits that will accrue with the construction
of this tunnel; and .

(e) the steps taken by the Government for timely
completion of said tunnel?

THE MINISTER OF DEFENCE (SHRI PRANAB
MUKHERJEE) : (a) to (e) It is proposed to construct a
tunnel at Rohtang to provide an all weather road to Leh.

In May 2002 it was decided as a first step to construct
approach roads to both the North and South portals of the
proposed tunnel at Rohtang at a cost of Rs.30 crore. Two
approach roads were to be constructed of 2.7 kms. (South
portal) and the approach road to the North portal of 23.8
kms. The approach road to the South portal of the tunnel
has been completed and 23.46 kms of the approach road
to the North portal has been completed.

A sum of Rs.30 crore has been utilised till March 2004.
The amount spent during the current financial year is
Rs.14.82 crore in addition. Because of limited working
season no further expenditure is anticipated in this

financial year.

On the basis of Detailed Project Report {DPR)
prepared by M/s Rail India Technical & Economic Services
(RITES) the estimated cost of Rohtang Tunnel and other
related works is Rs. 1709.35 crore. The work relating to
construction of approach roads and alternate route to
Leh is already under progress by the Border Roads
Organisation and construction of tunnel will be taken up
through a contractor for which giobal tenders would be
invited.

AGRAHAYANA 11, 1926 (Saka)
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Construction of tunnel and other related works will
provide strategic operational support to the Army and lead
to economic development of the area. This will also reduce
the distance between Manali and Leh by 40 Km.

The work relating to construction of tunnel and other
related works is proposed to be completed by 2011-2012.

[English]
Modernisation of Non-Metro Airports

*27. SHRI PRABODH PANDA :
SHRI KIRIP CHALIHA :

Will the Minister of CIVIL AVIATION be pleased to
state :

(a) whether the Union Government has nnalised the
action plan to modernise non-metro airports in the country;

(b) if so, the details thereof and names of the
airports to be modernised,;

(c) whether the Government has decided to up-
grade all of these non-metro airports to international

standard; and

(d) if so, the details thereof alongwith the financial
allocation made for the purpose?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) and (b)
Airports Authority of India has proposed to modemize
twenty five (25) non-metro airports in phases with focus
on airside and city side development and enhancement
of non-aeronautical revenues. In the first phase, .approxi-
mately ten(10) airports would be taken up in hand and the
remaining in the second phase. The selection of airports
will be made keeping in view their commercial and traffic

growth potential.

(c) and (d) Airports Authority of india (AAl) has decided
to upgrade these airporis to world class standards through
the process of modernisation. AAl is in the process of
appointing Indian Financial Consultant (IFC) and Global
Technical Advisor (GTA) who will assist AA! in conducting
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techno-economic feasibility study of identified airport to
evolve an appropriate model based on viability of the
project.

Protected Monuments

*29. SHRI BIR SINGH MAHATO :
SHRI GIRIDHARI YADAV :

Will the Minister of CULTURE be pleased to state :

(a) the details of monuments being protected by the
Archaeological Survey of India as on date, State-wise;

(b) the amount spent by the Government during the
last three years;

(c) the efforts made by the Government to develop
the above as tourist spots;

(d) whether certain monuments are in a dilapidated
condition and are on the verge of collapse;

(e) if so, the details thereof, State-wise; and

() the steps being taken by the Government for the
protection of such monuments?

THE MINISTER OF INFORMATION AND BROAD-
CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL
REDDY) (a) There are 3650 centrally protected
monuments under the jurisdiction of Archaeological Survey
of India as on date. A State-wise list of centrally protected
monuments is given in the enclosed statement.

(b) During the last 3 years following expenditure
has been incurred on the conservation of centrally
protected monuments.

Rs. in lakhs
2001-2002 3955.73
2002-2003 6499.92
2003-2004 8027.36

{(¢) The conservation, preservation, maintenance,
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development of environs of centrally protected monuments
is an ongoing process and is undertaken as per
archaeological norms. Govemment is also developing
tourist amenities like parking, gardens, toilets, pathways,
signages, interpretation centres efc. at some selected
monuments. Master plans have been prepared and taken
up for implementation for integrated development of tourist
infrastructure in some of the World Heritage Sites and more
sites are being covered under this programme depending
on the availability of resources.

(d) No, Sir. No centrally protected monument is in
a dilapidated condition or on the verge of collapse.

(e) and (f) Question does not arise.
Statement

List of Centrally Protected Monuments under Archaeo-
logical Survey of India (State Wise) as on
20th November 2004

Sl. States/U.T No. of Centrally Protected
No. Monuments in each
State/U.T.

1 2 3

1. Andhra Pradesh 136

2. Arunachal Pradesh 5

3. Assam 49

4. Bihar 65

5. Chhattisgarh 47

6. Daman & Diu 12

7. Delhi 170

8. Goa 21

9. Gujarat 202

10. Haryana 90
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57
1 2 3
11. Himachal Pradesh 40
12. Jammu & Kashmir 69
13. Jharkhand 12
14. Karnataka 506
15. Kerala 26
16. Madhya Pradesh 287
17. Maharashtra 286
18. Manipur 01
19. Meghalaya 08
20. Nagaland 04
21. Orissa 75
22. Pondicherry 07
23. Punjab 31
24. Rajasthan 160
25. Sikkim 03
26. Tamil Nadu 416
27. Tripura 05
28. Uttar Pradesh 742
29. Uttaranchal 44
30. West Bengal 131
Total 3650

Stampede st New Delhi Raliway Station

*30. SHRI RAGHURAJ SINGH SHAKYA :
SHRI BHAL CHANDRA YADAV :

Will the Minister of RAILWAYS be pleased to state :

(a) whether an incident of stampede has taken
place recently at New Delhi Railway Station;

(b) if so, the details of the incident alongwith the
number of persons died/injured and compensation paid to
them;

(c) the detailed reasons of the incident;

(d) the details of the inquiry ordered into the incident
and outcome thereof alongwith the action taken/to be taken
against the guilty officials;

(e) whether the Govemment is aware that tickets
issued for non-reserved compartments exceed the carrying
capacity of a train, causing inconvenience even to
bonafide reserved passengers;

(f) i so, the reaction of the Government thereto and
the steps to be taken to ensure issue of limited tickets as
per the capacity of the train; and

(g) the detailed plans chalked out by the Govern-
ment to avert such incident of stampede in future and to
ensure comfortable boarding of passengers on the train?

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD) :
(a) to (d) On 13.11.2004 Train N0.2388 Down Jan
Sadharan Express scheduled to start at 1510 hrs. was
placed at Platform No. 3 at 1100 hre., and the doors were
opened at 1210 hrs. There was heavy rush at New Delhi
Railway Station due to Chhat Festival and Id towards
Bihar. While crowd was descending to Platform No.3 to
board Jan Sadharan Express, suddenly a woman
passenger, due to pressure of rush, slipped down on the
landing in the middie the staircase connecting Foot Over
Bridge and Platform No 2/3. Consequently, some more
passengers panicked and a stampede started which
resulted in stumbling of some more passengers.

5 ladies, including one 14 years old girl, unfortunately,
succumbed to their injuries. Of the remaining 10 injured,
02 who were having convuisions were shifted to Ram
Manohar Lohia Hospital. Al the others were provided
proper treatment at Northem Raliway Central Hospital. One
doctor was specially deputed at Ram Manohar Lohia
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Hospital to look after the injured and all the medicines
were made available for the injured admitted in Ram
Manohar Lohia Hospital.

Ex-gratia payments of Rs.1 Lakh for the dead,
Rs.15,000/- for grievously injured and Rs. 5000/ for simple
injured were given and disbursed promptly. Details are
enclosed as Statement.

A fact-finding enquiry was ordered by the General
Manager/ Northern Railway by a committee consisting of
Chief Traffic Manager, Deputy Commissioner of Police
(Crime & Railways), Additional Chiet Security Commis-
sioner / Railway Protection Force & Additional Divisional
Railway Manager (Operations), Delhi Division.

The enquiry by the above committee revealed that the
incident could only be taken as an unfortunate isolated
incident and there was no lapse on anybody's part which
would have caused the lady passenger to fall. Therefore,
the committee held no one responsible for the incident.

(e) and (f) Unreserved tickets are not issued for any
specific train. The unreserved tickets are issued only for
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a particular destination in the second class and are valid
for originating journeys on the date mentioned on the ticket.
The issue of unreserved tickets cannot be linked to
carrying capacity of a specific train.

(g) Following steps are proposed to avert such
incidents of over crowding and stampede:

(i) Decongestion of major stations by originating/
terminating Holiday Special Trains from alterna-
tive stations.

(i) Installing comprehensive
Television System (CCTV)

closed Circuit

(iii) Development of additional terminals in Delhi
area.

(iv)  Construction of additional Foot Over Bridges
(FOB) wherever feasible at New Delhi station.

(v) Implementing plan of construction of new
building on Ajmeri Gate side of New Delhi
Station.

Statement

List of injured Persons during Stampede on 13.11.2004 at New Delhi Railway Station

S. Name of Victims Gendre/Age

Address Type of Injury Amount of

No. Ex-gratia paid
(tn Rs.)
1 2 3 5 6
1. Sh. Alok S/o Sh. M.-19 R/o 1031.28, Gali No.7, Contusion right thigh 5,000.00
Verender Nath Block-D, Khajuri Khas, Delhi
2. Sh. Jai Kumar Jha M.-33 C/o M.N. Jha, 474, Gali No.5, Blunt injury on left 5,000.00
Block-D, Sangam Bihar upper limb and lower
back

3. Sh. Narain Jt;a M-49 Security Guard / PNR East Injury RT lower limb 5,000.00

of Kailash, C-Block,

New Dethi
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1 2 3 4 5 6
4. Mrs. Sudha Devi F-30 Jhuggi Laxmi Nagar, Delhi Chest Injury 5,000.00
W/o Sh. Vijay Ram
5. Sh. Raja Ram Mehto M-19 Nehru Nagar, New Delhi Injury to pelvis and §,000.00
S/o Sh. K.N. Mehto left thigh
6. Sh. Somaru M-40 Jhuggi 76, Sonia Colony, Simple Injury 500.00
Jhilmil, Delhi-92
7. Sh. Gandori M-26 Jhuggi 76, Soina Colony, Simple Injury 500.00
Jhilmil, Delhi-92
8. Ms. Neera Véhra F-43 265/2h, Merrut Line, Simple Injury 500.00
Saharanpur, U .P.
9. Sh. Mohd. Taunez M-19 Mangolpuri, Delhi Head Injury with 15,000.00
COPD
10. Smt. Adravati W/o Ranijit F Nodhia Distt., West Bengal Multiple Injuries 15,000.00

List of Dead Persons during Stampede on 13.11.2004 at New Delhi Railway Station

1. Smt. Kanta Devi
W/o K.K. Goel

2. Ms. Laxmi D/o Rajeshwar

3. Smt. Jayati Devi W/o
Pradeep Singh

4. Smt. Sita Devi
W/o Jagat Rai

5. Unknown

F-50

R/o AG-491, Shalimar Bagh,
Delhi

Rlo S-27/A-154, V.P. Singh Camp

Tugalkabad Railway Colony

Dead

R/o Vili.-Roopas Tola, Chedi Singh Dead

P.O. Achmal Gola, Disttt. Patna
(Bihar)

Vili.-Achmal Gola, Distt.
Patna, Bihar

Dead

Dead

1,00,000.00

1,00,000.00

1,00,000.00

1,00,000.00

Revival of Sick industries

*31. SHRIMATI KIRAN MAHESHWARI :

SHRI AJOY CHAKRABORTY :

Will the Minister of HEAVY INDUSTRIES AND PUBLIC

ENTERPRISES be pleased to ftate :

(a) the profit eamed and losses suffered by the
various CPSUs during each of the last three years, till-date,

CPSU-wise;

(b) whether the Government has recently decided

ings;

to ciose down some loss making public sector undertak-
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(c) if so, the details thereof;

(d) whether the Govemment is contemplating to
sanction special package under revival/closure programme
for CPSEs;

(e) if so, the details thereof, and the areas in which
this package will be utilized; and

() the other steps taken by the Government for the
revival of sick and loss making industries?

THE MINISTER OF STATE OF THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI
SONTOSH MOHAN DEV) : (a) There are 48 Central Public
Sector Undertakings (CPSUs) directly under the Ministry
of Heavy Industries and Public Enterprises. 9 PSEs have
since been closed and 3 are not in operation. A statement
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showing profitloss of remaining 36 PSEs during the last
3 years is enclosed.

(b) No, Sir.
(c) Does not arise.

(d) to (f) A Board for Reconstruction of Public Sector
Enterprises (BRPSE) is being constituted to make
recommendations on the revivability and the future of the
PSEs. The details of the packages for PSEs shall be
recommended by BRPSE. Some of the steps taken from
time to time for revival, inter-alia, include: financial and
organizational restructuring; financial assistance for pay-
ment of salary and wages; assistance for manpower
rationalization to improve productivity and competitive-
ness; assistance for securing orders; capital investment
support; providing guarantee to raise money from market;
etc.

Statement

Profit(+) Loss (-) (before Tax) of Operating Public Sector Enterprises
under the Department of Heavy Industry

(Rs. in crore)

Sl Name of PSE 2001-2002 2002-2003 2003-2004
No. (Actual) (Actual) (Actual Prov.)
1 2 3 4 5

(A) Profit Making PSEs

1. Bharat Heavy Electricals Ltd. 663.00 803.00 979.00

2. Bridge & Roof Co.Ltd. 3.61 3.85 3.07

3. Engineering Projects (India) Ltd. 9.44 3.01 2.26

4. Hindustan Newsprint Ltd. 6.45 -7.55 9.00

5. Hindustan Paper Corporation Ltd. 63.75 40.60 42.15

6. HN'T (Intemational) Ltd. 0.54 0.34 o.n

7. Hoogly Printing Co. Ltd.

0.41 1.72 1.02
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1 2 3 4 5

8. Rajasthan Electronics & Instruments Ltd. 0.60 3.55 3.58

9.  Scooters India Ltd. 2.26 2.65 2.80
Sub-total for (A) 750.06 851.17 1042.99

Profit making Cos.

(B) Loss Making PSEs

10. Andrew Yule & Co Ltd. -39.45 -60.66 -55.04
11. BBJ Construction Co.Ltd. 0.57 —4.39 -5.88
12. Bharat Heavy Plates and Vessels Ltd. 1.72 1.53 -158.81
13. Bharat Ophthalmic Glass Ltd. -31.87 -35.11 ~39.95
14. Bharat Pumps and Compressors Ltd. -11.86 -8.51 -24.75
15. Bharat Wagon Engineering Co.Ltd. -26.87 -8.99 -22.15
16. Braithwaite and Co.Ltd. -33.55 -21.89 -23.42
17. Bum Standard Co.Ltd. -78.35 -73.74 -77.95
18. Cement Corporation of India Ltd. -215.33 -215.36 -61.70
19. Heavy Engineering Corporation Ltd. -173.78 -173.82 -136.12
20. Hindustan Cables Ltd. -236.08 -256.31 -302.16
21. Hindustan Photo Films Ltd. -353.72 ~385.39 -457.13
22. Hindustan Salts Ltd. -1.91 -2.78 -2.26

23. HMT (Bearing) Ltd. 1.02 -15.03 -9.81

24. HMT (Chinar Watches) Ltd. -10.16 -6.31 -22.18
25. HMT (Hidg. Co.) Ltd. 10.24 -34.41 -6.64

26. HMT (Machine Tools) Ltd. -70.75 -102.05 -113.96
27. HMT (Waiches) Ltd. -106.00 ~-113.00 -115.41

28. Instrumentation Ltd. ] -30.49 -29.18 -28.63
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29. National instruments Ltd. -5.90 -2.08 -2.15
30. Nepa Ltd. -35.16 -50.9 —41.18
31. Praga Tools Ltd. -35.06 -37.5 -10.79
32. Richardson and Cruddas Ltd. -19.21 -28.19 -40.64
33. Sambhar Salts Ltd. -3.02 -2.66 -2.89
34. Triveni Structurals Ltd. -12.23 -8.54 -27.00
35. Tungabhadra Steel Products Ltd. -0.66 -2.63 -99.98
36. Tyre Corporation of India Ltd. -67.41 -16.91 -37.02

Sub-total (B) -1585.27 -1694.81 -1925.60

Loss making Cos.

Grand Total (A&B) -835.21 -843.64 -882.61

Note:

(i) Categorisation of profit making or loss making PSE is done based on (2003-04) results

(ii) 12 PSEs have been closed / not in operation.

Scam in Purchase of Rallway Sleepers

*32. SHRI ASADUDDIN OWAISI :
SHRI VIJOY KRISHNA :

Will the Minister of RAILWAYS be pleased to state :

(a) whether a 200 crore Rupees scam in the
purchase of railway sleepers has come to the notice of
the Government recently;

(b) if so, the details thereof;

(c) whether the Govemment has set up any inquiry
committee to look into the matter;

(d) if so, the details thereof and time by which the
inquiry committee report is likely to be received,

(e) whether CAG also raised objection on the

purchase of railway sleepers during the previous regime;
and

(/)  if so, the details thereof and time by which the

action is likely to be taken against those involved in this
scam?

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD) :
(a) and (b) The Standing Committee on Railways 2004
(14th Lok Sabha) in their report presented in Lok Sabha
on 19.8.2004 had noted that the procurement of concrete
sleepers have become a very sensitive matter because a
lot of unscrupulous existing manutacturers have formed a
cartel to secure orders by unfair means or tampering with
procedure and simultaneously keeping new competitors
out of race. They also expressed their unhappiness that
new entrants are not encouraged which ultimately
strengthen the cartel of old/existing manufacturers. They
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recommended that the procedure of procurement of
concrete sleepers be streamlined and be made foolproof
and transparent and has desired that the losses incurred
‘on this account should be enquired into by an independent
agency.

C&AG vide para 4.4.2 of report no.8 of 2004 has
observed that failure to counter offer the updated rate of
Railway Board tender No.CS-120/1997 in case of Railway
Board tender No.CS.145/2000 has resulted into extra
expenditure of Rs.30.97 crore and further through Audit
Note dated 8.7.2004 it has been observed that the
updating of higher rate given in case of tender No.CS-145/
2000 in tender No.CS-152/2002 Railways incurred
additional extra expenditure of Rs.30.61 crore in procure-
ment of 160 iakh sleepers. Thus C and AG has observed
that Railways have incurred total extra expenditure of
Rs.61.58 crore in the above two tenders.

Railway Board has forwarded the relevant paragraphs
of the Report of Standing Committee on Railways (14th
Lok Sabha) and C&AG's observations to CBI for keeping
the same in view while scrutinizing the case.

The case is under scrutiny by the CBl. The exact

detaits will be known after the scrutiny is over.
(¢) No, Sir.
(d) Does not arise.
(e) Yes, Sir.

(h The details of Comptroller and Auditor General
of India's (C and AG's) objections are as under:

() Vide para 4.4.2 of the C and AG's Report No.8
of 2004, C and AG has conciuded that failure
to counteroffer the updated rate of Railway
Board Tender No.CS-120/1997 in case of
Railway Board Tender No. CS-145/2000 resulted
into extra expenditure of Rs. 30.97 crore and
would increase the price of sleepers in all future
contracts.

(i) An audit note “regardiny extra expenditure due
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fo injudicious finakzation of rates of prestressed
concrete slespers” has been issued by the office
of Comptroller and Auditor General of India vide
their letter dated 8.7.2004 which is reproduced
as under:-

"in the present tender (CS-152) the updated rate
of last purchase i.e. Rs.608 per sleeper was
counter offered but in the previous tender (CS-
145) the updated rate of Rs.583.23 of last teader
was ignored though it was the lowest available
rate for counter offer. Consequently, Rs.608
instead of Rs. 593.23 per sleeper became the
Last Purchase Rate (LPR) for future procure-
ment and hence resulted in pegging the price
of sleeper at a higher level.

The updating of the rate for the present tender
was done on the last analysis rate of Rs.608 and
worked out the rate of Rs.774.63 per sleeper
(including Rs.68 MODVAT benefit retained)
whereas the updated rate for Rs. 593.23
allowing the MODVAT benefit of Rs.68 to be
retained worked out to 755.50 per sleeper. Thus,
ignoring the lowest available rate in the previous
tender resulted in extra burden of Rs.19.13 per
sleeper. As such the Railway incurred an extra
expenditure of 'Rs.30.61 crore in procurement of
160 lakh sleepers at a unit price of Rs.774.63
instead of Rs.755.50 i.e. the rate that should
have been counter offered based on the rate
of Rs.593 ignored in the previous tender.”

As CBI has collected related documents for scrutiny,
the question of taking action, if any, against the person(s)
found responsible will arise only after the completion of
scrutiny.

Appraisal of working of
Panchayati Raj institutions

“33. SHRI PAWAN KUMAR BANSAL : Will the
Minister of PANCHAYAT! RAJ be pleased to state :

(a) whether the Government has undertaken an
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exercise to appraise the working of Panchayati Raj
Institutions (PRIs) in the country,

(b) if so, the details thereof;

() whether even the UTs have not transferred
necessary functions to PRlIs;

(d) if so, the details thereof; and

(e) the steps proposed to make PRIs effective
institutions of Local Self-government?

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI
SHANKAR AIYAR) : (a) and (b) Ministry of Panchayati Raj
came into existence on 27th May, 2004. For appraising the
working of Panchayati Raj Institutions (PRIs) in the country
on 29-30 June, 2004 a Conference of Chief Ministers and
State Ministers in charge of Rural Development and
Panchayati Raj on “Poverty Alleviation and Rural Pros-
perity through Panchayati Raj” was convened at New Delhi
jointly by the Ministry of Rural Development and Ministry
of Panchayati Raj. The Conference was inaugurated by the
Prime Minister.

The Ministry of Panchayati Raj tabled issues relating
to effective implementation of Part IX and IX-A of the
Constitution on Panchayati Raj as agenda for discussion
during the Conference. These issues included effective
devolution of functions, finances, functionaries, planning,
Gram Sabhas, reservation for women and SCs, STs,
Special problems of women and SCs/STs, elections, audit,
parallel bodies, capacity building and training and state
of the Panchayat reports and jurisprudence. Later on, two
more issues namely IT enabled e-goverance and Rural
Business Hubs were added to the list. The Conterence
decided to hold seven Round Table Conferences to
formulate a draft action plan towards achieving the
objective of strengthening of Panchayati Raj Institutions in
order to enable them to emerge as institutions of seH-
government for the planning and implementation of
programmes of economic development and social justice
as envisioned in the Constitution. Six Round Table
Conferences have been held wherein 16 issues have
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already been discussed. Remaining two issues will be
discussed in the seventh Round Table Conference
scheduled to be held at Jaipur from 17th-18th December,
2004. In these Round Table Conferences, Ministers in
charge of Panchayati Raj and representatives of Panchayati
Raj Institutions agreed to recommend to their respective
governments the conclusions reached during the Round
Table Conferences.

(c) to (e) Issues relating to Panchayati Raj in Union
Territories were discussed in the Fourth Round Table
Conference held at Chandigarh on 7-8 October, 2004,
which was attended by Ministers in charge of Panchayati
Raj and their representatives, Members of Parliament in
the Union Territories and Administrators of the Union
Territories and their representatives. During the Confer-
ence it was agreed to recommend the following points for
joint acceptance by the Centre and the UTs:—

(i)  As the Union Government has the responsibility
for implementing in letter and spirit, the
provisions of the Constitution relating to

Panchayats and Nagarpalikas, every effort might

be made towards evolving the Local Self

Government institutions in the Union Territories

as a model for the whole country to foliow.

(i) Recognizing that decided activity mapping is the
foundation for the effective devolution of func-
tions, functionaries and finances, the exercise
jointly begun between the Union Government
and joint Administration of Daman and Diu and
Dadra & Nagar Haveli may be extended to the
other Union Territories.

(i) With a view to providing a forum for consultation
with representative body of public opinion on
issues generally affecting the Union Territories,
the Union Ministry of Home Affairs might
consider the establishment of an appropriate
mechanism to supplement the elected institu-
tions of local sef-government.

(iv) With a view to institutionalizing consultations on
maftters relating to Panchayati Raj between the
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v)

(vi)

(vii)

Wiitten Answers

Union Govemment, the administration of the
Union Territories, the elected representatives in
the Panchayati Raj Institutions (PRIs) and the
Union Govemment may consider establishing
an institutional framework within which periodic
consultations are held in New Delhi as well as
in the Union Territories. The institutional mecha-
nism could meet twice in a year, once in New
Delhi and once in each Union Territory, by
rotation. In establishing this proposed institu-
tional mechanism, Union Home Ministry may
consider co-opting representatives from other
Ministries concerned, including in particular, the
Ministry of Panchayati Raj. This institutional
mechanis;m will consider the specifics of the
proposal relating to present shortcomings and
future work that might emanate from elected
representative on the one hand, and Adminis-
trators concemed with Panchayati Raj on the
other.

In respect of Union Territories covered by the
Island Development Authority (IDA), the Union
Home Ministry may bring to the attention of the
Prime Minister the need for IDA to review the
implementation of Panchayati Raj in the island
territories in its biennial meetings.

With respect to the implementation of the Forest
Conservation Act and Coastal Regulation Zone,
the special deveiopment problems of the Union
Territories may be brought to the attention of the
Union Ministry of Environment and Forests by
the Union Ministries of Home Affairs and
Panchayati Raj with a view to harmonizing the
imperatives of environment with the needs of
development to ensure sustainable develop-
ment.

The Union Ministries of Home Affairs and
Panchayati Raj may bring to the attention of the
Ministry of Finance, the special problems with
respect to construction material faced by the
island Union Territories with a view to seeking
how the cost of construction might be reduced.
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Norms for Redio TV Programmes

*34. SHRI RAYAPAT! SAMBASIVA RAO :
SHRI ADHIR CHOWDHURY :

Will the Minister of INFORMATION AND BROADCAST-
ING be pleased to state :

(a) whether the Government has not so far taken
any decision in regard to norms for cable TV news
channels DTH, FM Radio and Print Media;

(b) whether the Govermment is examining the
proposals submitted by the Telecom Reguiatory Authority
of India on implementation of the Conditional Access
System (CAS) that had given options of rolling out
CAS;

(c) if so, the main reasons for delay in taking the

action; and

(d) the time by which the final decision in this regard
is likely to be taken?

THE MINISTER OF INFORMATION AND BROAD-
CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL
REDDY) : (a) to (d) The Telecom Regulatory Authority of
India (TRAI) has furnished final recommendations on two

issues, viz.

(i) Issues relating to broadcasting and distribution
of TV channels; and

(i) Licensing issues relating to second phase of
private FM radio broadcasting.

Besides, a Group of Ministers (GoM) has been
constituted to consider various issues relating to Print
Media.

The recommendations on issues relating to broadcast-
ing and distribution of TV channels include the issues
conceming the implementation of Conditional Access
System (CAS). The Government has sought the comments
of all the State Governments on this report. The
recommendations of TRAI on both the issues as such are
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under various stages of examination. No time-frame can
be indicated for a final decision on these recommenda-
tions.

Construction of Walls to reduce the
Menace of Encroachment

*35. SHRI SHRINIWAS DADASAHEB PATIL : Will the
Minister of RAILWAYS be pleased to state :

(a) whether the Government is planning to construct
armed boundary walls around the railway property in
metropolitan cities like Delhi, Mumbai, Chennai and
Kolkata to reduce the menace of encroachment;

(b) if so, the steps taken by the Government to
protect the railway properties from being encroached upon
by slum dwellers in metropolitan cities of Mumbai,
Chennai, Kolkata and Delhi;

(c) whether the Government is also planning to
commercialise the un-used lands beionging to railways to
mobilise funds for development; and

(d) if so, the details thereof?

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD) :
(a) and (b) Construction of boundary walls have been
taken up, specially in the metropolitan cities to protect
railway land from encroachments, including slum dwellers.
However, there is no such proposal to construct armed
boundary walls. Apart from boundary walls, the land is put
to plantation, landscaping, and thom bearing trees along
the boundary to prevent encroachments.

(c) Yes, Sir; Railways have taken up commerciat use
of vacant Railway land / air space having potential.

(d) Under the scheme, the available/developable
land is/shall be given on long lease to Developers/
Promoters on payment of lease money up-front and
nominal annual licence/lease charges. In addition, some
of the floor space shall be kept reserved for Railway's own
use. The development wifl be done in tune with local bye-
laws and with such approvals as may be needed from local
bodies/State Government.
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[Translation]

Smuggling of Gold through
Parcel Wagons

*36. SHRI DEVIDAS PINGLE :
SHRI MUNSHI RAM :

Will the Minister of RAILWAYS be pleased to state :

(a) whether there were a number of cases of
smuggling of gold worth lakhs / crores of rupees through
parcel wagons in important trains of the country;

(b) if so, the details thereof;

{c) whether any major arrest has been made in this
regard;

(d) if not, the reasons thereof;

(e) whether there are cases of involvement of some

officers of Railways and Railway police in such smuggling
cases;

{f) if so, the details thereof;

(g) the names of States from where maximum

number of cases of smuggling have been reported;
and

(h) steps being taken to check this menace?

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD) :
{a) and (b) No. Sir. However, 04 (four) cases of carrying
of gold, silver and currency, misdeclaring them as general
goods, were noticed in Ashram Express, Andhra Pradesh
Express and Mumbai Rajdhani Express.

On 03.3.2004 on an information received from Army
intelligence, the Leased front brake van 2916 Ashram
Express was checked and 886 Kilograms (Kgs.) of Silver,
7.3 Kilograms (Kgs.) of gold and Rs.55,03,255/- in cash
(Total worth Rs.1.77 Crores approx.) were seized by Delhi
Police Special Branch with the assistance of Railway
Protection Force. Case was handed over to Delhi Police

for further inquiry. They have referred the case to the
iIncome Tax Department.
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In the 2nd case on 03.4.2004, a team of Railway
Protection Force and Railway vigilance staff detected 614
KGs. of silver valued approximately Rs.1 {one) crore,
booked as general goods and about to be loaded i.n the
rear brake van of Andhra Pradesh Express at New Delhi
Railway Station. The parties affected had filed the case in
the Delhi High Court and the goods are being released
to the parties after imposing appropriate fines under the
Railways Act, after clearance from the income Tax
Department.

In the 3rd case, on 02.7.2004, on an information
received by the Railway Vigilance, suspected packages
were unioaded from the front brake van of Ashram Express
and 600 Kilogra}r\s of silver, 11 Kilograms of gold,
Rs.41,68,330/- in cash and precious stones worth
Rs.65,000/-, totally valued at Rs.1.5 crore were seized.
Case was handed over to Government Railway Police /
Delhi Main who have registered a case under section 420,
406, 36 of the Indian Penal Code and Section 163 of the
Railways Act, 1989 with the arrest of one accused. Further

enquiries are on.

In the 04th case, on 01.8.2004 the Leased brake van
of 2952 Rajdhani Exp. was checked by Railway Protection
Force / New Delhi and gold and silver weighing 605 KGs.
and currency Notes of Rs.1000 denominations totally
valued Rs.1 (one) crore was seized. From the same train,
on 02.8.2004, on arrival at Mumbai Central, 02 more
packages containing approximately 250 Kilograms of
silver, valued approximately Rs.12,10,000/- was seized. All
these valuable items had been declared as general goods.
Cases under the Railways Act, 1989 were registered
against 03 accused at New Delhi and they were convicted
with fines. Case against 02 accused registered under the
Railways Act in Mumbai is under trial.

(c) A total of 07 accused have been arrested
including 2 Lease holders.

(d) Does not arise.

(e} No, Sir. No involvement of any officers of
Railways and or Railway Police in such cases has come
to light. -
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(h Does not arise.

(g) In all the cases, the goods had been loaded in
Dethi / New Delhi stations of National Capital Territory,
Delhi.

(h) The Railways have been asked to take following
preventive measures:—

1.  The Lease Holders are asked to fumish a
certificate that no illegal goods are being
transported in the leased Second Class Lug-
gage Brake Van.

2. Government Raillway Police (GRP), Railway
Protection Force and Commercial Staff have
been advised to gear up intelligence in a
coordinated manner and keep a close watch on
movements of suspicious characters in the
Station area.

3.  To avoid recurrence of such incidents, surprise,
checks are conducted by the Railways.

Norms for Increasing Air Fare

*37. SHRI DUSHYANT SINGH : Will the Minister of
CIVIL AVIATION be pleased to state :

(a) the number of times Air Fares have been
increased during this year? '

(b) the circumstances that led to the increase of Air
Fare each time;

{c) the norms prescribed by the Government for
revision of Air Fare; and

(d) the steps taken to avoid the frequent increase
in the Air Fare?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) to (d)
Government does not regulate the air fares and airines
are free to determine the same in accordance with their
commercial judgement and market forces. However, as per
the information available the Indian Airdines has increased
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domestic Rupee fares during the current financial year as
below:—

— 10% increase effective 21st June, 2004
— 10% increase effective 14th October, 2004
Digitalisation of Speeches

*38. SHRI KULDEEP BISHNOI : Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state :

(a) whether the Government is aware that the All
India Radio is in possession of recordings of several
important speeches of our national leaders and freedom
fighters;

(b) if so, whether the Government has any plan for
digitalisation of these important speeches with a view to
preserve them for posterity;

(c) if so, the details thereof;
(d) if not, the reasons thereof, and

(e) the steps taken by the Government to make CDs
of immortal Voices of our freedom fighters to make them
available in the common market?

THE MINISTER OF INFORMATION AND BROAD-
CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL
REDDY) : (a) Yes, Sir.

(b) to (d) A project to digitisation of all archival
recordings of AIR is under implementation and recordings
of approximately 15742 hours have already been
transferred into digital format. The project is scheduled for
completion within this financial year.

(e) The AIR has already made available to general
public recordings of speeches of National leaders on
nominal service charges. These include cassettes contain-
ing speeches of Mahatama Gandhi, Pandit Jawaharlal
Nehru, Netaji Subhas Chandra Bose, Sardar Vallabhbhai
Patel, Maulana Abdul Kalam Azad who were great
freedom fighters.
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[Translation]

Cancellation of Allotment
of Petrol Pumps

*39. SHRI BRAJESH PATHAK : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state :

(a) Whether the high powered committee consti-
tuted by the Supreme Court regarding the irregularities
committed in the allotment of petrol pumps, has recom-
mended cancellation of the allotment of petrol pumps in
large number in October, 2004;

(b) if so, the details thereof;

(c) the details of the other recommendations made
by the committee; and

(d) the action taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI
SHANKAR AIYAR) : (a) to (d) The high powered committee,
comprising two retired Judges, appointed by the Supreme
Court to enquire into certain selections made by the
erstwhile Dealer Selection Boards (DSBs), submitted its
report to the Court on 29.9.2004.

409 cases of retail outlet dealerships (petrol pumps),
LPG distributorships and SKO-LDO dealerships were
considered by the Committee. 297 of these have been
recommended for cancellation. The general observations

contained in the report of the Committee inter alia
include:—

()  The maximum mark assigned to the Chairman
of a DSB in the matter of evaluation of a
candidate was 200 while it was 100 only in
respect of each of the other two members of the
DSB, thus providing a disproportionately higher
weightage to the assessment made by the
Chairman.

(i) In a large number of cases, arbitrasily high
marks have been awarded to the allottees,



81

(iii)

(iv)

v)

(vi)

(viii)

{viii)

Y
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particularly by the Chairman of the DSB, as
compared to other more or equally metitorious
applicants.

Transparent and objective criteria / procedure
laid down in the guidelines were not followed
in the dealer selection process.

The DSBs did not adopt a uniform practice while
evaluating the candidates for awarding marks,
and in some cases, the same person, while
chairing another DSB, has been found to have
adopted a different approach.

Scrutiny ‘of applications in some cases by
the oil company was found to be perfunctory
and applications of ineligible applicants ac-
cepted.

The field investigation, which is done after
selection by the DSB, has not been satisfactory
in many cases as no proper verification was
made regarding the correctness of the informa-
tion given in the application, and fresh docu-
ments were taken in the record by the officer
conducting the field investigation, though he was
not authorized to do so.

There was a lacuna in the guidelines for
computing the income of the candidates. Where
a candidate is dependent on his/her parents, the
income of the parents has to be taken into
consideration; but if the candidate is the wife of
a person who is dependent on his parents, the
income of the parents of the husband is not
required to be taken into consideration; as a
result, the person, who is dependent on his
parents, could easily defeat the provision of the
income limit by submitting an application in his
wife's name.

Since the guidelines provide that the dealer is
required to be a "Full Time Working Dealer”, the
Commitiee has held that Members of Parliament
(MPs)Members of Legisiative Assemblies (MLAS)
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cannot run the dealership on a full-time basis
on account of their pre-occupations with
Parliamentary work and, therefore, they do not
fulfit the necessary condition of "full time working
dealer". The Committee's view is that an MP/
MLA, in the event of being allotted dealership/
distributorship, should resign from membership
of the legislature.

The Court is now expected to take a decision in the
matter on the basis of the report of this Committee. Further
action by the Government in this regard will depend on
the orders of the Court.

[English]

Losses to Doordarshan In
Athens Olymplc

*40. SHRI GURUDAS KAMAT : Will the Minister of
INFORMATION AND BROADCASTING be pleased to

state :

(a) whether Doordarshan had to bear the loss of
crores of Rupees in Athens Olympics;

(b) if so, the details thereof;

(c) whether the Government had not assessed the
losses before the Olympic Games;

(d) if so, the details thereof. and
(e} if not, the reasons theretor?

THE MINISTER OF INFORMATION AND -BROAD-
CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL
REDDY) : (a) and (b) Yes, Sir. Doordarshan spent a sum
of Rs.20,27,79.839/- for acquiring the rights of Athens
Olympic Games — 2004 and arranging its telecast over
various DD channeis. The total revenue generated by sale
of commercial airtime was Rs.8,00,00,000/-.

(c) to (e) Prasar Bharati (BCl) Act, 1980 has mandated
Prasar Bharati to provide adequate coverage to sports and
games 80 as to encourage‘ healthy competition in the spirit
of sportsmanship. In view of this, it was the duty of Prasar
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Bharati to show the Olympic Games to the people of
india even if the revenue generated were to fall short
of costs incurred. It may please be noted that this was
the case with every Olympics covered by DD and AIR
so far and indeed the revenue generated during
Athens Olympic is the highest even by DD and AIR.
During the last Olympic at Sidney, revenue generation was
only Rs. 1 crore.

[English]
Introduction of Trains

231. SHRI A.V. BELLARMIN :
SHRI D. VITTAL RAO :
SHRI ANANTA NAYAK :
SHRI S.K. KHARVENTHAN :
SHRI AVTAR SINGH BHADANA :
SARDAR SUKHDEV SINGH LIBRA :
SHRI KULDEEP BISHNOI :
SHR! SUNIL KUMAR MAHATO :

Will the Minister of RAILWAYS be pleased to state :

(a) whether the Government has any proposal to
introduce more trains and increase the frequency of more
trains other than those announced in the budget and
during festival time;

(b) if so, the details thereof alongwith the norms/
criteria adopted in this regard; and

(c) the details of demands/proposals/representa-
tions received from various quarters/State Governments in
this regard and the reaction of the Government thereto,
State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELV) : (a) to (c) Introduction of trains
on Indian Railways is an ongoing process. Proposals for
introduction and increase in frequency of trains are
received from various quarters including those from State
Governments from time to time. These are examined and
suitable action is taken subject to traffic pattem, operational
feasibility and availability of resources. »
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Induction of Defence Forces in
Civil Aviation Security

232. SHRI MOHAN RAWALE :
SHRI RAJENDER KUMAR :
SHRI NIKHIL KUMAR CHOUDHARY :

Will the Minister of CIVIL AVIATION be pleased to
state :

(a) whether the Government proposes to induct

defence forces in the management of civil aviation security;

(b) if so, the details thereof and the time by which
a final decision is likely to be taken in this regard;

(c) whether the views of the service Chiefs/Defence
Ministry have been obtained;

(d) if so, the details thereof;

(e) whether any exhaustive plan has been finalised
to deal with the aviation security crisis permanently;

(f) if so, the details thereof; and

(g) the steps taken by the Govemment to provide
foolproof security at all airports in the country?

THE MINISTER OF STATE OF THE MINISTRY OF

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) and (b) No,
Sir.

(c) and (d) Do not arise.

(e) to (g) At all airports in the country, adequate
security arrangements are in force according to the
guidelines of Annexure 17 of Intemational Civil Aviation
Organisation (ICAO) and India's National Civil Aviation
Security Programme. A Contingency Plan, formulated to
safeguard civil aviation operations against acts of unlawful
interference, has been circulated to all concemed to the
used as Working Plan. To further strengthen Security
amangements at airports the Govermment has taken
following steps:-
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(i) Time bound deployment of Central Industral
Security Force (CISF) at all operational airports
in the country.

(i) Deployment of Quick Reaction Teams at major
airports.

(iii)  Introduction of Ladder point frisking.

(iv) Deployment of Sky Marshals on all domestic
scheduled flights of Indian Airines, Jet Airways
and Air Sahara on random basis.

(v) Regular monitoring of security arrangement
through inspections and dummy checks.

(vi) Installation of Closed Circuit Televisions (CCTVs)
af important airports.

Strengthening of Training of security personnel.

(vii)
LOI to Space TV Ltd. for DTH

233. SHRI SURENDRA PRAKASH GOYAL : Will the
Minister of INFORMATION AND BROADCASTING be
pleased to refer to reply given to Unstarred Question No.
3276 dated 19-08-2004 and state :

(a) whether DTH application of Space T.V. Ltd., have
been processed and Letter of Intent (Lol) issued;

(b) if not, the reasons therefor; and

(c) whether the Government would associate
high level experts to examine grant of Lols to parties who
fulfill all norms as per the guidelines of the Government;

and
(d) if not, the reasons therefor?

THE MINISTER OF INFORMATION AND BROAD-
CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL
REDDY) : (a) and (b) The application of M/s Space T.V. Ltd.
is cumently under examination in the Ministry.

(c)and(d)Thereisnopropocaltoimolveouuido
experts and in examining the appiications for Lois.

AGRAHAYANA 11, 1926 (Saka)

to Questions 86

Transfer of Keitron to
Ministry of Defence

234. SHRI C.K. CHANDRAPPAN - Will the Minister of
DEFENCE be pleased to state :

(a) whether the Government of Kerala has offered
all units of Keltron to Ministry of Defence to transform these
into sophisticated units of Defence production;

(b) if so, whether the task force, appointed to study
this proposal has submitted its report;

(c) if so, the findings, suggestions and recommen-
dations made by the said task force;

(d) the action taken by the Union Government

thereon; and

(e) the time by which the final decision is likely to
be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY HANDIQUE):
(a) Yes, Sir.

(b) Yes, Sir.

(c) Recommendations are given in the enclosed

Statement.

(d) and (e) Defence Production Units have been
advised to develop and intensify further areas of
cooperation, based on the existing framework of govemn-
ment guidelines and purchase policies.

Statement
Report of the Task Force :

8. Recommendations of the Task Force with
respect of long-term arrangements.

8.1 The two State PSUs, KELTEC/KELTRON, are
valued suppliers to Defence Establishments and
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8.2

8.3

8.4

8.4.1
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Space Department for over a decade. The
companies have been more involved in supplies
of developmental nature, which does not provide
a long-term and planned feed for their consistent
growth and upgradation. It is desirable to provide
the Companies with a consistent and committed
workload through long-term procurement rela-
tionship.

HAL, BEL, BDL, OFB, ISRO and DRDO have
identified items for such long-term relationship.
These are listed in Chapter 7.0. DRDO and ISRO
have already a successful ongoing procedure
for placing orders on these firms. Continuation
and further enlargement of this relationship
would be useful for mutual benefit of these
organisations. However, with respect to DPSUs
and OFB a viable procedure for implementation
of such a relationship be looked into and
approved by competent authority because at
present they are bound to follow the general
tendering procedure based on Government/CVC
guidelines.

For orders of development nature, small batch
size and requiring constant interaction and
upgradation of skills and facilities appropriate
long term relationship with KELTEC and
KELTRON would be desirable.

The Task Force, after considerable deliberations,
recommends the following:-

The DPSUs, DRDO, OFs, etc. may appoint
KELTEC and KELTRON as a ‘Preferred Vendor
as currently being done by Space Department,
in specified areas of procurement. The buying
company may follow the limited tender process
within the preferred vendors for such procure-
ments.

8.4.2 In view of the financial constraints of KELTEC

and KELTRON, the long-term orders may

include advance payment/free issue of material
along with orders, wherever possible.

8.4.3 DPSUs/OFB may also consider investment in
upgradation of specific technologies as needed
for their niche production coupled with opera-
tional control, if desired.

8.4.4 The items and work identified may be put on a
‘Rate Contract’ for a period ranging from one to
five years, depending on the nature of items,
volumes involved and the spread over a time
frame. The ‘Rates’ and terms shall be mutually
agreed by the buying company and KELTEC/
KELTRON. For the period when this Rate
Contract is in vogue, the buying company can
straightaway procure from KELTEC and
KELTRON based on agreed schedule, without
having to follow any tendering process. Arrange-
ment currently in practice with DGS&D in this
respect may be considered.

8.5 OFB representative has cited synergy between
OFB and KELTEC and some of the units of
KELTRON and has indicated an option to
acquire KELTEC and some units of KELTRON

either as subsidiary or direct integration with
OFB.

Considering the proposal from Kerala Govemn-
ment to the Central Government for acquiring
KELTEC and KELTRON the Government may
examine this in details including due diligence.

Disinvestment Limit in PSUS

235. SHRI JYOTIRADITYA M. SCINDIA : Will the

Minister of PETROLEUM AND NATURAL GAS be pleased
to state :

(a) whether Government has lately decided to raise
disinvestment limit in oil PSUs;

(b) if so, the extent to which the upper limit has
been raised; and
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{c) the reasons therefore?

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI
SHANKAR AIYAR) : (a) No, Sir.

{b) and (c) Do not arise.

Financial allocation in Gauge
Conversion in Maharashtra

236. SHRI HARIBHAU RATHOD : Will the Minister of
RAILWAYS be pleased to state :

(a) the financial allocation made by the Government
for various gauge conversion projects in Maharashtra State
during the last three years including Latur-Miraj gauge

conversion;

(b) whether the Government has recommended any
proposal from State Government of Maharashtra for
construction of overbridges in the State; and

(¢} if so, the details thereof, location-wise during the

last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) : (a) A total outlay of Rs.405.16
crore was provided for various ongoing gauge conversion
projects falling fully/partly in Maharashtra during the last
3 years in various Budgets.

(b) and (c) Yes, Sir. The following proposals of Road
over/under bridges were sponsored by the State Gowt. of
Maharashtra during the last three years which were
sanctioned by the Railways on cost sharing basis.

YEAR 2001-02 :

1. Road over Bridge (ROB) at Ramwadi in lieu of
Level Crossing (LC) No. 55-B at Km.456/0-1 on
Solapur-Wadi Section.

2.  Kurduwadi-ROB in fieu of LC No.38-A at
Km.375/13-14 on baund-Solapur section.
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3. Jeur-ROB in lieu of LC No.33-A at Km. 342/3-
4

4. Navade Road-ROB in lieu of LC No. 12A at Km.
65/4/-5 on Diva-Panvel section.

YEAR 2002-03 :

5. Pachora-ROB in lieu of LC No.131/A at Km.371/
23-25 on Igatpuri and Bhusawal Section.

YEAR 2003-04 :

6. ROB at Nagar Devla in lieu of LC No.127/A at
Km. 353/23-25.

7.  ROB at Kalyan in lisu of LC No.1/A at Km. 54/
18-19 on Kalyan-Lanawala section.

8. ROB at Kalyan in lieu of LC No.47B at Km. 57/
16-58/18.

Works of two more ROBs have been sanctioned
during the Current Works Programme.

YEAR 2004-05 :

9.  ROB at Jogeshwari {North) in lieu of LC No. 26
& 27, and

10. ROB at Jogeshwari (South) in lieu of LCs No.
24 & 25

[Translation]
Air Fares of Indian Alrlines

237. SHRI RAJENDER KUMAR :
SHRI KIRIP CHALIHA :

Will the Minister of CIVIL AVIATION be pleased to
state :

(a) whether the Indian Aidines have introduced
apex fares in many destinations;

(b) if so, the details thereof along with the names
of States and destinations covered thereunder;

(c) the extent to which the Airfines have benefitted
after introduction of the scheme;
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(d) whether destinations in the North East have not

been covered under this scheme;

(e)

if so, the reasons therefor; and

U]

national aviation company more attractive?

the steps taken by the Government to make the

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHR!I PRAFUL PATEL) : (a) Yes, Sir.

(b)

Purchase Scheme,

Indian Airlines offers Apex fares, an advance
wherein travellers planning their

journey well in advance can avail

of substantially
discounted fares on select domestic sectors for travel in
economy class. Sectors on which APEX fares are available

are enclosed as Statement.

(¢) The scheme has helped Indian Airines in

making its presence felt in the competitive market and in
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maintaining daily average passenger cariage of 2221
under this scheme between January, 2004 to September,
2004.

(d)

indian Airlines/Alliance Air services to Guwahati and

No, Sir. APEX fare has been offered on select

Imphal. It may also be mentioned that normal 1A fares on
sectors to/from North Eastemn States are on the lesser side
as compared to comparable sectors in rest of India.

Does not arise.

(e)

() Indian Airlines constantly endeavours to up-
grade and add value to the product offered to the
passengers. In order to remain competitive Indian Airlines
introduces market driven schemes taking into account
factors like seasonality, supply and demand equation etc.
Based on the above factors, which are highly dynamic in
nature, Indian Airlines launches short term promotional
schemes from time to time.

Statement

APEX Fares are offered on the following select domestic sectors

S.No. Sector

1 2

1. Bangalore (Kamataka) to
2. Chennai (Tamil Nadu) to
3. Dethi (Delhi) to

Ahmedabad (Gujarat), Goa (Goa), Hyderabad (Andhra Pradesh),
Pune (Maharashtra)

Calicut (Kerala), Cochin (Kerala), Coimbatore (Tamil Nadu),
Hyderabad (Andhra Pradesh), Kolkata (West Bengal), Maduarai
(Tamil Nadu), Trivandrum (Kerala)

Ahmedabad (Gujarat), Bangalore (Kamataka), Bhopal, (Madhya
Pradesh), Chandigarh (Chandigarh), Chennai (Tamil Nadu),
Cochin (Kerala), Coimbatore (Tamil Nadu), Guwahati (Assam),
Hyderabad (Andhra Pradesh), Indore (Madhya Pradesh), Jammu
(Jammu & Kashmir), Kolkata (West Bengal), Lucknow (Uttar
Pradesh), Patna (Bihar), Pune (Maharashtra), Trivandrum
(Kerala), Vadodara (Gujarat), Varanasi (Uttar Pradesh), Bagdogra
(West Bengal), Udaipur (Rajasthan), Calicut (Kerala), Srinagar
(Jammu & Kashmir).
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1 2

4. Guwahati (Assam) to Imphal (Manipur)

5. Hyderabad (Andhra Pradesh) to Ahmedabad (Gujarat), Vishakhapatnam (Andhra Pradesh)

6. Kolkata (West Bengal) to Ahmedabad (Gujarat), Bagdogra (West Bengal), Bangalore
(Kamataka), Guwahati (Assam), Hyderabad (Andhra Pradesh),
Jaipur (Rajasthan), Imphal (Manipur)

7. Mumbai (Maharashtra) to Kolkata (West Bengal), Ahmedabad (Gujarat), Aurangabad

(Maharashtra), Bangalore (Kamatka), Bhopat (Madhya Pradesh),
Bhuj (Gujarat), Calicut (Kerala), Chennai (Tamil Nadu), Cochin
(Kerala), Coimbatore (Tamil Nadu), Delhi (Dethi), Hyderabad
(Andhra Pradesh), Indore (Madhya Pradesh). Jaipur (Rajasthan),
Jodhpur (Rajasthan), Managalore (Karnataka), Nagpur
(Maharashtra), Rajkot (Gujarat), Trivandrum (Kerala), Udaipur
(Rajasthan), Vadodara (Gujarat), Jamnagar (Gujarat), Lucknow
(Uttar Pradesh), Patna (Bihar), Varanasi (Uttar Pradesh),
Chandigarh (Chandigarh), Bhubaneshwar (Orissa).

Note : *On some sectors on certain flights APEX fares may not applicable.

*APEX fares are also applicable on v.v. sectors.

[English] THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) : (a) The following 16 Railway
Rallway Zones under Railway Board Zones are operational at present:-

SHRI CHENGARA SURENDRAN :
2.  Eastern Railway, Kolkata

Will the Minister of RAILWAYS be pleased to state :
3. East Central Railway, Hafipur

(a) the details of Railways Zones now operating

under the Railway Board; 4. East Coast Railway, Bhubaneswar

(b) the details of norms for formation of Railway 5. Northern Raltway, New Dethi

Zones; 8. North Central Raiiway, Allahabad
(c) whether regional imbalance in Railway develop- 7 North ) ' .

ment and the rectification of the same is a consideration

in this respect; and 8. Northeast Frontier Railway, Guwahati

(d) Uao.ﬁndd*w 9. North Weetsrn Railway, Jaipur
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10. Southern Railway, Chennai

11. South Central Railway, Secunderabaq
12. South Eastern Railway, Kolkata

13. South East Central Railway, Bilaspur
14. South Western Railway, Hubli

15. Western Railway, Mumbai

16. West Central Railway, Jabalpur

(b) Railway Zones are set up keeping in view the
factors like size, workload, accessibility, traffic patterns and
other operating/administrative requirements etc. consistent
with the needs of economy and efficiency.

(c) No, Sir.
(d) Does not arise.
Houses for Handloom Weavers

239. SHRI D. VITTAL RAO : Will the Minister of
SOCIAL JUSTICE AND EMPOWERMENT be pleased to
state :

(a) whether the National Commission for Minorities
has decided to build houses for handloom weavers in
Andhra Pradesh;

(b) if so, the details thereof;

(c) the number of labourers likely to be benefited
by this scheme;

(d) whether Housing Urban Development Corpora-
tion has been consulted in this regard;

(e) if so, the suggestions made by the Housing
Urban Development Corporation in this regard; and

() the reaction of the union Government thereon?

THE MINISTER OF STATE I’N THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
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SUBBULAKSHMI JEGADEESAN) (@) No, Sir. The
National Commission for Minorities has not taken any
decision to build houses for handioom weavers in Andhra
Pradesh.

(b) to (f) Do not arise.
Incidents of Fire in Railway Coaches

240. SHRI MADHUSUDAN MISTRY : Will the Minister
of RAILWAYS be pleased to state :

(a) the details of the incidents of fire in Railway
coaches while running/standing at station yards during
each of the last two years, till date, incident-wise and zone-
wise

(b) the loss suffered by the Railways ih these fire
incidents, incident-wise;

(c) the details of inquiry ordered, their outcome and
the action taken on inquiry report, incident-wise;

(d) the number of persons booked for sabotage
activities in these incidents along with the number of
members of railway staff and RPF booked for negligence
in these fire incidents, incident-wise;

(e) the time by which the investigation is likely to
be completed in all these fire incidents in which the
investigation has not been completed so far; and

() the measures taken to check the recurrence of
such fire incidents?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) : (a) to (f) The information

is being collected and will be laid on the Table of the
Sabha.

Laying of Track for High Speed
Freight Trains

241. SHRI 1QBAL AHMED SARADG!
Minister of RAILWAYS be pleased to state :

T Will the



97 Written Answers

(a) whether Prime Minister has asked the railway
minister to set up a dedicated high speed freight train
corridor to connect the major ports of the country with the
four metros cities;

(b) if so, the details thereof;
(c) the action taken by the Railways thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) : (a) No, Sir.

(b) and (c) Do not arise.

Transporting of Marine Products from
Andhra Pradesh

242. DR. M. JAGANNATH : Wil the Minister of
RAILWAYS be pleased to state :

(a) whether Railways are aware that road transport
in Andhra Pradesh is the main carrier of marine products

to the Eastem parts of the country;

(b) if so, the railways have conducted any study of
the potential of rail traffic which is likely to be generated
by transporting marine products from the coastal districts
of Andhra Pradesh;

(c) if so, the details thereof; and

(d) the steps likely to be initiated by railways to
obtain a portion of the transportation of marine products
from Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) : (a) Yes, Sir.

(b) and (c) As per a survey conducted in the past, 10%
to 15% of the total volume of marine products in the coastal
area of Andhra Pradesh was offered for transportation by
Railways. A recent study has revealed that traders from
Eluru area prefer to move their traffic to Guwahati. As per
another survey, there is no adequate potential available
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(d) The steps taken by the Raiways for the
clearance of marine products offered for transportation to
railways from Andhra Pradesh are as under—

() Clearance of traffic in the Brake Vans (SLRs) by
Mail/Express trains.

(i) Clearance of traffic by the Parcel Vans (VPs)
attached to MailVExpress trains.

(i) Clearance of traffic by Special parcel trains.

(iv) Utilisation of Refrigerated Vans (VPRs) as per
demand and availability of stock.

Broadgauge line to Pllibhit

243. SHRIMAT!I MANEKA GANDHI : Will the Minister
of RAILWAYS be pleased to state :

(a) whether the survey regarding feasibility of broad
gauge lines to Pilibhit has been planned to be taken up;

(b) if so, the present status of the survey exercise
and its time frame for completion;

(c) if not, whether the growing demands of rail users
in the region for gauge conversion is under consideration

of Government; and
(d) if so, the status of its implementation?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS SHRI R. VELU : (a) to (d) Yes, Sir. An updating
survey for Bhojipura-Pllibhit-Tanakpur gauge conversion
(102 kms.) has been taken up and the survey is in
progress. Field work has been completed. The survey is
likely to be completed by 31.12.04.

Composite proposal for Fleet Acquisition

244. SHRI CHANDRA BHUSHAN SINGH :
SHRI NAVJOT SINGH SIDHU :
SHRI THAWAR CHAND GEHLOT :

Will the Minister of CIVIL AVIATION be pleased to
state :
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(a) whether Air India is working out a composite
proposal for fleet acquisition at an estimated cost of
Rs. 20,000 crores;

(b) if so, whether Air India will require eighteen
aircrafts for Air india Express to be faunched in April,
2005;

(c) if so, whether Air India plans to operate flights
to some new destinations; and

(d) if so, the details thereof, country-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) and (b) Air
India has prepared a revised fleet plan for Air India and
Air India Express which, inter-alia, includes proposal for
acquisition of 18 aircraft for operations by Air India
Express.

(c) and (d) Yes, Sir. Air India and Air India Express
propose to operate to several additional international
destinations which include new services/points in USA,
Canada, UK, ltaly, Russia, Korea, China, Taiwan, Australia,
Nigeria, Mauritius, South Africa and Gulf.

Retail outlet by HPCL & BPCL

245. SHRI SURAJ SINGH Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state :

(a) whether some irregularities have been found in
the process of modemization of the retail outlets by the
HPCL (Hindustan Petroleum Corporation Limited) and
BPCL (Bharat Petroleum Corporation Limited);

(b) if so, the details thereof;

{c) whether BPCL and HPCL have spent crores of
rupees for the releasing of advertisements and publicity
for the sake of modemization;

(d) the scheme-wise details of the amount spent
during the last three years on advertisement/publicity with
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regard to the marketing of products and modemisation and
the details of the companies engaged for advertising
services,

(e) whether the higher officials of the organization
have been benefited by the amount spent on these
heads and some people have been improperly benefited;
and

() if so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF PANCHAYAT! RAJ (SHR! MANI
SHANKAR AIYAR) : (a) and (b) No irregularities have been
reported in the process of modemization of retail outlets
by HPCL and BPCL.

(c) and (d) BPCL and HPCL have not spent on
advertisements and publicity for the sake of modemiza-
tion alone. However, expenditure incurred by BPCL and
HPCL during the last three years on advertisement/

publicity on marketing of products and sales promotion is
as under.—

Name of the Year (Rupees in crores)
Company

2001-02 2002-03 2003-04
HPCL Nil 15.99 23.82
BPCL 3.66 7.56 14.17

Advertising/Publicity agencies engaged by HPCL
were M/s. Rediffusion DY and R and M/s. J. Walter
Thompson.

Advertising/Publicity agencies engaged by BPCL were
Ms. Saatchi and Saatchi, M/s. Initiative Media, Ws. Virtual
Marketing Pvt. Limited, M/s. Chadha Dhar and Hoon and
Ms. Contract Advertising.

(e) and (f) No such report has been received in the
Ministry.
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[Translation]
Incomplete Devangana Aerodrome

246. SHRI SHYAMA CHARAN GUPTA : Will the
Minister of CIVIL AVIATION be pleased to state :

(a) whether the aerodrome at Devangana near the
world renowned tourist site of Chitrakut in the Banda
constituency of Uttar Pradesh has been constructed;

(b) it so, the details thereof alongwith the amount
spent so far for its construction;

(c) if not, the reasons for the non-completion of the

airport so far; and

(d) by when this aerodrome is likely to be

completed?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) to (d) The
information is being collected and will be laid on the Table
of the House.

[English]
Railway Bridges in North Eastern States

247. PROF. MAHADEORAO SHIWANKAR : Will the
Minister of RAILWAYS be pleased to state :

(a) whether the Government has investigated con-
struction work of railway bridges in North Eastem States
as reported by Rashtriya Shahara, dated November 09,
2004,

(b) if so, total number of railway bridges under
construction in North Eastemn States;

(c) if so, the reasons therefor,

(d) whether the construction was of inferior quality
and not as per approved maps;

(e) total number of years during which these bridges
are likely to be safe for railway traffic and the passengers;
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() whether the Govemment propose to issue
orders for reconstructions of these bridges; and

() the time by which action is taken by the
Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) : (a) A newspaper report
published in Rashtriya Shahara, dated November, 09,2004
refers to North Eastern Railway. As such, Hon'ble MP is
perhaps referring to North Eastern Rallway and not to
North Eastern States. The inspection and checks of railway
bridges during various stages of construction are carried
out as a normal course. During the checks if any
deficiencies are noticed, the same are rectified. As such,
no separate investigation has been done.

(b) The number of bridges under construction varies
from time to time. However, at present total 20 major
Railway Bridges are being constructed in the North
Eastern Railway.

(c) and (d) The construction is being done strictly as
per approved drawings, designs and in accordance with
quality criteria, which are very well laid down in relevant
Railway Codes and Manuals. The bridges are expected
to complete their full service life.

{e) to (g) Do not arise.

[Translation]
Telecasting of Crime based Programmes

248. SHRI ALOK KUMAR MEHTA :
SHRI SURESH CHANDEL :

Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to siate :

(a) whether various T.V. channels of the country
shows certain news by exaggerating them and keep
showing the same news whole day with minute changes
as a result thereof it affects deeply the youth of the
country,
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(b) whether under this category of news, the death
sentence of hang till death awarded to a young man of
Bengal was telecast by creating imaginary computerised
images through different angle as a result of which various
teenagers have committed suicide in the same manner,
and

(c) whether the Govemment has taken by steps to
prevent the various T.V. Channels from telecasting the such
exaggerated news, and if so, the details thereof and if not,
the reasons therefor? ‘

THE MINISTER OF INFORMATION AND BROAD-
CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL
REDDY) : (a) to (c) It has come to the notice of the
Government that various TV channels are not exercising
due restraint in telecasting news relating to natural
calamities, accidents and other violent events which may
have adverse impact on relatives and friends of victims in
particular and on young minds in general. The Central
Government does not maintain any record of adverse
impact of such news reporting.

Details of Petrol Pumps/Diesel
Retail Outlets

249. SHR!I CHANDRA MANI TRIPATHI :
DR. LAXMINARAYAN PANDEY :

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the details of Petrol Pumps/Diesel! retail outlets
allotted during the period from 1 April, 2003 to 30
September 2004, State-wise;

(b) whether the Government is contemplating to any
policy for the allotment of PetroVDiesel pumps;

(c) if so, the details thereof;

(d) whether the prescribed noms have been
followed in regard to these aflotments by the Govemnment;

(e) whether some petrol pumps have been opera-
tional even before the selection process; and
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»

(H if so, the details thereof, State-wise?

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI
SHANKAR AIYAR) : (a) During the period from April 2003
to September 2004, the public sector oil marketing
companies (OMCs) have allotted 5,980 retail outlets
(petrol/diesel pumps) throughout the country. State-wise

details are given in the enclosed Statement.

(b) to (d) The OMCs have laid down their respective
guidelines for selection of dealers for retail outlets and
allotment of dealerships to the selected candidates. They

conduct selections on the basis of these guidelines.

(e) and (f) In respect of the ‘A’ site (company-owned)
retail outlets, where land has already been acquired by
the companies pending selection of dealers, the oil
companies usually take action to set up the retail outlets
and start the operation in order to avoid loss in keeping
the facilities idle and to ensure that the consumers do not
suffer. Such outlets are operated by the companies on
company-owned-company-operated/ad hoc basis till the
selection of regular dealers is completed and the outlets
are handed over to the selected dealers.

Statement
State Number of retail
outlets allotted
1 2
Arunachal Pradesh 10
Andhra Pradesh 559
Assam 60
Bihar 206
Chhattisgarh 108
Goa 13
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1 2 1 2
Guijarat 303 Dadra & Nagar Havel 5
Haryana 274 Daman & Diu 3
Himachal Pradesh 79 Pondicherry 27
Jammu and Kashmir 63
Total 5,980
Jharkhand 85
Funds to NGOs for Weifare Schemes
Karmnataka 329 for Disabled
Kerala 358 250. SHRI DHARMENDRA PRADHAN : Will the
Minister of SOCIAL JUSTICE AND EMPOWERMENT be
Madhya Pradesh 340
pleased to state :
Maharashtra 587
(a) the funds allocated/released by the Union
Meghalaya 35 Government to the NGOs under various schemes for the
welfare of disabled, State/UT-wise and NGO-wise;
Mizoram 7
(b) the funds actually utilised by them, NGO-wise
Manipur 7 and State/UT-wise;
Nagaland 4 (c) whether these NGOs are misusing this fund on
Orissa 175 a large scale;
Punjab 550 (d) if so, the details of complaints received against
the management of NGOs for misutilisation of funds and
Rajasthan 336 the action taken against them; and
Sikkim 6 (e) the measures taken by the Government for
monitoring of funds given to the NGOs and check
Tamit Nadu 542 proper mon'oning o
this misuse?
Tripura 5
THE MINISTER OF STATE IN THE MINISTRY OF
Uttar Pradesh 555 SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
SUBBULAKSHMI JEGADEESAN) : (a) and (b) The Ministry
Uttaranchal 66 is implementing Deendayal Disabled Rehabilitation
West B i 246 Scheme (DDRS) and Scheme of Assistance to Disabled
Persons for Purchase/Fitting of Aids/Appliances (ADIP
Chandigarh 1 Scheme) for the weltare of disabled. The fund allocated/
released under these schemes during 2003-04 is as
Dethi 33

under.—
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(Rs. In crores)
Scheme No. of NGOs/ Budget Fund
Implementing allocation released
agencies (lIA) to NGOs/
Assisted 1A
DDRS 657 75.00 71.05
ADIP Scheme 152 55.00 55.00

The details of grant in aid released State/UT-
wise and NGO-wise under these schemes during
2003-04 are available on the website of this Ministry
www.socialjustice.nic.in

(c) and (d) Complaints of misuse of Government grant
by management of only two organisations have been
received during 2003-04 The details are as under:

(i) Complaints against the management of Netaji
Subhash Vidya Mandir, Shahabad, Rampur, U.P.
was received from the Principal of the residential
school cum VTC for the disabled run by the NGO.
The complaint was got enquired through the
State Government and the officials of this
Ministry. It is revealed that there is a dispute of
management committee of the NGO and the
dispute is pending in the court of Sub-Divisional
Magistrate, Shahabad.

(ii) Complaint against the management of Kisan
Mahila Gramodyog Sansthan. Azamgarh, U.P.
was received from the ex-Principal of the school
cum VTC for the disabled was received. An
enquiry was conducted through a senior officer
of this Ministry and most of the allegations in the
complaint were found true. Show cause notice
has been issued to the NGO.

(e) To ensure proper utilisation of funds for the
purpose for which it was given and satisfactory implemen-
tation of the projects under the scheme, all the ongoing
projects of NGOs under the scheme are got inspected by
the State Governments concemed. In addition every year
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about 25 per cent of total projects funded are got inspected
through the National Institutes, CRCs and DRCs under the
Ministry. Besides, the audited accounts and UCs furnished
by the NGOs for previous year's grant and the information
of staff, beneficiaries and management committee
members fumished by the NGOs are thoroughly scruti-
nized before release of grant. If any complaint of misuse
of funds against any NGO is received, it is got investigated
through the State Government concerned or the Ministry's
officials.

[English]
Development of Surat- Airport

251. SHRI RATILAL KALIDAS VARMA :
SHRI JIVABHAI A. PATEL :
SHRIMATI JAYABEN B. THAKKAR :
SHRI VIKRAMBHAI ARJANBHAI MADAM :

Will the Minister of CIVIL AVIATION be pleased
state :

(a) whether the Government of Gujarat has signed
a Memorandum of Understanding with the Airport Authority
of India and handed over Surat Airport to AAIl for further
development and operation;

(b) if so, whether there is also a proposal for
upgradation of Rajkot Airport and setting up of new
international Airport at Ahmedabad;

(c) if so, the details thereof;

(d) the time by which the said work likely to be
completed?

(e) whether any plan for expansion of the runway
has been finalised; and

() it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) Yes, Sir.

(b) to (d) Action is in hand for upgradation of
Rajkot Airport. There is no proposal at present to set
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up a new intemational airport at Ahmedabad. A new
intemational passenger terminal is being proposed
at Ahmedabad. The modification work for Rajkot
Airport Terminal Building is proposed to be undertaken
in the later part of the year 2005-2006. For the
Ahmedabad International Terminal Building, an agreement
is to be signed with the consultant after which detailed
architectural drawings are to be submitted by the
consultant. The construction would be taken up thereafter.
The work is likely to be completed between 24 to 30
months period.

(e) and (f) No runway expansions are proposed at
Rajkot and Ahmedabad Airports. Expansion of runway is
proposed at Surat Airport initially to 1525 meters and
ultimately to 3025 meters.

[Translation]

Coaches/Task Force for Women
in Trains

252. SHRI NIKHIL KUMAR CHOUDHARY : Will the
Minister of RAILWAYS be pleased to state :

(a) whether the Government has formulated any
scheme to attach women coaches in all the trains of the

country;

(b) if so, the details thereof and the time by which
this scheme is likely to be implemented;

(c) whether Women Task Force such as Tejaswani
and Surakhshini has proved more effective in some urban
trains for ensuring safety of women;

(d) it so, whether the Govemment has constituted
or considering to constitute such task force in trains
running in other parts of the country for the safety of
women; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) : (a) and (b) in the passenger
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carrying trains, one compartment or such number of berths/
seats, as required, are mostly earmarked for exciusive use
of ladies.

(c) Yes, Sir. The Lady Ticket Checking Squads
constituted on some of the Zonal Railways proved to be
effective and useful in safeguarding the interests of the

lady passengers.

(d) and (e) Instructions have been issued to other
Zonal Railways also to constitute similar Lady Ticket
Checking Squads on their Zones wherever considered
necessary.

[English]

Amendments In Press and Registration
of Books Act, 1867

253. SHRI ADHALRAQ PATIL SHIVAJIRAO :
SHRI NARENDRA KUMAR KUSHAWAHA :
SHRI EKNATH M. GAIKWAD :

SHRIMAT! D. PURANDESWARI :

Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) whether the Government is considering to make
certain amendments in the Press and Registration of Book
Act, 1867 and the resolution adopted in 1955;

(b) if so, the sections of the Act proposed to be
amended and the likely amendments thereof;

(c) whether the Government is also considering to
review the existing cap of FDI in TV, Radio and other
Electronic and Print Media;

(d) if so, the details thereof, and

(e) the steps taken t0 invite and secure FDI as per
this decision?

THE MINISTER OF INFORMATION AND BROAD-
CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL
REDDY) : (a) to (e) The Cabinet, while considering the
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issue of amendments to the Press and Registration of
Books Act, 1867, has decided that the matter may, in the
first instance, be considered by a Group of Ministers.
Accordingly,
constituted.

Group of Ministers has since been

Defence Modernisation Fund

254. SHRI HITEN BARMAN : Will the Minister of
DEFENCE be pleased to state :

(a) whether the Government has casted aside the
non-lapsable Rs. 25,000 crore Defence Modemisation
Fund (DMF) which is a well considered decision taken after
a lot of deliberations;

(b) it so, the reasons therefor;

(c) whether the Government propose to establish
once again the Defence Modernisation Fund with
committed allocations for a period of five years;

(d) if so, the details thereof;, and
(e) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI PRANAB
MUKHERJEE) : (a) to (e) The then Finance Minister in his
budget speech while presenting the interim Budget 2004-
2005 in February 2004 had announced the setting up of
a non-lapsable Defence Modemisation Fund of Rs. 25000
crs. However, no budgetary allocations were made for the
said Fund.

For operationalising the Defence Modemisation Fund,
Ministry of Detence, with the approval of Ministry of
Finance, drew up a detailed accounting procedure and
processed it for approval of concemed authorities
including Comptroller and Auditor General of India.

While formulating these modalities, it emerged that the
utility of Defence Modemisation Fund in addressing the
basic issue of assured availability of funds will be rather
limited. Hence, it has been decided not to pursue the
proposal for the present.
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Acquisition of Aircrafts

255. SHRI P.S. GADHAVI : Will the Minister of CIVIL
AVIATION be pleased to state :

(a) whether a Committee of Experts has recom-
mended against the acquisition of 35 new aircrafts at a
cost of about Rs. 3,000 crores as they are not cost effective;

(b) if so, the other reasons for putting off the project
to acquire new aircrafts;

(c) whether some deficiencies in tendering process
have been noticed; and

(d) if so, the action taken by the Government against
the guilty officials?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) No, Sir.

(b) to (d) Do not arise.
Loan to RVNL

256. SHRI BHUVANESHWAR PRASAD MEHTA :
SHRI CHENGARA SURENDRAN :
SHRI NARENDRA KUMAR KUSHAWAHA :
SHR! SUKDEO PASWAN :

Will the Minister of RAILWAYS be pleased to state :

(a) whether the Asian Development Bank (ADB) has
refused to find several crucial development projects of Rail
Vikas Nigam Limited;

(b) if so, the details of such projects;

(¢) whether the Government is in a process to
source out other agency like World Bank; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHR! R. VELU) : (a) No, Sir.

(b) Does not arise.
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(c) and (d) The Government has already posed
the foflowing two projects to the World Bank for
funding:

() Capacity cum Safety Enhancement Project for
Kanpur-Mughalsarai section (total cost US$23
million)

(i) Munger bridge (total cost US$ 180 million)

In addition to above, works to be taken up for
modemisation, throughput enhancement, safety enhance-
ment and Remote Area Rail Sampark Yojana, have been
identified for World Bank funding.

[Translation]
import of Petrol and Diesel

257. SHRI RAJIV RANJAN SINGH “LALAN" :
SHRIMAT! JAYAPRADA :
SHRI CHANDRA MANI TRIPATHI :
DR. LAXMINARAYAN PANDEY :

Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state :

(a) the percentage of petroleum products imported
and produced in the country during 2003-04 and upto
September, 2004;

(b) whether the Government have any plans to
promote production of petroleum products in the
country;

(c) if so, the details thereof,

(d) whether the Govemment are taking any steps to
prevent the misuse of the petroleum products; and

(e) if so, the details, thereof?

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI
SHANKAR AIYAR) : (a) The quantity of petroleum products
produced and imported in the country was as under :
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Product type 2003-04 April-Sep. 2004
(TMT*) (TMT*)

Produced 117640 60686

Imported 8001 3499

*Thousand Metric Tonne.

(b) and (c) On an overall basis, the country 18 self-
sufficient in petroleum products Indeed. India is a net
exporter of petroleum products. The setting up of refineries
is delicenced and new capacities would come up on
commercial considerations.

(d) and (e) In order to prevent misuse, oil companies
and the State Governments have been authorised under

‘the MS&HSD (Regulation of Supply and Distribution and

Prevention of Malpractices) Order to take necessary control
measures.

Production of High Speed Magnetic Trains

258. SHRI KAILASH MEGHWAL :
SHRI C. KUPPUSAM! :
SHRI N. JANARDHANA REDDY :

Will the Minister of RAILWAYS be pleased to state :

(a) whether the Government is working on a project
to introduce high speed magnetic trains in the country with
Japanese collaboration;

(b) if so, whether any feasibility studies have been
made and the details thereof;

(c) whether the requisite infrastructure has been
created for these high speed trains;

(d) if so, the details thereof, and

(e) the time by which the special tracks to run these
trains are likely to be available and which are the routes
identified where the magnetic trains are proposed to be
introduced?
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THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) : (a) No, Sir.

(b) to (e) Do not arise.
[English]

Application for Allotment of
Petrol Pumps

259. SHRI MOHAN JENA : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state :

(a) number of applications received by IOC and IBP
till April, 2004 from General/SC/ST/Women for aliotment of
Petrol pump in Delhi and Rajasthan Regions, separately;

(b) the number of graduate and postgraduate
applicants;

(c) whether any special consideration will be given
to graduate and postgraduate applicants;

(d) if so, the details thereof;
(e) if not, the reasons therefor, and

() the time by which action will be taken to aliot
petrol pumps to the applicants?

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF PANCHAYAT!I RAJ (SHRI MANI
SHANKAR AIYAR) : (a) and (b) The total number of
applications received by Indian Oil Corporation Limited
(I0C) and IBP Co. Limited (IBP) for allotment of retail
outlets (petrol pumps), under 'Open' and ‘Scheduled
Castes/Scheduled Tribes' categories including those for the
locations reserved for ‘women' under these categories, in
the National Capital Territory of Delhi and in the State of
Rajasthan, is as under:-

Delhi — 830
Rajasthan —

3,328

While I0C does not maintain any separate record of

DECEMBER 2, 2004

to Questions 116

applications received from the graduates and the post-
graduates in response to the advertisements released for
retail outlets, the number of applications received by IBP
from graduates and post-graduates, out of the total

numbers shown above, is as under:-

Number of applications received from

Graduates Post-graduates
Delhi 113 38
Rajasthan 273 125

(c) to (e) As per the criteria laid down in the existing
guidelines of these companies for selection of dealers for
evaluation of the applicants, post-graduates are awarded
12 marks and graduates are awarded 10 marks out of a
maximum of 15 marks earmarked for educational qualifi-
cations of candidates.

{fy It is not possible to indicate the time-frame for
allotment of retail outlets to the appiicants as the exercise
involves various steps like scruting of applications
and documents, conduct of interviews of the eligible
candidates for selection of dealers, release of merit
panel, field investigation in respect of the selected
candidate, etc.

Slanting of Minarets in Taj

260. SHRI C. KUPPUSAMI
CULTURE be pleased to state :

. Will the Minister of

(a) whether attention of the Government has been
drawn to slanting of minarets in Taj Mahal;

(b) if so, the details thereof;

(c) the action taken to stop further slanting of
minarets and to correct the positioning; and

(d) the other steps taken to protect the Taj Mahal
building?
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THE MINISTER OF INFORMATION AND BROAD-
CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL
REDDY) : (a) Yes, Sir.

(b) The study of verticality of minarets of the Taj
Mahal at Agra has been made from time to time by Survey
of India and various other agencies. The investigations
have revealed very insignificant deviation from the
perpendicular, which is not alarming.

(c) As the deviation from the verticality is very
insignificant no such measures to comect the position has
been taken yet. However, every care is taken for routine
maintenance and repairs of the minarets and monument.

(d) The ASI has been attending to various conser-
vation and repair works for proper preservation and
presentation of the monument depending upon the
availability of the resources. The monument is in good state
of preservation.

Funds to Railway Projects by ADB

261. SHRI JASHUBHAI DHANABHAI BARAD : Will
the Minister of RAILWAYS be pleased to state :

(a) whether the Asian Development Bank has
agreed to fund some railway projects;

(b) if so, the details thereof, with particular reference
to Gujarat, State-wise;

(c) the details of the target for completion thereof;

(d) the quantum of assistance being extended by

ADB; and

(e) the details of the extemnally aided projects and
loans taken from various agencies other than ADB?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHR!I R. VELU) : (a) Yes, Sir.

(b) The Asian Development Bank has extended a
foan to finance the Raiwaj Sector Improvement Project
with the objective of enhancing capacity of the rafl network
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and improving operational efficiency/safety. The sub-
projects to be funded from the loan are principally in the
Goiden Quadrilateral and its Diagonals. A #ist of sub-
projects so far identified and approved for funding from the
loan is given in the enclosed statement.

(c) The subprojects are broadly targeted for comple-
tion by June, 2008.

(d) The quantum of ADB loan is US Dollars 313.6

million.

(e) The details of the externally aided projects in the
Railway Sector and loans taken from agencies other than
ADB are as below:

(i) Mumbai Urban Transport Project (MUTP), which
has both road and rail components, is being
partly funded by World Bank through a loan of
US Dollar 463 million from International Bank for
Reconstruction and Development (IBRD) and a
credit of SDR 62.5 million from international
Development Association (IDA). The IBRD loan
and IDA credit earmarked for the rail component
are US Dollar 305 million and about US Dollar
60 million respectively.

(i) Project of Modemisation of Signalling between
Ghaziabad and Kanpur, which is partly funded
by a loan of DM 185 million (Euro 95 million)
from Kreditanstalt fur Wiederafbau (KfW).

Germany.
Statement
S. Name of the Project State Estimated
No. cost (in Rs.
crore)
1 2 3 4
1. Taicher-Paradeep 2nd Orissa 109.82

Bridge on Birupa and
Mahanadi (3 km.)
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1 2 3 4

2. Gooty-Reningunta Patch Andhra 305.95
Doubling (151 km) Pradesh

3. Bilaspur-Urkura 3rd line Chhattisgarh  227.36
(110 km)

4. Daitari-Banspani New Orissa 590.60
Line (155 km)

5. Rajatgarh-Barang Doubling Orissa 157.98
(20 km)

6. Cuttack-Barang Doubling Orissa 127.13
(12 km)

7. Khurda Road-Barang 3rd Orissa 133.41
line (35 km)

8. Aligarh-Ghaziabad 3rd line Uttar 327.30

(106.15 km) Pradesh

9. Pattabiram-Tiruvallur 4th
line (15.06 km) &
Tiruvallur-Arakkonam
3rd line (26.83) km.

Tamil Nadu 71.94

10. Raichur-Guntakal Doubling
(81.10 km)

Andhra
Pradesh

136.62

Rise in Price of Crude OIl

262. SHRI PRABHUNATH SINGH : Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state :

(a) whether there has been further rise in the prices
of crude oil recently;

(b) if so, the extent of rise in the oil prices stating

the percentage of price rise during the last one year or
S0;

(c) the extent of rise in the oil import prices as a
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consequence of its rising cost during the past one year
or so;

(d) its overall impact on the Indian economy;

(e) whether any changes are contemplated by the
Government in its energy strategy to reduce to level of oil
dependency; and

(f) if so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF PANCHAYAT! RAJ (SHRI MAN1
SHANKAR AIYAR) : (a) and (b) The international oil prices
have been quite high during 2004-05 so far. The average
price of Indian Basket of crude oil during April-November,
2004 was about 35% higher than the 2003-04 average
prices.

(c) and (d) The estimated value of net oil imports
during April-September, 2004 was Rs. 54,851 crores as
against Rs. 34,794 crores during April-September, 2003.
With a view to containing the impact of high intemational
prices on domestic consumer prices of petrol, diesel, PDS
kerosene and domestic LPG, Govemment has reduced
excise duties and customs duties on these products. Also
the oil PSUs shared the burden by not passing the full
increase in international price on to the domestic consumer
prices of these products.

{(e) and (f) Efforts made to reduce the level of oil
dependency include inter alia finding new sources of oil
or gas as well as improving or enhancing recovery
from existing wells; tapping alternative sources of energy
such as Coal Bed Methane, underground coal gassification
(UCG) and gas hydrates; programmes for part sub-
stitution of fossil fuels by bio-fuels like ethanol and bio-
diesel, etc.

Underbridge at Raillway Line in Tumkur

263. SHR! S. MALLIKARJUNIAH : Will the Minister of
RAILWAYS be pleased to state :

(a) whether there is a longstanding demand of the
people of Tumkur for opening of the Railway underbridge
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at Tumkur which is touching National High-way at
Gubbi;

(b) the reason for such a long delay in opening the
under-bridge for traffic;

(c) whether the Govemment is Planning to open it
in the near future;

(d) if so, the time by which it is likely to be open;
and

(e) if not, the reasons therefor?

THE MINISTER .OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) : (a) to (e) There is a demand
for construction of Road Under Bridge (RUB) at km. 70/
13-14 near Tumkur between Tumkur & Hasan station
connecting outer Ring Road which further connects
National Highway 4. This work has been sanctioned by
Railway in 2000-01 on deposit term and its complete cost
is bome by Tumkur Urban Development Authority (TUDA).
Railway portion i.e. bridge proper across the track is
constructed by Railway and approaches by TUDA. Railway
has completed its portion of work on 31.12.2003. The
progress on approaches is 50%.

RUB shali be commissioned for traffic after completion
of approaches by TUDA.

Pitline Facility in Kollam Railway Station

264. SHRI CHENGARA SURENDRAN : Will the

Minister of RAILWAYS be pleased to state :

(a) whether the Govemment has examined the
need of providing pitline facility in Kollam Railway Station
in view of scarcity of space in Thiruvananthapuram Central
Railway Station; and

(b) if so, action taken to construct pitiine in Kollam
Railway Junction?

THE MINISTER OF STATE IN THE MINISTRY OF

RAILWAYS (SHRI R. VELU) :.(a) and (b) There is no
proposal for Broad Gauge (BG) pitine at Kollam Rallway
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Station. in view of scarcity of space in Thiruvananthapuram
depot for mamtenance, facility is being planned at
Kochuvesli.

New Channel for indians living Abroad

265. SHRI PANKAJ CHOWDHARY : Will the Minister
of INFORMATION AND BROADCASTING be pieased to
state :

(a) whether the Doordarshan proposes to introduce
its new channel shortly for Indians living in Britain, America
and Canada;

(b) if so, the details thereof, and

(c) the time by which the said channe! is likely to
be introduced?

THE MINISTER OF INFORMATION AND BROAD-
CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL
REDDY) : (a) to (c) Prasar Bharati had proposed to
broadcast DD News Channel to the U.K. audience
through a DTH (Bsky B) plattorm. Doordarshan has been
asked to work out financial details including financial
sustainability.

Completion of Angul-Dukinda
Road Line in Orissa

266. SHRI SUGRIB SINGH :
SHRI BRAJA KISHORE TRIPATHY :

Will the Minister of RAILWAYS be pleased to state :

(a) the estimated cost of Daitari-Banspani Rail Link
project and Angul-Dubri Sukinda Road projects and the
expenditure incurred up to 2004,

(b) the funds aliotted during 2004-05 for the said
projects the percentage of price escalated;

(c) whether the land required for the said projects
have been handed over to raiiways for construction of said
projecis;
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(d) if so, the details thereof;

(e) whether the State Government has requested to
allot a sum of rupees 150 crores in the current year for
the said project;

() if so, the details in this regard and action taken
by the railways thereon; and

{g) the time by which the said projects are likely to
be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) : (a) The estimated costs of
Daitari-Banspani and Angul-Dubri-Sukinda Road new line
projects are Rs. 590.60 crore and Rs. 415.47 crore
respectively. The expenditure incurred on these two
projects up to 31/03/2004 are Rs. 446.52 crore and Rs.
0.66 crore respectivejy. Expenditures during the current
year will be known only after finalization of the yearly
accounts at the end of the current financial year.

(b) Funds provided for Daitari-Banspani and Angul-
Dubri-Sukinda Road new line projects in the Budget 2004-
05 are Rs. 83 crore and Rs. 2 crore respectively. Overall
cost escalations of these projects against the original costs
at which they were included in the Railway Budget are
143.50% and 69.18% respectively.

(c) and (d) On the remaining Keonjhar-Tomka section
of Daitari-Banspani new line project, 1176.13 hectares of
land out of 1183.6 hectares required has been acquired.
On Angul-Dubri-Sukinda Road new line project, Final
Location Survey has been completed projecting 398.54
hectares of land acquisition. The land acquisition process
is being initiated.

(e) Yes, Sir.

(f Honble Chief Minister of Orissa had written a
letter dated 25-6-2004 to the Hon'ble Minister of Railways
requesting for allotment of Rs. 150 crore for Daitari-
Banspani and Rs. 10 crore for Angul-Sukinda Road new
line works during 2004-05. Besides, the Resident
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Commissioner of Orissa at New Delhi wrote a letter dated
18-10-2004 for enhancement of budgetary allocation
during 2004-05 by Rs. 150 crore for expeditious
completion of Daitari-Banspani, Haridaspur-Paradeep,
Lanjigarh-Junagarh Road and Angul-Sukinda Road new

line projects.

Allocation of funds for different States is being done
as per a transparent formula adopted since 2002-03.
Accordingly, funds for Daitari-Banspani and Angul-Sukinda
Road new line projects have been provided keeping in
view their operational priorities and overall availability of
resources. Provision of more funds for these projects would
be given due consideration in case the need so arises and
additional funds become available during the course of the
year. However, to expedite completion of Daitari-Banspani
project, funds have been tied up through Asian Develop-
ment Bank (ADB) and a part of the work has been

entrusted to Rail Vikas Nigam Limited (RVNL) for
execution.

(g) On Daitari-Banspani New Line project, Banspani-
Joruli (11 Kms.) section has been completed and
commissioned. Joruli-Keonjhar (48 Kms.) section has
also been completed. On the balance Keonjhar-Tomka
(98 Kms.) section, earthwork, bridgeworks and other
ancillary works are in progress. The entire project is likely
to be completed during 2005-06, depending upon the
availability of resources. No target date of completion has,
however been fixed for Angui-Sukinda Road new line
project as yet.

Renovation of Libraries

267. DR. RAJESH MISHRA : Will the Minister of
CULTURE be pleased to state :

(a) whether the Ministry of Culture provides financial
assistance to States for setting up public libraries in urban
and rural areas for supplying books, providing fumiture,
equipments in libraries and aiso for renovation and
extension of library building through Raja Ram Mohan Roy
Library Foundation (RRRLF), Kolkata;
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(b) if so, the details of the total amount of funds
allocated to Raja Ram Mohan Roy Library under
various matching and non-matching schemes of the
Ministry and the funds sanctioned by Raja Ram Mohan
Roy Library to various States during the last three years;
and

(c) the steps taken to encourage setting up of
libraries in Kamataka through RRRLF?

THE MINISTER OF INFORMATION AND BROAD-
CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL
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RRRALF. Kolkata under its matching and non-matching
schemes to public libraries run by Govemment as well as
by NGOs.

(b) and (c) Statement-| and Il indicating the details is
laid on the Table of the House.

Statement-|

Year-wise details of funds aliocated to Raja
Rammohan Roy Library Foundation, Koikata
during the last three years

REDDY) : (a) No, Sir. Government of India, Ministry of (Amount in lakhs)
Culture do not provide any financial assistance directly to
States or through Raja Rammohan Roy Library Founda- Year Non-Plan Plan Total
tion, Kolkata for setting up libraries. However, financial
assistance is provided to existing libraries towards supply 2001-02 Rs. 125.00 Rs. 736.00 Rs. 861.00
of books, supply of storage materials, Supply of material
for development of Mobile Library Services, construction/ 2002-03 Rs. 12500 Rs. 1048.05 Rs. 1173.06
addition of building, supply of TV/VCP and computer, 2003-04  Rs. 130.00 Rs. 107321 Rs. 1203.21
supply of books and fumiture for children section through
Statement-il
Details of funds sanctioned by Raja Rammohan Roy Library Foundation,
Kolkata during the last three years.
State Amount Sanctioned Year-wise
Amount in Rs.
2001-02 2002-03 2003-04
1 2 3 4

Andhra Pradesh 8397681.5 4957095.00 11670281.00

Arunachal Pradesh 1005497.5 3297471.00 3186097.50

Assam 1885997 3457838.00 1637506.00

Bihar 1397860 1396196.00 1939129.00

Quijarat 6602688.5 4092711.00 8738950.00

Goa 120791 135000.50 250885.50
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1 2 3 4
Haryana 902660 1112979.50 1218438.00
Himachal Pradesh 1114053 2115737.50 1430209.50
Jammu & Kashmir 1066094.5 840115.00 1743683.50
Karnataka 3947045.5 5104215.50 9179181.50
Kerala 5303754 7664313.00 10451736.50
Madhya Pradesh 2672333 5011588.00 5894147.50
Maharashtra 5036967 4596018.50 6187764.00
Manipur 1110791 3791389.50 2327035.50
Meghalaya 755543 329480.00 3809739.00
Mizoram 1510129 3336749.00 2399002.00
Nagaland 1741787 3711981.00 3209089.50
Orissa 4595936 1652885.00 4600950.00
Punjab 548182 784850.00 715776.00
Rajasthan 3493140.5 3996844 .50 5439278.50
Sikkim 180936 405584.00 2940282.00
Tamilnadu 6084570.5 §710941.00 6534397.00
Tripura 430698 1990772.00 2060911.00
Uttar Pradesh 6046189 7495733.50 7805521.50
West Bengal 6393489.5 8511668.00 12533167.00
Andaman & Nicobar 368717.5 138735.00 392495.50
Chandigarh 1130427 551089.50 1107336.00
" Dadra and Nagar Haveli 90468 131792.00 116959.00
Delhi 1897184.5 7975.00 1213636.00
Lakshadweep 45234 65896.00 58480.00
Pondicherry 202848.5 315483.00 628844.00
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1 2
Chhattisgarh 395376.00 350878.00
Jharkhand 527168.00 487837.00
Uttaranchal 1195759.00 1308985.50

Inclusion of Castes in SC List

268. SHRI SUSHIL KUMAR MODI : Will the Minister
of SOCIAL JUSTICE -AND EMPOWERMENT be pleased
to state :

(a) whether the Union Government has received
any proposals from the State Govemment of Bihar to
include Vind, Malla, Chandravanshi and other 8 most
backward castes in the list of SCs; and

(b) if so, the details thereof and the decision by the
Union Govemment thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
SUBBULAKSHMI JEGADEESAN) : (a) No, Sir.

(b) Does not arise.
[Translation]
Cleaning of Trains by Private Companies

269. SHRI BHUPENDRASINH SOLANKI : Wil the
Minister of RAILWAYS be pleased to state :

(a) whether the Govemment is considering to
handover the work of cleaning of trains to Private
Companies at some major railway stations;

(b) if so, whether any action has been taken in this
regard so far; and

(c) i so, the detais thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) : (a) to (c) Cleaning of trains

has been an area of priority for Indian Railways. Policy
guidelines are issued from time to time to Railways to
improve the cleanliness. Work of cleaning the train is
undertaken by zonal railways at terminal or at clean train
station. Cleaning work is undertaken by departmental
personnel and also by outside agencies.

[English]

Lacunae in Security Arrangement
at Airport

270. SHRI MOHAN SINGH : Will the Minister of CIVIL
AVIATION be pleased to state :

(a) whether the Government are aware that two
employees of the Central Industrial Security Force had
moved on their scooters to clash with the Royal Jordon
Airline at the Indira Gandhi Airport;

(b) if so, the facts thereof and action taken against
the guilty personnel of the CISF; and

(c) the measures being taken by the Government
to tighten the security arrangements of the Civil aviation
sector?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) and (b) On
21st October, 2004 one lady Constable of CISF, along with
one Sub Inspector of SPG, entered the operational area
of Iindra Gandhi Intemational (IGl) Airport, Delhi on a
scooter. The duo entered the service road meant for
vehicular movement in operational area. While returning
from service road they noticed an aircraft crossing the road
and heading towards the taxiway. They stopped their
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scooter around 300 metres away and waited for the aircraft
to pass. Since both the personnel were without aircraft
entry permit, they were handed over to the local police
where they were challaned and subsequently reieased.
The lady Constable concermed and three CISF personnel,
who were deployed at the gate, have been placed
under suspension and a Departmental enquiry has been
initiated. This matter was also informed by CISF to SPG
authorities for taking necessary action against the SPG
personnel.

(c) To strengthen Security arrangements at airports
the Government has taken following steps:-

(i) Deployment of Central Industrial Security Force
(CISF) at 47 operational airports in the country.

(i) Deployment of Quick Reaction Teams at major
airports.

(i) Introduction of Ladder point frisking whenever
and whereever necessary.

(iv) Regular monitoring of security arrangement
through inspections and dummy checks.

(v} Installation of Closed Circuit Televisions (CCTVs)
at important airports.

(vi) Strengthening of Training of security personnel.
Proposal from Air Arabla

271. SHRI P.C. THOMAS : Will the Minister of CIVIL
AVIATION be pleased to state :

(a) whether Emirate Airines have offered to operate
flights from Trivandrum on a code sharing basis offering
2000 seats per week reciprocally to Indian carriers in their
country;, and

(b) if so, the action proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) Emirates
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have requested for Trivandrum as a new point of call with
additional capacity of 2000 seats/week and not on a code
share basis.

(b} Such requests are considered in consultation
with Ministries of External Affairs, Tourism, Commerce etc.
and Air India/Indian Airlines and final decision is taken on
the basis of an overall assessment of likely benefits.

Separate Fund for Development
of Airports

272. SHRI B. MAHTAB : Will the Minister of CIVIL
AVIATION be pleased to state :

(a) whether the Government is planning to create
a separate fund for the development of Airports;

(b) if so, the details thereof;

(c) whether airline passengers be charged for
Advance Development Fee (ADF) from some particular
airports; and

(d) if so, the tenure of the levy of ADF?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) to (d) Framing
of Aimports Authority of India (Development Fee) Rules
under Amended AAl Act of 2003 which, inter-alia,
provides for levying of a Development Fee, from
embarking passengers at an airport for upgradation of an
existing airport or construction of a new airport in lieu of
an existing airport, is under process of formulation at
present.

[Transiation]

Payment of Bogus Pension
in Rellway

273. SHRI NARENDRA KUMAR KUSHAWAHA : Wil
the Minister of RAILWAYS be pieased to state :

(a) whether payment of bogus pension have been
made by the Railways;
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(b) if so, the number of zones of railways wherein
such cases have been reported;

(c) if so, the details thereof;

{(d) the total number of people to whom payment of
bogus pension have been made; and

(e) the total amount of payment made in this scam?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) : (a) and (b) Yes, Sir, One
incident of fraudulent payment of pension by banks has
been detected on one of the Zonal Railways.

(c) to (e) Investigations have revealed that banks
have arrénged payment against fake pension payment
orders in 52 cases involving payment of Rs. 1.5 crores

(approximately).
Oil in Cambay Valley, Gujarat

274. SHRI TUFAN|I SAROJ :
SHRI S.K. KHARVENTHAN :

Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state :

(a) whether the Gas Authority of India Limited has
found Oil recently in the Cambay Valley of Gujarat;

(b) if so, the estimated quantity of the oil found.

(¢) whether the Govemment has received any
information about the quality of the above mentioned oil
reserve; and

(d) if so, the details thereof and the date by
which its production for commercial use is likely to be
started?

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF PANCHAYAT! RAJ (SHRI MANI
SHANKAR AIYAR) : (a) The consortium comprising Gujarat
State Petroleum Corporation Ltd. (GSPCL) and Gail (India)
Ltd. has made a discovery in block CB-ONN-2001/01.
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{(b) Preliminary estimates of oil reserves made by
the operator in respect of the discovery is about 10 million
barrels.

(c) and (d) The specific gravity of the oil discovered
in the block is 36° API. The discovery is under appraisal
in accordance with the provisions of the Production
Sharing Contract (PSC). Commercial production from the
discovery would depend on the results of the appraisal and
the decision taken on commerciality in accordance with the
provisions of the PSC.

[English]

Nationat Museum for
Iintangible Heritage

275. SHRIMAT( P. SATHEEDEVI : Will the Minister of
CULTURE be pleased to state :

(a) whether the IGNCA take care of Intangible
Heritage:

(b) whether the Government propose to set up the
National Museum for Intangible Heritage;

(c) if so, details thereof, and
(d) if not, the reasons therefor?

THE MINISTER OF INFORMATION AND BROAD-
CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL
REDDY) : (a) to (d) A proposal for launching of 'A
National Mission for Preservation of India's Intangible
Cultural Heritage', with indira Gandhi National Centre for
Arts as the nodal agency, is presently under active
consideration of the Government. The Government does
not propose to set up a National Museum for Intangible
Heritage.

Settiement of Pension and Medical
Assistance to Ex-Servicemen

276. SHR!I NAVJOT SINGH SIDHU : Will the Minister
of DEFENCE be pleased to state :
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(a) whether the Government is aware about various
hardships of ex-servicemen i.e. settlement of Pension and
Medical assistance efc.;

(b) if so, the details thereof;

(c) the steps being taken to redress their various
grievances;

(d) whether the Government propose to grant pro-
rata pension to officers who have tendered only five years
of service in Short Service Commission; and

(e) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI PRANAB
MUKHERJEE) : (a) Yes, Sir.

(b) Representations are received from various
quarters about the delay in revision of pension, restoration
of commuted value of pension, notification of family
pension, settlement of disability pension claims and
enhancement of dearness relief.

Ex-servicemen pensioners and their authorised de-
pendents are provided outdoor treatment in service
hospitals for minor diseases. They are not authorised for
indoor medical treatment in service hospitals for serious
diseases like cancer, total hip/knee replacement and renal
transplant etc.

(c) 1. Steps taken to redress Pension griev-
ances:- There are 21 lakhs defence pensioners to whom
pension is disbursed through various agencies i.e. 61
defence pension disbursement offices, around 35,000
branches of Public Sector Banks, Treasury Offices, Posi
Offices, Pay & Account Offices and Pension Payment
Offices in Nepal. Following steps are taken to reduce the
various grievances:-

(i) Defence Pension Adalats are being organised
in different parts of the country on regular basis
to address the grievances of ex-servicemen near
to their place of residence/work.
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(i) Training programmes are organised for the
personnel of banks/treasuries/Defence Pension
Disbursement Offices in order to educate
and update them about the extant rules/
regulations and procedures relating to pension-
ary matters.

(ili) Workshops are organised in association with
Indian Banks Association and Reserve Bank of
India for speedy revision of pension consequent
to implementation of recommendations of Fifth
Central Pay Commission.

(iv) Latest instructions, format of various types of
forms, procedure and the authorities concerned
are available on the website of Principal
Controller of Defence Accounts (Pension), indian
Air Force and Indian Army.

(v)  Automation/computerisation of the Record Of-
fices, Defence Pension Disbursement Offices.
Banks and Service Headquarters is being done
in a phased manner.

(vi) Single Window System of release of first
payment cheque by Defence Pension Disburse-
ment Offices has been introduced to reduce

delays and make it hassle free.

(vii) Pension of the non-resident Indian Pensioners

will not be stopped on account of change of
nationality.

H. Steps taken regarding Medical Care:- Ex-
servicemen Contributory Health Scheme has been launched
for implementation in a phased manner w.e.f. 1st April,
2003 to provide quality medicare to ex-servicemen in
receipt of pension including disability pension and
dependents to include wife, husband, legitimate children
and wholly dependents parents. It is a contributory scheme.
The scheme would be fully operationalised in a phased
manner and would be completed by 31st March, 2008. Out
of 227 ECHS poly clinics planned to be established
through out the country, 124 ECHS polyclinics have



already been made functional. Central Govenment Health
Scheme and Railway Empanelled Hospitals have been
permitted to be used by ECHS members on referral by
ECHS poly clinics. Empanelment of hospitals for the
scheme has also commenced.

(d) No, Sir.
(e} Does not arise.

Installation of Close Circuit
Cameras at Airports

277. SHRI BRAJA KISHORE TRIPATHY : Will the
Minister of CIVIL AVIATION be pleased to state :

(a) whether the Government propose to install ciose
circuit cameras at domestic and intemational airports in

various parts of the country;
(b) if so, the details thereof;

(c) the names of the airports where such cameras
will be installed during 2004 and 2005;

(d) the expenditure incurredfikely to be incurred on

such cameras; and

(e) the time by which all the airports in the country
will be equipped with such cameras?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) Yes, Sir.

(b) Cilose circuit cameras for surveiflance are being
installed at 46 airports identified as sensitive and
hypersensitive, in the country in a phased manner.

(c) During 2004 and 2005, such cameras are likely
to be installed at Lucknow, Jaipur, Leh, Bagdogra,
Coimbatore and Pune airports.

(d) Rs. 7.50 crores.

(e) Installation of such cameras at remaining
airports is expected to be completed by June, 2007.

Non-Functioning of Gram Panchaysts

278. MOHD. MUKEEM : Wil the Minister of
PANCHAYATI RAJ be pleased to state : '

(a) whether the Govemment are aware that the
Gram Panchayat have not done any work of public interest
in the villages of various States particularly in the districts
of Uttar Pradesh during the last three years; and

(b) it so, the nature of action proposed to be
taken by the Government against such inactive Gram
Panchayats?

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF PANCHAYATI RAJ (SHR! MAN{
SHANKAR AIYAR) : (a) and (b) It will not be fair to say
that Gram Panchayats have not done any work of public
interest in the villages of various States including in the
districts of Uttar Pradesh during the last three years. As
per the information available with the Govemment,
mandatory provisions of Pan-IX of the Constitution have
been fulfilled aimost entirely in letter and to some extent
in spirit as weil. While PRis have been set up and steps
have been taken up to empower these institutions with
functions, functionaries and finances, much remains to be
done to enable the three tiers of the PR system to function
as "institutions of self-government” as the basic Constitu-
tional objective. The major responsibility for doing this,

ests in the States, while the responsibiiity of ensuring
adherence to the Constitution vests in the Centre. There
is, therefore, a need for creative, constructive interaction
between the Govemment of India in the Union Ministry of
Panchayati Raj and State Governments and UT Adminis-
tration across the country. With this objective in view, seven
Round Table Conferences were announced during the
meeting of the Chief Ministers and State Ministers in
charge of Rural Development & Panchayati Raj on
"Poverty Alleviation and Rural Prosperity through Panchayati
Raj" heid on 28-30 June, 2004 at New Delhi. Six of the
Round Table Confersences have already been held,
seventh is scheduled to be heid from 17-19 December,
2004. The consensus arrived during these meetings will



139 Written Answers DECEMBER 2, 2004 to Questions 140

be further discussed during the meeting of the Chief
Ministers which is scheduled to be held in the beginning
of the next year. The implementation of the decisions
made during these Round Table Conferences will further
strengthen the capabilities of Panchayati Raj Institutions.

New Rail Lines in Karnataka

279. SHRI V.K. THUMMAR :
SHRI SURESH KALMADI

Will the Minister of RAILWAYS be pleased to state :

(a) the present status of ongoing railway projects
and surveys for laying new rail lines and flyovers in
Karnataka;

(1) NEW LINE PROJECTS

(b) the target set for completion of each of these
projects/surveys;

(c) the funds allocated and utilized on each of these
projects so far; and

(d) the steps taken by the Government for timely
completion of these projects/surveys?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) : (a) to (d) The details of
ongoing railway projects and surveys for laying new rail
lines and flyovers in the State of Karnataka along with
the expenditure incurred upto March, 2004, Outlay for
2004-05 and status with targets, wherever fixed, are as
follows:-

S. Project Outlay for Expenditure Status
No.. 2004-05 incurred upto

March, 2004
1 2 3 4 5
1. Kottur-Harihar 3.00 11.65

2. Kadur-Chikmagalur- 156.00 33.44
Sakleshpur

3. Hassan-Bangalore 29.00 121.31

4.  Hubli-Ankola 18.00 49.53

This project has been taken up on cost sharing
basis with the Government of Karnataka.
Earthwork and bridge works are in progress for
45 kms. from Kottur end.

Earthwork and minor bridges are in progress for
40 kms. out of 45 kms. in Kadur-Chikmagalur
section. Environment clearance for forest land is
awaited from Ministry of Environment and Forest.

Earthwork and minor bridges are nearing
completion in Hassan-Sharavanbelagola (42
Km.) and Bangalore-Nelamangala (14 kms.) are
targeted for completion during 2004-05.

This work has been taken up on cost sharing
basis with the Government of Kamataka.
Earthwork and minor bridges are in progress
for 33 kms. from Hubli end. Clearance for
diversion of forest land is awaited from Ministry
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5.  Bangalore-Satyamangalam 0.10 0.27

6. Gadwal-Raichur 5.00 9.24

7.  Gulbarga-Bider 10.00 20.01

8.  Munirabad-Mehboobnagar 10.00 24.44

of Environment and Forest. Joint meeting was
heid on 25.10.04 and Railways were advised to
review the requirement of Forest land.

Final location survey has been completed
from Bangalore to Chamarajanagar and survey
is in progress between Chamarajanagar and
Satyamangalam.

Final location survey has been compieted and
land acquisition is in progress. Earthwork, bridge
works and Foot over Bridge & platform at Gadwal
are in progress.

Final location survey has been completed and
land acquisition is in progress. Earthwork and

bridge works are in progress.

Final location survey has been completed and
land acquisition is in progress. Yadalapur-
Yeramaras doubling work of this project com-
pleted and commissioned. Work on Krishna

bridge is in progress.

A number of initiatives have been taken to augment
resources for expediting completion of the ongoing
projects. These include sharing by State Governments,
Public/Private Partnership, funding from Ministry of De-

() NEW LINE SURVEYS

fence, additional resources for National Project of
Udhampur-Srinagar-Baramulia and funds for National Rail
Vikas Yojana. With these efforts, it may be feasible to
expedite the progress of projects.

Sl Survey Length Status Target
No. In Km.

1 2 3 4 5

1. Ranijitpura-Yeshwantnagar 11 Survey report under finalisation. Not yet fixed.
2.  Gunji-Kulem 30 Tenders have been processed. 31.3.2005

3 Bijapur-Shahbad 140 Tenders have being processed. 31.3.2005

4, Almatti-Kupgal 170 Survey is in progress. 31.3.2005
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1 2 3 4 5
5. Bagalkot-Kudachi 111 Updating survey is in progress. 31.3.2005
6. Rayadurg-Tumkur 200 Tenders are being processed. 31.8.2005
Via Kalyandurg
7. Cuddapah-Bangalore 172 Updating survey is in progress. 31.3.2005

Via Madnappalli

(Il) There are 38 on-going works of Road over/under
bridges falling in the State of Karnataka sanctioned
on cost sharing basis. As these works are sanctioned
on cost sharing basis completion of works depends
on the funds allotted for each work by the State Gowt.
also. As far as Railway is concerned sufficient funds
are-being allotted for these works. During 2004-05 Rs.
24.28 cr. have been allotted. Works on these over/
under bridges is in progress. In addition 17 works are
being executed by the National Highways Authority of
India and 12 works are on-going on deposit terms
in this State.

Non-Schedule Operation Lincences Holders

280. SHRI ALEMAO CHURCHILL : Will the Minister
of CIVIL AVIATION be pleased to state :

(a) the names of Non-Schedule Operation licences
(charter) holders;

(b) the details of the land/hangar leased by them
from Airports Authority of India;

(c) the details of lease rent, landing charges,
parking charges etc. received from them during each of
the last three years;

(d) the details of the dues pending against such
companies;

(e) the efforts made to recover these dues;

() whether some companies are exempted from
such dues; and

(g) if so, the details and the reasons for exemption?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) The list of
Non-Scheduled Operator's Permit Holders are:-

1. Aerial Services Pvt. Ltd.

2. Ahmedabad Aviation Acedemy
3. Air works India Pvt. Ltd.

4. Asia Aviation Ltd.

5.  Aviators India Pvt. Ltd.

6.  Azal India Pvt. Ltd.

7. Bharat Hotels Ltd.

8. Bilakhia Holding Pvt. Ltd.

9. Century Textiles & Ind. Ltd.
10. Deccan Aviation

11. Escorts Ltd.

12. East India Hotels

13. Govt. of Jammu and Kashmir
14. Himalayan Heli Ser. P. Ltd.
15. HAL Rotary wing academy

16. India International Airways
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17. Indo Pacific Aviation

18. Jupiter Aviation Pwvt. Ltd.

19. Jagson Airlines

20. Mesco Airlines Ltd.

21. M.P. Flying Ciub Itd.

22. Orient Flying School

23. Pawan Hans

24. Prem Air

25. Raqutana Aviation Academy

26. Raymond Ltd.

27. Reliance Transport Travels Ltd.
28. Sahara India Airlines

29. Span Air Pvt. Ltd.

30. Summit Aviation Pvt. Ltd.

31. Taj Air Ltd.

32. Taneja Aerospace & Aviation Ltd.
33. Trans Bharat Aviation Pvt. Ltd.
34. United Helicharters Pvt. Ltd.

35. Vidyut Travels Services

(b) to (g) Information is being collected.

[Translation]

Propagate Indian Art and Culture in
other Countries

281. SHR! SITA RAM SINGH : Will the Minister of
CULTURE be pleased to state :

(a) whether the Government propose to propgate
the Indian Art and Culture in other countries;

AGRAHAYANA 11, 1926 (Saka)
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(b) if so, the steps taken in this regard,

(c) whether there is a proposal to involve Non-
Resident Indians in this work;

(d) if so, the details thereof;

(e) whether Indian troupes are being sent abroad
to propagate Indian Art and Culture there; and

(H if so, the details of troupes sent abroad
alongwith the amount spent on them during the last three
years?

THE MINISTER OF INFORMATION AND BROAD-
CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL
REDDY) : (a) and (b) The Government of India has been
antively pursuing the policy of cultural cooperation with
other countries with the objective of propagating Indian Art
and culture abroad. Since Independence, India has
entered into cultural agreements under which Cultural
Exchange Programmes are formulated.

(¢) No, Sir.
(d) Does not arise.
(e) Yes, Sir.

(/) The details of troupes and the expenditure on
them during the last three years is as follows:-

Year Number of Number of Actual
Cultural Troupes Countries  Expenditure
sent abroad visited Rs. (Lakhs)
2001-02 65 72 303.08
2002-03 78 69 403.90
2003-04 119 89 701.63

Production of Food ems

282. SHRt HEMLAL MURMU : Will the Minister of
RAILWAYS be pleased to state :

(a) whether the Govemment propose to undertake
production of food items on the line of mineral water ‘Rail
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Neer' from the railway resources so that railway revenue
can be enhanced;

(b) if so, the details thereof;

(c) whether the Government is considering to
impose ban on the sale of mineral water other than Rail
Neer at railway stations and in trains;

(d) if so, the details thereof;

(e) whether spurious mineral water under the label
of various companies are being sold on railway stations
and in trains; and

(§  if so, the steps taken by the Government to check
this?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) : (a) and (b) At present Zonal
Railways from Base Kitchen/restaurant of departmental
catering units is undertaking cooking of different food items
like "Standard Casserole Meals/breakfast" for mobile/static
units beside specialized menu for Rajdhani/Shatabdi trains
operated by departmental units. There is no such brand
food item production undertaken by Railways.

(c) and (d) As per extant instruction ‘Rail Neer' is the
exclusive brand of packaged drinking water of Indian
Railways manufactured by IRCTC from two Rail neer
Plants at Nangloi, New Delhi and Danapur, Bihar, which
cater to the requirement of Northern and Eastern belt of
the country. Wherever, Rail Neer is not available,
instruction exist to procure supply from Bureau of Indian
Standards (BIS) approved brand of packaged drinking
water which conforms to specifications from (BIS).

(e) and (f) No such instances have been reported, so
far, by the =zonal railways. However, inspections are
undertaken and quality control is maintained by sample
checks. in case sample analysis are not tound conforming
to Bureau of Indian Standard's specifications, strict action
is taken.

[English]
Checking of iInfiltration

283. SHRI UDAY SINGH
DEFENCE be pleased to state :

: Will the Minister of
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(a) whether to check infiltration on the line of control
at borders, the sophisticated detection mechanism has
been placed;

(b) if so, the details thereof;

(c) whether inspite of installing sophisticated detec-
tion mechanism the infiltration during the past few months
have been continuing; and

(d) if so, the details of the new strategies to be
adopted to keep fool proof check on infiltration across the
border?

THE MINISTER OF DEFENCE (SHRI PRANAB
MUKHERJEE) : (a) and (b) Electronic surveillance devices
such as Unattended Ground Sensors, Battle Field
Surveiliance Radars, Infra Red Sensors, Long Range
Reconnaissance and Observation System and Hand Held
Thermal Imagers have been co-opted with the fence to
enhance coverage and detection capabilities to check
infiltration.

(c) The fence along with the surveillance equip-
ment, has positively enhanced the Army's ability to detect
and intercept terrorists attempting to infiltrate. This has
resulted in substantia! drop in infiltration.

(d) The current strategy to prevent infiltration is
considered adequate and has been successful in reducing
infiltration substantially . compared to previous years.
Constant reassessment of the strategy is undertaken to
ensure that infiltration is further minimised.

Contracts between ONGC and Halliburton

284. SHRI RAM KRIPAL YADAV :
SHRI SUKDEO PASWAN :

Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state :

(a) whether Government is aware that FBI (Federal
Bureau of Investigation) is investigating about conduct of
Halliburton, a USA Multinational Company for contracts in
irag;
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(b) whether Government is aware that Halliburton,
a US company has violated rules in their contract for repair
of iraqi Oil Fields;

(c) the number of contracts running between ONGC,
Oil India (both PSUs) and Halliburton these days;

(d) whether the Govemment has asked both the
PSUs to keep eye open in conduct of Halliburton for their
contracts in India;

(e) whether specialized software have been pur-
chased by ONGC and Oil India from Halliburton and their
subsidiary;

(i  whether huge foreign exchange was paid for this
purchase of software to Halliburton and their subsidiary
companies; and

(9) if so, the details thereof alongwith the reasons
therefor?

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI
SHANKAR AIYAR) : (a) to (g) The information is being
collected and will be laid on the Table of House.

Obscene Programmes

285. SHRI ARJUN SETHI : Wil the Minister of
INFORMATION AND BROADCASTING be pleased to
state :

(a) whether in the recent months discussions were
held between private TV channels representatives and
Censor Board on September 16, 2004 to discuss interalia
growing display of obscene programmes on the pretext of
entertainment to viewers;

(b) if so, the details thereof;

(c) whether the Government is considering to crack
down and direct the channels to 'stop such programmes;

and

(d) the action taken/proposed to be taken in this
regard?

AGRAHAYANA 11, 1926 (Saka)
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THE MINISTER OF INFORMATION AND BROAD-
CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL
REDDY) : (a) to (d) In view of the concerns shown by
various sections of the society regarding telecast of the
programmes unsuitable for unrestricted public exhibition
by various TV channels, the Government issued instruc-
tions to all TV channels in November, 2003 not to telecast
any movie, preview of movies, movie trailers, music videos
or their promos unless these are certified for unrestricted
public exhibition by the Central Board of Film Certification
(CBFC). As violations were still reported, the instructions
were further reiterated by a letter dated 10th August, 2004
to all channels. To further impress upon various TV
channels the need to adhere to the laid down code, a
meeting was convened in September, 2004 which was
attended by the Chairman, CBFC, representatives of some
private TV channels, Prasar Bharati and Indian Broadcast-
ing Foundation along with representatives of concerned
Central Ministries. During the meeting, the private TV
channels assured their cooperation to the Government in

this regard.
Gauge Conversion of Miraj-Latur Line

286. SHRI PRAKASHBAPU V. PATIL : Will the Minister
of RAILWAYS be pleased to state :

(a) whether Miraj-Latur Gauge conversion project in

Maharashtra was approved in 1993-94,

(b) if so, the details of the target date of completion

of the project;
(c) the present status of the project;

(d) whether the delay has led to cost overrun of the

project;

(e) if so, the initial cost of the project and the
projected cost at present, and

() action taken by the Govemment for speedier

completion of the project?
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THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) : (a) Yes, Sir.

(b) and (c) The gauge conversion of Kurduwadi-
Pandharpur (52 kms) and new line between Latur Road-
Latur (33 kms) has already been completed and
commissioned. On Kurduwadi to Latur section (153 kms),
earthwork and bridge works are in various stages of
progress. Ballast in this stretch is being provided by State
Government under 'Employment Guarantee Scheme'. On
Miraj-Pandharpur (137 kms) section also, earthwork and
bridge works are in progress. An outlay of Rs.25 crore has
been provided for the project during 2004-05. The project
would be completed in the coming years as per availability
of resources.

(d) and (e) The cost of the project has increased over
the years due to escalation. The original cost of the project
was Rs.225.00 crore and now anticipated cost is
Rs.329.02 crore.

() Various steps have been taken to augment
resources for expediting completion of projects.

Flouting of Aircraft Safety Rules

287. SHRI N. JANARDHANA REDDY :
SHRI JOACHIM BAXLA :
SHRI SUBRATA BOSE :
SHRI HITEN BARMAN :

Will the Minister of CIVIL AVIATION be pleased to
state :

(a) whether Air India had recently flouted Aircraft
Safety Rules and the Cabin Crew Safety Manual by
allowing untrained cabin crew on Board;

(b} if so, the reasons therefor;

(¢) whether responsibilities have been fixed in this
case;

(d) if so, the action proposed to be taken against
the officials held guilty;

{e) whether DGCA has reported flouting of Cabin
Safety norms routinely by Air India/lA/Alliance; and
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() the steps being taken by the Government to
prevent recurence of such incidents?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) and {b) No,
Sir. Air India has been deputing some of their cabine crew
trainees alongwith trained and approved cabin crew, which
meets the manufacturer's recommendation on revenue
flights. The untrained cabin crews are to wear different
badges and uniform of different colour to distinguish them
from the approved cabin crew. The Aircraft Ruies prescribe
the minimum number of trained and approved cabin crew
at assigned location. Air India has been complying with
this condition.

(c) to (f) Do not arise.

Handling of Ground Support
Work at Airports

288. SHR!I SURESH ANGADI : Will the Minister of
CIVIL AVIATION be pleased to state :

(a) the details of private agencies which are
handling the ground support work at different Airports;

(b) whether the public carriers including Airports
Authority of India are not competent enough to handle
ground support work at these Airports; and

(c) if so, the steps taken by the Union Government
to equip the Government agencies i.e. |A, Al, AAl to handle
ground support work at different Airports in the country?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) Airlines are
using the services of personnel of certain private agencies
for providing ground handling services to their flights who
are required to meet the conditions laid down by the
Airports Authority of India (AAl) and are issued with photo
identity cards by Bureau of Civil Aviation Security on the
recommendations of AAl and airlines after due scrutiny.
Presently, there are 16 such agencies operating in Delhi,
17 in Mumbai, 3 in Kolkata, 27 in Chennai and 2 in

Trivandrum.
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(b)  AAI, Air india, Indian Airlines, are authorised to
do ground handling at airports under the AAl (General
Management, Entry for Ground Handling Services) Regu-
lations, 2000.

() Air India and Indian Airdines are already
providing ground handling services. Government is in the
process of formulating a policy on ground handling with
a view to provide world class services in a competitive
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Wilt the Minister of RAILWAYS be pleased to state :

(a) the details of proposals received from the
Govemment and the MPs from Kerala regarding rail
development in the State; and

(b) the details of action taken on these proposals,
proposals-wise?

environment.

Rail Development in Kerala

289. SHRIMATI C.S. SUJATHA
SHRI N.N. KRISHNADAS :

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) : (a) and (b) Details of the new
proposals for expansion of rail network received from the
Government of Kerala and the Hon'ble Members of
Parliament from Kerala and action taken thereon is as
under:—

Si. Proposal Action Taken
No.
1 2 3

1. Nilambur-Nanjangud (Mysore new rail line)

2. Angadippuram-Malapuram-Kondotti-

Feroke new rail line

3. Sabarimala-Punalur with connection to Trivan-
drum via Pathanampuram & Nedumangadu

4. Tirur-ldappalli

5. Chengannur-Kottarakara-Thiruvanathapuram

new rail line

Survey for construction of new rait line from Nilambur Road to
Nanjangud has already been completed. In view of unremunera-
tive nature of the line and acute resource constraint with the

Railways, this proposal could not be considered.

In view of acute resource constraint with the Railways, this pro-

posal could not be considered.

On the suggested a alignment, updating survey for construction
of new line between Erumeli and Trivandrum via Pathanampuram,

Punalur & Nedumangadu in progress.

On the suggested alignment, work on new line from Tanur to
Guruvayur has already been taken up and the work is' in
progress. In view of unremunerative nature of Guruvayur-
Iddappalli line and acute resource constraints, proposal for
construction of the remaining line could not be considered.

On the suggested alignment area, a survey for construction of
new line between Trivandrum and Kayankulam via Kottarakara
was already completed. In view of heavy throwforward of
ongoing projects and acute constraint of resources, the proposai
could not be considered.
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6. Additional line between Emakulam and
Kayankulam

7. Doubling of Trivandrum-Kanyakumari

8. New railway station at Nedumbassery

On this section patch doubling on Ernakulam-Mulanturutti,
Kayankulam-Cheppad, Cheppad-Haripad, Kayankulam-
Mavelikara and Mavelikara- Chengannur section have
already been taken up and works are in different stages of
progress.

An updating survey for doubling of the remaining section of
Ernakulam-Kayankulam via Alleppey and Kottayam has also
been taken up and the survey is in progress.

Survey included in the Budget 2004-05.

The proposal for opening of a halt station at Nedumbassery has
not been found operationally feasible and commercially justified.

Profit earned from Serials
by Doordarshan

290. SHRI ANANT KUMAR HEGDE : Will the Minister
of INFORMATION AND BROADCASTING be pleased to
state :

(a) the income eamed by Doordarshan from
telecast of the various serials and advertisements during
2002 and 2003, separately, year-wise; and

(b) the serials from which Doordarshan earned
maximum profit during 2003-20047?

THE MINISTER OF INFORMATION AND BROAD-
CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL
REDDY) : (a) Prasar Bharati have informed that the
commercial revenue eamed by Doordarshan from the
telecast of various serials and advertisements are as
follows:

2002 — Rs. 453.63 crores

2003 — Rs. 477.94 crores

(b) Prasar Bharati have informed that the maximum
revenue was eamed from the telecast of the serial 'Aap
Beeti'.

[Translation]
Journalism and Mass Communication Courses

291. SHRIMATI KARUNA SHUKLA : Will the Minister
of INFORMATION AND BROADCASTING be pleased to
state :

(a) whether the Government is making any effort to
bring uniformity in Journalism and mass communication
courses taught in the country;

(b) whether there is any system for quality checking
and improvement of these courses;

(c) if not, whether there is any plan in this regard
in future; and

(d) if so, the details thereof?

THE MINISTER OF INFORMATION AND BROAD-
CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL
REDDY) : (a) to (d) The information is being collected and
will be laid on the Table of the House.

Doubling of Railway line in Delhi-Saharanpur
Via Muzaffar Nagar

292. SHRI MUNAWAR HASSAN : Will the Minister of
RAILWAYS be pleased to state :
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(a) whether the Government has a plan for doubling
the railway line between Delhi and Saharanpur via
Muzaffar Nagar,;

(b) if so, the details thereof, and

(c) the time by which this work is likely to be
started?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) : (a) and (b) Double line
between Delhi-Meerut already exists. An updating Survey
for Meerut-Saharanpur doubling (114 kms) has been taken
up in 2004-05. Further decision to do the doubling of the
remaining section shall depend on the results of the
survey.

(c) The project is not yet sanctioned.
[English]
Permission for Offshore Drilling

293. SHRI JUAL ORAM Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state :

(a) whether the Government have granted permis-
sion to certain Private Sector Companies for offshore

drilling;
(b} if so, the details thereof, and

(c) the offshore areas in various States where those
private companies have started drilling/exploration and the
result thereof?

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF PANCHAYAT! RAJ (SHRI MANI
SHANKAR AIYAR) : (a) Government of India have signed
Production Sharing Contracts (PSCs) with domestic and
foreign companies including private sector companies for
the exploration and production of hydrocarbons in onland,
offshore areas and deepwater areas.

(b) and (c) Name of the offshore areas where PSCs
have been signed along with adjoining States are as
under:—

AGRAHAYANA 11, 1926 (Saka)

to Questions 158

Offshore area Adjoining State

1. Guif of Kutch Gujarat

2.  Saurashtra Offshore Gujarat

3. Gulf of Combay Gujarat

4. Kerala-Konkan Offshore Goa, Karnataka, Kerala
5.  Krishna Godavari offshore Andhara Pradesh
6. Cauvery offshore Tamil Nadu

7.  Mumbai offshore Maharashtra

8.  North-East Coast

- Mahanadi Offshore Orissa

List of Private Sector Companies (Indian & Foreign)
is enclosed as statement.

Exploration by private companies has been started in
all above areas.

Oil & Gas discoveries have been made by private
companies in following offshore blocks:

Companies Block No. of discoveries
RIL KG-DWN-98/3 9
NEC-OSN-97/2 4
Cairn CB-0S/2 5
KG-DWN-98/2 3
Statement

Name of Private Companies working in exploration
blocks in offshore areas:

(a) Indian Companies:
1.  Reliance Industries Ltd.
2.  Hindustan Oil Exploration Company

3. Tata Petrodyne Ltd.
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4.  Jubilant Enpro Pvt. Ltd.
5. Enpro Finance Ltd.
(b) Foreign Companies

1. BG Exploration & Production India Ltd. (sub-
sidiary of BG Energy Holdings Ltd. U.K\)

2. Cairn Energy Combay B.V. Netherlands (subsid-
iary of Caim Energy Plc., UK)

3. Cairn Energy Gujarat B.V. Netherlands (subsid-
iary of Cairn Energy Plc., UK)

4. Caim Energy India West B.V. Netherlands
(subsidiary of Caim Energy Plc., UK)

5.  Cairn Energy India Pty. Ltd. (subsidiary of Cairn
Energy Pic., UK)

6. Energy Equity India Pty. Ltd. (Subsidiary of
Energy Equity Resources Limited, Australia)

7. Geo Global Resources Inc. Canada

8. Hardy Exploration & Production india Inc.
(subsidiary of Hardy Oil & Gas Limited, U.K.)

9. Mosbacher India LLC, (subsidiary of Mosbacher
Energy, USA)

10. Niko Resources Limited, Canada
11.  OAO, Gazprom, Russia
12. Okland International LDC, USA

13. Tullow India Operations Ltd. (subsidiary of
Tullow Oil Plc. lreland)

Opening of Technical Schools
for Handicapped

294. SHRI G. KARUNAKARA REDDY : Wil the
Minister of SOCIAL JUSTICE AND EMPOWERMENT be
pleased to state :

(a) whether the Union Government has opened or
propose to open Technical Schools in various States,
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especially in Karnataka for handicapped at national level
to bring the handicapped people into the mainstream;

(b) if so, the details of the same* and

(c) the funds allocated for this purpose during 2003-
04 and 2004-057

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
SUBBULAKSHMI JEGADEESAN) : (a) There is no proposal

with the Government to open Technical Schools for

handicapped at national level.
(b) and (c) Do not arise.
[Translation]
Direct Flight between India and U.K.

295. SHRI THAWAR CHAND GEHLOT : Will the
Minister of CIVIL AVIATION be pleased to state :

(a) whether the Government is considering to start
a direct flight between India and UK;

(b) if so, the details thereof; and

(c) the time by when this direct flight is likely to be
started?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) to (c) Air India
is already operating 15 non-stop weekly flights between
India and UK.

[English]
Anomalies in Pay and Pension

296. MAJ. GEN. (RETD.) B.C. KHANDURI : Will the
Minister of DEFENCE be pleased to state :

(a) whether the Govemment is aware of the
anomalies existing in the pay and pension of various ranks
in the army;

(b) if so, the details of such anomalies and action
taken by the Government;



161 Written Answers

(c) the reasons for the abnormal delay in non-
finalisation and removal of these anomalies; and

(d) the time by which these anomalies will be
removed?

THE MINISTER OF DEFENCE (SHRI PRANAB
MUKHERJEE) : (a) to (d) The fifth Central Pay Commission
(CPC) had made various recommendations for improving
the service conditions, including pay and allowances of the
Armed Forces personnel. A High Level Committee (HLC)
with Defence Secretary as Chairman, Vice Chief of Naval
Staff, Vice Chief of Air Staff, Vice Chief of Army Staff and
Financial Adviser (Defence Services) as members was
constituted in December, 1997 specifically to consider the
anomalies in tt{e pay and allowances of Armed Forces
Personnel, arising out of the implementation of the V CPC
recommendations. The recommendations of this Commit-
tee were, further, examined by a Group of senior officers,
headed by Cabinet Secretary. The Government while
approving the recommendations of Group of Officers
had directed that the two issues i.e. pay scales of the
Personnel Below Officers' Rank and Lt. General/equivalent,
be considered by the Group of Ministers already set up
to consider matters related to the recommendations of the
fith CPC. Accordingly, the matter was referred to the
Group of Ministers in December, 1999. Based upon
the recommendations of the Group of Ministers the
Government implemented 14 pay scales on 3rd October,
2000, removing certain anomalies in the pay scales of
Personnel Below Officer Rank of Navy and Air Force,
arising out of trade rationalization in the Army. Similarly,
one more pay scale was implemented on 10th November,
2000 for those Sergeants of 'X' Group of Air Force, who
qualify a technical examination at par with diploma in
engineering to be designed and conducted by the Air

Headquarters.

The issue relating to revision of remaining 19 pay
scales of Personnel Below Officer Rank was considered
by the Group of Ministers (GOM). However, the GOM after
detailed deliberations did not agree to the revision of these
pay scales because of the wide impact such revision would
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have on the pay scales of Central Para Military Forces and
other Civilian Personnel. Similarly, the GOM had consid-
ered the proposal on the revision of pay scales of
Lt. General and equivalent, but did not recommend any
change in the existing provisions.

In so far as pension is concemed, there is no such
anomaly.

Privatisation of Hindustan Photo
Film Industry

297. SHRI P. MOHAN : Will the Minister of HEAVY
INDUSTRIES AND PUBLIC ENTERPRISES be pleased to
state :

(a) whether the Govemment is considering to
privatize Hindustan Photo Film Industry situated at
Ootacamand, a Public Sector undertaking;

(b) if so, whether before taking such a drastic
decision, whether the Government took efforts to moder-
nize and restructure and revive that industry to make profits
as per the suggestions made in common minimum
programme of the Government; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI SONTOSH MOHAN DEV) : (a) No, Sir.

(b) and (c) Do not arise.
Censorship of Flims

298. SHRIMATI D. PURANLCESWARI : Will the Minister
of INFORMATION AND BROADCASTING be pleased to
state :

(a) whether censorship of films is not prevalent in
the advanced countries of the World;

(b) whether the Government propose to permit the
films industry to police itself as in the case of print media;

and

(c) if so, the details thereof?
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THE MINISTER OF INFORMATION AND BROAD-
CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL
REDDY) : (a) Certification of films is carried out even in
the advanced countries like UK, USA, Australia, etc.

(b) and {(c) There is no proposal to entrust the job of
film certification to any film industry body.

Lifting of Ban on Transport of Cattle

299. SHRI A. SAl PRATHAP :
SHRI DALPAT SINGH PARSTE :

Will the Minister of RAILWAYS be pleased to state :

(a) whether Government has recently lifted the ban
on transport of cattle on trains all over the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) : (a) and (b) Transportation of
livestock by the Indian Railways is done as per the
provision of Transport of Animals Rules, 1978 and
Transport of Animals (Amendment) Rules, 2001, issued by
the Animal Welfare Board of India. In January 2002, Animat
Welfare Board of india, intimated about certain additional
conditionalities for transportation of livestock which were
impracticable. Hence it was decided by the Ministry of
Railways to operationaily restrict transportation of livestock
from 17.6.02.

Matter was taken up with the Ministry of Environment
and Forests (the nodal Ministry). The Animal Welfare Board
of India subsequently issued clarifications in July 2004 and
the mandatory stipulations advised earlier in January 2002
were made recommendatory. It was, therefore, decided by
the Ministry of Railways to remove restriction on booking
of livestock, imposed on 17.6.2002. Accordingly instruc-
tions to the Zonal Railways were issued on 14.7.2004 for
transportation of cattle by the freight Trains.

[Transiation]

Petroleum and Natural Gas
reserve in Chhattisgarh

300. SHRI AJIT JOGI : Wilt the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to state :
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(a) whether the Government has ascertained any
probabillity of availability of Petroleum and Natural gas
reserves in Chhattisgarh and in certain other States;

(b) if so, the details thereof;

(c) whether the Government is aware that geo-
scientific studies have indicated a strong possibility of
availability of Oil and Natural Gas in the above State;

(d) if so, the facts in this regards; and

(e) the time by which the Govemment is likely to
start the exploration activities in Chhattisgarh and other
States?

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI
SHANKAR AIYAR) : (a) and (b) Yes, Sir, the Directorate
General for Hydrocarbons (DGH) in association with
National Geographical Research Institute, Hyderabad
have carried out surface geochemical surveys covering an
area of 35000 Square Kilometers in Chhattisgarh during
2003-04 for obtaining information about the hydrocarbon
generation potential in the area. 350 soil samples have
been collected. Pre-exploratory surveys (Aero-Magnetic,
Magneto-Telluric, Seismic and Geochemical) have also
been carried out by DGH in addition to the exploration
efforts of National Oil Companies (NOCs) in various States
such as Bihar, Gujarat, Haryana, Karnataka, Madhya
Pradesh, Maharashtra, Orissa Punjab, Rajasthan and Uttar
Pradesh.

These surveys have led to the upgradation of our geo-
scientific knowledge of basins in these States and led to
the carving out of blocks for offer under New Exploration
Lii:ensing Policy (NELP) in the States of Bihar, Madhya
Pradesh, Rajasthan and Uttar Pradesh. Government have
offered exploration blocks in the following States in various
rounds of exploration bidding including NELP rounds.
Andhra Pradesh, Arunachal Pradesh, Assam Bihar,
Chhattisgarh, Gujarat, Himachal Pradesh, Madhya Pradesh,
Maharashtra, Manipur, Mizoram, Nagaland, Orissa, Punjab,
Rajasthan, Tamil Nadu, Tripura. Uttar Pradesh and West
Bengal.
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() and (d) Based on the present geological
knowledge of hydrocarbons & prospectivity, the Chhattisgarh
basin is categorized a Category-IV basin i.8. a basin
having uncertain hudrocarbon potential but considered to
be prospective by analogy with similar basins in the worid.
The category may be upgraded if future exploration efforts
result in discovery of hydrocarbons.

(e) As stated above, exploration work has already
been initiated/undertaken in Chhattisgarh and other
States.

[English]
New Railway Hospital in Maharashtra

301. SHRIMATI KALPNA RAMESH NARHIRE : Will
the Minister of RAILWAYS be pleased to state :

(a)  whether the Government propose to open a new
Railway Hospital in Osmanabad district of Maharashtra;
and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) : (a) No, Sir.

(b) In this district there are only 6 Railway Stations
with a total of 48 Railway employees. Opening a new
railway hospital cannot be justified for such small number
of Railway employees. The nearest Railway Hospital is at
Kurduwadi from there medical aids are provided to these

Railway employees.
New Recruitment Policy for Railways

302. SHRIMATI KIRAN MAHESHWARI :
SHRI C.K. CHANDRAPPAN :

Will the Minister of RAILWAYS be pleased to state :

(a) whether the Government has any proposal to
bring changes in the present recruitment policy for
Railways;

{b) if so, details thereof, and

(c) the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) : (a) Yes, Sir.

(b) and (c) Various alternative modes for conducting
direct recruitment are being examined for ensuring
expeditious and speedy filling up of vacancies.

Bill for Amendment in Reservation
of Pradhan

303. SHRI SUNIL KHAN : Will the Minister of
PANCHAYATI RAJ be pleased to state :

(a) whether the Government propose to bring a
amendment Bill to give reservation of Pradhan, Sabhapati
and Sabhadhipati;

(b} if so, the details thereof and the time by which
the said Bill is to be amended; and

(c) if not, the reasons therefor?

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MAN!
SHANKAR AIYAR) : (a) to (c) Article 243D of the
Constitution deals with reservation of seats for the offices
of Chairperson. There is no proposal under consideration
to bring an Amendment Bill to give reservation of Pradhan,
Sabhapati and Sabhadhipati. The Ministry of Panchayati
Raj has decided to facilitate and secure implementation
of the Constitution (73rd Amendment) Act, 1992 by States/
UTs, in letter and spirit, by encouraging States/UTs to
adopt carefully drawn up plans of action.

Media Commission

304. SHRI KULDEEP BISHNOI :
SHRI SURESH KALMADI :

Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) whether the Government is thinking of setting up
a media commission;

(b) whether the Government is also planning to
establish a media council in place of the Press Council
of India;
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(c) if so, whether the Government is thinking of
making changes in the Working Journalist Act;

(d) if so, whether any final decision has been taken;
and

(e) if so, the broad features thereof?

THE MINISTER OF INFORMATION AND BROAD-
CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL
REDDY) : (a) to (e) The proposal is under examination.

Loaders Nabbed by CISF

305. SHRI MILIND DEORA : Will the Minister of CIVIL
AVIATION be pleased to state :

(a) the number of loaders of various airlines were
nabbed by Central industrial Security Force for allegedly
fleecing passengers at Indira Gandhi International Airport
during the last three years, year-wise;

(b) whether these loaders surround the office of
Crime and Intelligence Branch of CISF and get the
accused released;

(c) if so, the number of such incidents occurred
during the above period; and

(d) the action taken/being taken to avoid recurrence
of such wrong practice?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) CISF has
taken over the security duties of IGl Airport on 2nd April,
2003. Since then, 34 loaders during the year 2003 and
87 loaders during the year 2004 of various airlines were
nabbed by CISF.

(b) and (¢) On 11.11.2004 around 30 loaders
of Air india gathered in front of CrirJ'ue and Intelligence
Wing (CIW) office and created nuisance when CIW
Staff of CISF apprehended 3 casual labourers of Air
India fleecing money from a passenger at the arrival
level of Terminal-ll. As the concerned passenger declined
to give a written complaint, CISF released the casual
labourers.
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(d) Close surveillance is being maintained by CISF
CIW Wing to avoid such incidents of fleecing of passengers
by loaders in future.

Bullet Trains

306. SHRI ANANDRAO VITHOBA ADSUL :
SHRI ADHALRAO PATIL SHIVAJIRAO :

Will the Minister of RAILWAYS be pleased to state :

(a) whether the Indian Railways are going to
introduce bullet trains on selected routes and on the other
hand conditions of many tracks are very bad, culverts and
bridges are in dilapidated conditions;

(b) if so, the reasons the Railways have taken such
decision to run high speed trains on some routes spending
huge amounts thereon instead of taking upgradation and
repair work on existing tracks whose condition worsen day
by day resulting frequent mishap; and

(c) the reasons behind the railways are not
spending much amount on new projects and the reasons
behind the Government propose to spending much amount
on or give priority to luxury projeds?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI! R. VELU) : (a) to (c) A Techno-economic
feasibility study for running High-speed trains between
Mumbai and Ahmedabad, on a dedicated new track, has
been initiated through RITES (Rail India Technical and
Economic Services). A proposal for a development study
has also been submitted to Government of Japan.

Repair and maintenance of track is a continuous
process. Track renewals are also carried out as and when
they become due for renewal on age-cum-condition basis
subject to availability of funds. Speed restrictions are
imposed if the condition so warrants, but safety of traffic
is ensured at all levels.

Transmission capacity of TV Centres

307. SHRI K.C. PALANISAMY : Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state :
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(a) whether there is any proposal to increase the
transmission capacity of various television centres in the
state of Tamil Nadu;

(b) if so, the details thereof;

(c) whether the Union Government has any pro-
posal to reconstitute the existing film Development
Corporation and the India Film Censor Board;

(d) if so, the details thereof, and

(e) the details of Language-wise Feature films
(celluloid) given certificate during the last three years?

THE MINISTER OF INFORMATION AND BROAD-
CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL
REDDY) : (a) and (b) Yes, Sir. Low Power transmitters at
Dharmapuri and Tirunelvelli are being upgraded by 10 KW
High Power transmitters. In addition, High Power transmitter
at Kumbakonam presently operating on 1 KW power would
be operationalised on 10 KW power upon completion of

tower works.
(c) No proposal at present.
(d) Does not arise.
(e) Details are given in the enclosed Statement.
Statement

Language-wise feature films (celluloid) certified
by CBFC for the last three years

S.No. Language 2001 2002 2003
1 2 3 4 5
1. Hindi 230 218 222
2. Tamil 196 178 151
3. Telugu 206 167 155
4, Malayalam 135 101 64

5. Kannada 93 113 109
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1 2 3 4 5
6. Bengali 48 47 49
7. Guijarati 12 15 14
8. Marathi 18 20 25
9. English 8 12 23
10. Nepali 6 9 7
11.  Oriya 6 10 13
12. Assamese 13 17 17
13. Manipuri 7 7 1
14.  Rajasthani 2 1 2
15.  Bhojpuri 3 7 10
16.  Punjabi 5 3 3
17.  Sindhi 1 -_ —_
18. Tulu 1 — —_
19.  Chhattisgarhi 14 12 4
20. Santhali 1 — 2
21.  Nagpuri 1 1 1
22. Haryanvi 2 1 1
23. Lambani 1 _ —_
24. Mishing 1 — —
25. Bodo 1 1 —
26. Garhwali 1 1 2
27. Kashmiri 1 —_ —
28. Multani —_ 1 —
29. Bundeli - 1 1
30. Kumayani - —_ 1
Total 1013 943 877
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Computerised Railway Booking
Offices in West Bengal

308. SHRI BIR SINGH MAHATO : Will the Minister of
RAILWAYS be pleased to state :

(a) the details of railway stations and city booking
offices of West Bengal where return journey booking
facilities through computers have been provided;

(b) whether the Government propose to increase
the number of such offices in the States;

(c) if so, the details thereof; and
(d) if not, the reasons therefore?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) : (a) Return journey booking
facilities through computers have been provided at
101 railway stations and city booking offices of West
Bengal. List of such locations is given in the enclosed
statement-|.

(b) and (c) Yes, Sir. Work for computerized reservation
facilities has been sanctioned at 13 more locations in the
State of West Bengal where work is in progress. List of
such locations is given in the enclosed statement-Il.

(d) Does not arise.
Statement-|

List of Comrmnissioned PRS in the State of
West Bengal as on 25.11.04

S.No. Location
1 2

1. Bashirhat
2. Chuchura
3. Tumiuk

4, Bishnupur

5. Bagnan
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1 2

6. Panskura

7. Tollygunge (Calcutta)
8. Bally (Calcutta)

9. Baliygunge

10. Asansol

11. Bellur Math City Booking
12. Kidderpore

13. Barrackpore

14. Bangaon

15. Fort William

16. Darjeeling

17. New Alipurduar

18. Cooch Behar

19. Haldia

20. Uluberia

21. Bandel

22. Rabindra Sadan (Calcutta)
23. Lalgola

24. Kalyanpur

25. Jhargram

26. Kolaghat

27. Russa Road

28. Dum Dum Airport
29. Behala
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1 2 1 2
30. Malda PRS City Booking Office 54, Bidhan Nagar (Calcutta)
31. Shyambazar 55. Majerhat (Calcutta)
32. Nabadwaip Dham 56. Malda Town
33. M.G. Road 57. Raniganj
34. Burrabazar 58. Bolpur
35. West Bengal Assembly 59. Durgapur
36. Tarakeshwar 60. Sonarpur
37. Dakshineshwar 61. Jadavpur
38. Andal 62. Seoraphuli
39. Dankuni 63. Saltlake (Calcutta)
40. Dhakuria 64. Chowrngee (Calcutta)
41. Shantipur 65. Chittaranjan
42. Murshidabad 66. Naihati
43. Durgapur CBO 67. Kalyani
44. Raiganj 68. Krishnanagar
45. Balurghat 69. Baharampur Court
46. Jalpaiguri Road 70. Barasat
47. Contai 71. Bagbazar (Calcutta)
48. Burnpur 72. Burdwan
49. New Koilaghat (Calcutta) 73. Press Club (Calcutta)
50. Fairlie Place (Calcutta) 74. Diamond Harbour
51. Howrah 75. Rampurhat
52. Sealdah 76. New Farakka
53. Dum Dum Jn. (Calcutta) 77. Burra Bazar Circular Rly. Stn.
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1 2 Statement-ll
o List of PRS sanctioned but not commissioned
78. New Jalpaiguri in the State of West Bengal
79. Siliguri
S.No. Location
80. New Coochbehar ] 5
81. Alipurduar
1. Kumarghat
82. Old Koilaghat (Calcutta)
2. Vishwabharati CBO
83. Kharagpur o .
3. Siliguri Jn. (2nd Location)
4. Puruli
8 urda a. Eklakhi
85. Garden Reach (Calcutta) 5. Canning
86. Shalimar 6. Kanchrapara
87. IIT/Kharagpur 7. Sainthia
88. Midnapur 8. Nimtita
89. Adra 9. Baruipur
90. Bankura 10. Binnaguri
91, Siuri 11. Santragachi
92. Katwa 12. Liluah
93 Ranaghat 13. Chandanngore
o4, Barakar Grant of Status of Government Employee to
Staff Working in Unit Run Canteen
95. Budge Budge Rly. Stn.
309. SHRI BALESHWAR YADAV : Will the Minister of
96. Aluaberi DEFENCE be pleased to state :
97. Cossipore (@) whether the Govemment could not implement
the ruling of the Supreme Court given on January 4, 2001
98. Chanchal in which the Court had stated to grant status of Government
99, Harishchandrapur employees to the staff working in unit run canteens;
. . (b) if so, the reasons therefor; and
100. Kaliyanganj
(c) the time by which the Government would issue
101. Mecheda

necessary order in this regard?
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THE MINISTER OF DEFENCE (SHRI PRANAB
MUKHERUJEE) : (a) to (c) The Supreme Court in its ruling
delivered on 4.1.2001 held that the employees Serving in
unit-run-canteens could be treated as Govemment employ-
ees and directed that the employer may frame separate
conditions of service of the employees of unit-run-
canteens. Accordingly, the service conditions of unit-run-
canteen employees have been framed and issued on
28.4.2003.

Upgradation of Airport in Bihar

310. SHRI GIRIDHARI YADAYV : Will the Minister of
CIVIL AVIATION be pleased to state :

(a) whether the Government has taken any decision
to upgrade any airport in Bihar as an International airport;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the details of International airports in Bihar

presently?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHR! PRAFUL PATEL) : (a) and (b) There
is no proposal at present to upgrade any airport in Bihar
as an International Airport.

{c) and (d) Upgradation of airports as international is
taken up on the basis of traffic requirements and
availability of infrastructure. At present, Gaya and Patna
Airports have Customs and Immigration facilities to handle

limited international operations.

Development/Operation of Kolkata and
Bagdogra Airports

311. SHRI HANNAN MOLLAH : Will the Minister of
CIVIL AVIATION be pleased to state :

(a) whether the Government has received request
from West Bengal Government regarding development of
Kolkata Airport and Bagdogra Authority;

(b) if so, the details thereof;
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(c) the steps taken by the Government in this
regard;

{d) whether new airlines are going to operate
national and intemational service from Kolkata/Bagdogra
airports; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHR! PRAFUL PATEL) : (a) to (c) No, Sir.
However Airports Authority of India (AAl) has undertaken
the expansion and development of Kolkata Airport which
include construction of integrated Cargo Complex Phase-
HI, strengthening the main runway 19L/01R including
provision of Cat.ll lighting system, strengthening of 'D' taxi-
track etc. The above mentioned works are likely to be
completed by March, 2006. As far as Bagdogra Airport is
concerned AAI only maintains a civil enclave and a new
terminal building has already been constructed. Upgradation
and development of airports is a continuing process
depending upon the traffic potential, requirement of the
airlines and financial resources.

(d) and (e) Airines of more than 35 countries have
been granted access to Kolkata. However actual opera-
tions are ultimately guided by the commercial judgement
of the airlines concemed. Malaysian Airlines have planned
to introduce thrice weekly services to Kolkata from
28.1.2005 and Indian Airlines has aiso decided to
introduce 3 more direct flights to Bangkok from Kolkata.
Bagdogra airport is aiso equipped with modern amenities,
customs, immigration counters and car park to handle 500
passengers. However, due to fleet constraint and insuffi-
cient traffic Indian Airines is not in the position to
commence international flight nor increase the number of
the domestic flights.

Revival of Hindustan Saits Ltd.

312. SHRI DUSHYANT SINGH : Will the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state :

(a) the reasons why BIFR has delayed in circulating
the draft revival scheme in respect of Hindustan Salts
Limited; and
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(b) the present status of Hindustan Saltleimited
and Sambhar Salts Limited?

THE MINISTER OF STATE OF THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI
SONTOSH MOHAN DEV) : (a) The draft revival scheme
in respect of Hindustan Salts Limited has since been
circulated by BIFR on 5.11.2004.

(b) As on 30.10.2004, Hindustan Salts Limited with
turnover of Rs. 3.05 croré incurred loss of Rs. 2.23 crore;
and Sambhar Salts Limited with turnover of Rs. 4.35 crore
had incurred loss of Rs. 1.48 crore.

Fare concessions to Widow of
Defence Personnel

313. SHRI SURESH KALMADI : Will the Minister of
RAILWAYS be pleased to state :

(a) whether the Railways has issued any guidelines
for granting 75 per cent concessions on second and
sleeper classes to widows of defence personnel killed in
action against terrorists and extremists; and

{b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU) : (a) and (b) From 6.9.2004,
75% concession in second and sleeper class fares
has been extended to the widows of defence personnel
kiled in action against terrorists and extremists. The
concession is admissible at the stations on production of
Identity Card issued by District Sainik Boards, Ministry of
Defence.

CBI Investigation of Tehelka Case

314. SHRI BRAJESH PATHAK : Will the Minister of
DEFENCE be pleased to state :

(a) whether the Central Bureau of Investigation has
started investigation into Tehelka case;

(b) if so, the details thereof,

(c) the details of the progress made so far in this
case; and
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(d) the time by when the Central Bureau of
Investigation will complete its investigation?

THE MINISTER OF DEFENCE (SHRI PRANAB
MUKHERJEE) : (a) and (b) The Government has decided
that the investigation relating to the tapes be entrusted to
the CBI so as to determine the extent of offences,
procedural violations, misconduct, impropriety and guilt of
the individuals involved. The CBI has not yet started the
investigation.

(c) Does not arise.

(d} No time-frame has been laid down by
the Government for completion of investigation by the
CBl.

Modernisation of Metro Airports

315. SHRI GURUDAS DASGUPTA :
SHRI RAYAPAT! SAMBASIVA RAO :
SHRI NAVJOT SINGH SIDDHU :
SHRI SURAVARAM SUDHAKAR REDDY :
SHRI KAILASH MEGHWAL :

Will the Minister of CIVIL AVIATION be pleased to
state :

(a) whether the Government has finalised the
proposal for the privatisation and modemisation of. Delhi
and Mumbai airports; and

(b) if so, the details and steps being taken in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) and (b) The
Government has approved the restructuring -of Delhi and
Mumbai airports by Joint Venture (JV) route. Airports
Authority of India (AAl) Act has been amended in 2003
to provide for the same. AAl has appointed Financial
Consultants, Legal Consultants, Global Technical Advisors
and Accounting and Tax Advisor to assist in the process
of restructuring.

Expressions of Interest (EOl) were invited for restruc-
turing process. Ten entities had submitted EOIs, out of
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which nine have been shortlisted. Further action for
preparation of various documents for Request for Proposal
(RFP) stage is in the process.

[Translation]
Backlog of Posts Reserved for SCs/STs

316. SHRI NITISH KUMAR :
DR. CHINTA MOHAN :

Will the Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state :

(a) whethér several posts reserved for SCs/STs
inithe Heavy Industries in Public Sector are still lying
vacant;

(b) if so, the number of such posts till September
2004 and the number of Heavy Industries in which these
posts are lying vacant; and

(c) the time by which these posts are likely to be
filled up in future?

THE MINISTER OF STATE OF THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI
SONTOSH MOHAN DEV) : (a) to (c¢) The information
is being collected and shall be laid on the Table of the

House.
Transfer of Land to Mafia

317. SHRI RAMDAS ATHAWALE : Will the Minister of
DEFENCE be pleased to state :

(a)  whether Defence land in cantonment areas in
various States worth billion of rupees has been transferred
to land-mafia through benami and transfer for construction
of commercial complexes in contravention of all Govern-

ment rules and policies;

{b) if so, the number of such cases detected by the
Govemnment during the last three years till date, State-wise;
and

(c) the action taken/proposed to be taken by the
Govemment in this regard?
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THE MINISTER OF DEFENCE (SHRI PRANAB
MUKHERJEE) : (a) to (c) No case of transfer of defence
land to land mafia. has been reported. However,
instances of transfer of leases/old grant sites in the
cantonment areas, without following the laid down
procedure, have come to the notice of the Government.
Necessary action in such cases, as and when noticed, is
taken as per the terms and conditions of the leases/old
grant terms.

Inclusion of Carpenter (Tarkhan)
of H.P. In SCs list

318. DR. COL. (RETD.) DHAN!I RAM SHANDIL : Wilt
the Minister of SOCIAL JUSTICE AND EMPOWERMENT
be pleased to refer Unstarred Question No.3327 dated
August 19, 2004 regarding inclusion of Carpenter and
Lohar communities in SCs list and state :

(a) whether the National Commission for Scheduled
Castes has sent their comments to the Union Government
on the said proposal of Himachal Pradesh;

(b) if so, the details of the same; and

(c) the further action taken by the Union Govern-
ment thereon?

THE MINISTER OFl STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
SUBBULAKSHMI JEGADEESAN) : (a) Yes Sir.

(b) The National Commission for Scheduled Castes
has not agreed to include Tarkhan' community in the list
of Scheduled Castes of Himachal Pradesh.

(c) Since the National Commission for Scheduled
Castes did not agree to include Tarkhan' community in the
list of Scheduled Castes of Himachal Pradesh, therefore,
in accordance with the approved modalities, the proposal
has been rejected.

[English]
Requirement of Wagons

319. SHRI PRABODH PANDA : Will the Minister of
RAILWAYS be pleased to state :

.
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(a) the requirement of wagons and the number of
wagons provided by both in public and private sectors
during the year 2003-04;

(b) whether there is any shortfall between the
requirement and supply; and

(c) it so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF

RAILWAYS (SHRI R. VELU) : (a) to (c) For 2003-04 -

budgetary provision (Revised Estimate) of 18500 four
wheeler units including 2500 four wheeler unit of
departmental wagons was made. Public and Private
Sectors including Railway workshops have manufactured
16573 four wheeler units. Shortfall between the require-
ment and supplies was due to under performance of PSUs
and lock out in one of the Private Sector Units.

[Translation]
Outstanding dues to Employees

320. SHRI RAMJI LAL SUMAN :
DR. RAJESH MISHRA :
SHRIMAT! JAYAPRADA :

Will the Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state :

(a) whether 59 Public Sector Enterprises had been
able to pay only about Rs.1085 crore outstanding salary,
wages and other statutory dues of their employees with
the budgetary assistance received from the Union
Government and their own resources whereas the
remaining outstanding dues of the employees, amounting
to approximately Rs.820 crore remained unpaid as on
March 31, 2004,

(b) if so, the reasons therefor;

(c) whether the Government has allocated Rs.530
crore for making payment of outstanding dues to the
employees of the sick industries;

(d) if so, the details thereof.

() the names of the industries in which payment
of outstanding dues is still to be made;

DECEMBER 2, 2004

to Questions 184

() the time by which these outstanding dues in
each of the sick industries are likely to be paid; and

(@) the recommendations of the Group of Ministers
in this regard, indicating those, which have been accepted
by the Government?

THE MINISTER OF STATE OF THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI
SONTOSH MOHAN DEV) : (a), (b), {(e) and (g) An amount
of Rs.1905 crore was outstanding by way of salary/wages
and statutory dues of employees in 59 Central Public
Sector Undertakings (CPSUs) as on 31.12.2002. The
aforesaid dues have come down to about Rs.621 crore
(details in statement 1) as on 31.7.04. Some of these dues
remained unpaid on account of either financial difficulties
of the concerned CPSUs or involvement of legal issues.
The Government issued guidelines to all concemed to
clear the outstanding dues of the employees in CPSUs,
which included inter-alia following directions:

(i) CPSUs capable of clearing the dues to do so
expeditiously.

(i) Legal issues if any, to be referred to Ministry of
Law or out of Court Settlement to be explored.

(ili) In case of delay in disposal of surplus assets
to generate funds, assistance of the Finance
Ministry to be sought in order to raise resources
from the market with Government guarantee and
50% interest subsidy.

(iv) CPSUs with no operating surplus/surplus assets
to prepare specific action plans for revival/
closure/disinvestment of the CPSU/unit to avail
of financial assistance on one time exceptional
basis.

(c), (d) and (f) An amount of Rs.517 crore (details in
statement 1) has been approved by the Government to
release outstanding dues including those accrued subse-
quent to 31.12.2002 td the employees of CPSUs under the
administrative control of Ministry of Heavy industries and
Public Enterprises. Other CPSUs are being asked to
expedite action to clear outstandings expeditiously.
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Statement-|
Sl. Ministry/Department Name of CPSE in which dues were Dues as
No. pending with respect to GOM recommendations on 31.7.04
(reference date 31.12.2002) (Rs. lakh)
1 2 3 4
1. D/o Agriculture & Cooperation 1.  State Farms Corporation of india Ltd. 1348
Total 1348
2. D/o Chemicals & Petrochemicals 2. Hindustan Antibiotics Ltd. 975
3.  Smith Stanistreet & Pharmaceuticals Ltd. 73
Total 1048
3. D/o Defence Production & Supplies 4. Mazagon Dock Ltd. 14.06
Total 14.06
4. D/O Health 5. Hospital Services Consultancy Ltd. 0.76
Total 0.76
5. Department of Heavy Industries 6. Bharat Heavy Plate & Vessels Ltd. 1253
7. Bharat Wagon & Engineering Ltd. 416
8. Cement Corporation of India 765
9. Heavy Engineering Corporation Ltd. 8398
10. Hindustan Cables Ltd. 4940
11.  HMT Ltd. 70
12. HMT Machine Tools Ltd. 1565
13. HMT Watches Ltd. 1214
14. Instrumentation Ltd. 690
15. National Instruments Ltd. 82
16. Triveni_Structurals Ltd. 886
17. Tyre Corporation of India Ltd. 407
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1 2 3 4
18. Praga Tools Ltd. 49.00
19. Andrew Yule & Company Ltd. 1021.00
Total 21756
6. M/O Shipping 20. Hooghly Dock & Port Engineering Ltd. 80
Total 80
7. MO Steel 21.  Bharat Refractories Ltd. 2000
22. Hindustan Steel Works Construction Ltd. 8300
Total 10300
8. Mo Textiles 23. National Jute Manufacturing Corporation Ltd. 19008

24-32. National Textiles Corporation's 9 subsidiaries 4923

Total 23931
9. ° M/O Water Resources 33. National Projects Construction Corporation Ltd. 3664
Total 3664
Grand Total 62142
Statement-il
l?epartment Si.No. CPSU Rs. in Lakh

1 2 3 4
Department of Heavy Industries 1. Andrqw Yule & Company Ltd. 3212
2. Bharat Pumps & Compressors Ltd. 1407

3. Bum Standard Co. Ltd. 427

4. Hindustan Photofilms Manufacturing Corporation Ltd. 306
5. HMT Bearing Ltd. 142
6. NEPA Ltd. 1286

7. Praga Tools Ltd. 297
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AGRAHAYANA 11, 1926 (Saka)
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1 2 3 4
8.  Richardson & Cruddas (1972) Ltd. 161
9. Bharat Heavy Plate & Vessels Ltd. 4572
10. Bharat Ophthalmic Glass Ltd. 1956
11. Bharat Wagon & Engineering Co. Ltd. 910
12. Braithwaite & Co. Ltd. 111
13. Cement Corporation of India Ltd. 1155
14. Heavy Engineering Corporation Ltd. 12565
15. Hindustan Cables Ltd. 10511
16. HMT Chinar Watches Ltd. 503
17. HMT Ltd. 665
18. HMT Machine Tools Ltd. 3828
19. HMT Watches Ltd. 3043
20. Instrumentation Ltd. 3364
21. National Instruments Ltd. 390
22. Triveni Structurals Ltd. 1780
23. Tungbhadra Steel Plants Ltd. 407
24. Tyre Corporation of India Ltd. 506

Total. 51743

Joint Pipeline Project by India,
Myanmar and Bangladesh

321. SHRI RATILAL KALIDAS VARMA :
SHRI HARISHCHANDRA CHAVAN :

Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state :

(a) whether India, Myanmar and Bangladesh pro-
pose to start a gas pipeline project jointly;

(b) if so, the details thereof, and

(c) the details of the progress made so for in this
regard?

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI
SHANKAR AIYAR) : (a) to (c) ONGC Videsh Limited (OVL)
and GAIL (India) Limited (GAIL) are partners with Daewoo
Intemational, South Korea and Kogas, in A-1 Block in

" Myanmar. They have struck gas in this block. The gas can
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be transported from Myanmar to India through on-land
pipeline or offshore pipefine, subject to the availability of
gas in commercial quantities justifying a pipeline, project.
The most economical option appears to be an on-land
pipeline transiting through Bangladesh. However, the
Government of Bangladesh has to take a final view in the
matter.

[English]

Representation from South
Indian Film Chamber

322. SHRI P. KARUNAKARAN : Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state :

(a) whether the government has received any
representation from the South Indian Film Chamber

regarding their grievances;

(b) if so, the nature of their grievances and action
proposed to be taken by the Government for its redressal;
and

(c) the form of grants provided by the Government
at present?

THE MINISTER OF INFORMATION AND BROAD-
CASTING AND MINISTER OF CULTURE (SHR! S. JAIPAL
REDDY) : (a) and (b) Yes, Sir. The representation deals with
various issues relating to the film and broadcast sector, like
suggestions to mitigate video and cable piracy, request for
review of need to exhibit Indian News Review in theatres
or waive the fee charged for such exhibition, fiscal benefits
for the film industry, reduction of rates of cess charged on
films etc.

Such proposals are evaluated on merit and taken
up with concerned Ministries/organisations as
warranted. The endeavor is to facilitate the entertainment
sector to achieve its potential and promote growth in
exports, so that this sector is able to increase its
contribution towards generating income and employment

in the country.
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(¢) The Government does not have any scheme for
providing grants to the film industry.

East India Company and Mughal
Documents in National Archives

323. SHRI KINJARAPU YERRANNAIDU : Will the
Minister of CULTURE be pleased to state :

(a) whether historic documents of East India
Company and Mughal regime preserved in National
Archives are in bad shape and will crumble if touched;
and

(b) if so, steps being taken to remedy the
situation?

THE MINISTER OF INFORMATIOIN AND BROAD-
CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL
REDDY) : (a) No, Sir.

(b) Not applicable in view of (a) above. However,
National Archives of India takes periodic measures to
fumigate the documents. Roof leakage problems have
been addressed and a detailed preservation plan drawn

up for implementation over the next five year period.
Aerodrome at Kanyakumari

324. SHRI A.V. BELLARMIN : Will the Minister of CIVIL
AVIATION be pleased to state :

(a) whether there is a great demand for setting-up
of an aerodrome at Kanyakumari due to heavy tourist
traffic;

(b) if so, the whether any feasibility survey has been
done to set up the same; and

(c) if so, the details thereof;

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) There is no
demand from any airline operator for setting up of an
aerodrome at Kanyakumari in Tamil Nadu. Kanyakumari is
also close to Trivandrum International Airport at an aerial
distance of approx. 77 Kms.
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(b) and (c) Do not arise.
Oil and Gas Exploration

325. SHRI PARSURAM MAJHI : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state :

(a) whether the Oil India Limited has started
exploration of oil and natural Gas in the Mahanadi Basin
in 1979;

(b) whether the above Public sector Oil company
has not been able to discover any oil or gas resource in
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